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This appJiccn 	 .L s in form 	 The applicant has chaier - trw 

is fiIedj 	. : 	 .S. 	 transfer order dated 17.0492006. Learns 
depo 	

... 	

jL3 	 counsel for the applicant su1itted that- 
- - 	 - - 	 - 	 -. 

Dàcd........... 

'je_Dy. Regisat 

k 

/ 

representation ox ins ppi' 
rejectsd in a most irregular and arbitrà 

. ry manner and without application of az 

mindt Larned counsel for the applicant 

has brought to my notice to the fO111 

pazgraph of the representation s 
"Hence with the above 

genuine facts and circumstance 
I reqjzest your honour to kindi 
bestwo your good wishes and 

- 	 Cause to keep the order of 
transfer in abeyance till. Jan 
2007 when the £ducatiOfl carrie 
of my children will over and 
my anall infant baby will also 
get recovery from her illness. 

K 	
At the time of my tranafer. it 
may kindly be con4idered to 
transfer my husband to a same 
station simultaneoUSlY so that.. 
the proper care of my childre- 
are not disturbed." 

Learned counsel for the applicant 

!tthr suixaitted that atleast the 

applicant may be permitted 
at Imphal till mid acadni 

PROM No. 4 
( See P1ulo 42 ) 

CENTRAL ADMINISTTIVE TRIBUN1L 
WVAPIT I BEN CE: 

RDERSHET 

App11C.t°fl 

2. MSb 0titiOfl No, 

3- ContemPt Petition No, 	
/ 

4, evieV ApplicatiDfl No. 	- 

RespondentS 

Mvocate for the ,ppiic.nt(S). 	.. .'. 

4

t 4  

is , 	N', 	.................. . 

or 

Notes of the eg1strY 	gate 	
der of the TrbUfl3l 

1 2.05.200 	Pre3ent $ J4on'ble Sri K.v.sachidanandar- 
Vice..Chairinafl. 

- 	 -i-- 

N 
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Contd/.. 

905.200 is over since her children are 
jug. 

L 

OA41 1Lo&)  

/Ja- 7 Iji 	1J 

c 	 4-,44 J-ef 

p 

jk 
7oc 

I have heard Mr. M,1C. Majuindar, 
learned counsel for the applicant and 
Mr. 0. Baishye, learned Sr. C.G.S.C. 
for the respondents. 

Learned counsel for the respond-
ents sunitted that her only childrn 
is atidyLng in Class I and nowher, in 
the 0.A, it is stated that mid academic 
session starts £raa 	further' 
suk*nitted that notice may be iss,.ed to 
the respondents. 

Issue notice to the respo*iienta. 
Post on 12.07.200. 

Considering the entire issue 
S t) 	 involved, as .n irterjjn measure,thj8 - 

Court directs that status quo as on 
today shall bemaintain4 till, JIM th' 
nextdate. 	 I 

---: 

BQ7JJ 

- 

_(-. 	
- 	1,i' • 

Lt'rc VJ&Up• 

Vice.Cha.jrnia* 
mb 

.0742006 	Mr 8SC. Patha), learned counsel 
for the applicant has filed statenent as 
to the vacancy position of identical post 
at Irnphal and according to. him, there are 
9 vacaricj s. Mr 0. Baishya, learned Sr. 
CSG.S.Co for the respondents wanted to 
take instruction on the apoint. 

Post on 25.07,2006. It is made clear 
that the respondents should get instructj.. 
on on that point on the next da_ 

Vie e-Cha izman 

25 07.2006 	Post on 27.07.200. 



2 

O.A, 24/2. 

e1.08.2006 	Mr G. Iaishya, learned Sr. C.G. 
S.C. for the respondents submitted than 
he has received a letter from the 

• 	respondents by fax sent by the Assist.. 
ant Postmaster General (LC) for Chief 
Postmaster General, Shilling stating 
that "Zn Continuation of this •ffioe 
letter of even Ne. dtd 29.0.2oo, en 
the captioned subject, it is to inform 
you that there is no vacant post at 
Imphal • HPO or in Mani.pur State, in 
the cadre of Pestal Asstt. SICO, to 

d which ant. Meena 'evi, the Applicant 
\ 	\ belongs, at present'. 

said o k 	•/ 	Acopy.ftheLletter has been 
zurnis ed to tIU.S '.,urt Wrii.cn 1.8 

kept on record, 
y 	 Learned counsel, for the applic.. 

- 

Ct,- 	c- 

• ant sbnitte that he will verify the 
position. 

Post n 

M€nber 	 Vice-Chairman  
mb 

- 

4 

3c.D 

Ldv ,  oC /'  
;i• 	- - c , 	___ 

18.8.2006 Hr.B.C.pathak, learned counsel 
appearing for the applicant submits 
that the Aftidavit sought to be tiled 
have some defects and he wants to corr 
ect the same and therefore he sought 
for two weeks time to correct and file 
the same. 

Mr.G.Baishya, learned Sr.c.oIs.c 
wanted four weeks time to file reply 
statement. Let it be done* post on 
21.9.2006. 

In the meantime applicant is a 
liberty to improve and c rrect the 
affidavit. • - 

Vice 



The 	 fephusthatcertam 

V:V 	 VV 05:09; 2006 Present: Hotible Sri K..$'hi4nandan 
V 	

. 	
Vioe-Chairm1 

Heard Mr)./ 'thak, learned 

Counsel for e  Apuicant and Mr. G. 
V' 	 •V 	 V 	 $ 	V V V 	 /. 

Bashya,aY Sr C 0 S C for the 

	

V 	 Respox4/ Hearing V coiicluded. 
LLJ 7 	 V 	

/VV/! 	V 

V 	
V 	

•. 	
V 	 Re 	or orders. 

Vice-Chairman 

V 	

VV 	
V 	/mb/ 	V 	

V 	

V 

05692 	Present : liinSl $jj. K.V,Sachjant 
V 	 V  VV 	

V 	
V 

V 	Vice.Chjrman. 
V 	

V V

V 	 V 	
V 

VicChaian 

	

MbV 	
• V V 	

V 	 V 

18.9.2006 	Mr.G.Baishya, learned Sr.C.0.S.c 
has tiled reply statement. Counsel fo 

V 	 V 	
V V 

VVV V 	 the applicant is. riot present. Hover 
an opportunity is given to the applici 
to tile rejoinde*. if any. 

post on 20.10.20060 
- 

V •. 	
. 	 V 	

VV 	vice-chairmai 

V 	

V 	

V 	
V• bb 	 V 	

V 

V 	 V 	
VV 	 V 	

V 	 V 

 

14,11 2006 Present: Hon'ble Sri K.V. Sachidanandan 
YJ( /zej-t 	

. V V 	 Vice- Chairman. 

Mr G. Baishya, 1erned Sr C 0 S C 
V 

 V 	

V 	

V 	

V V 

	 for.  the VRespOfldtS submitted that he 

has V filed V'PlY statement. Post on 	V 

V 

V 	

V  V 	
V,07A2.2006 for flEngrejoinder. V V 

V 	 V 	

V 

V 	 V 	 /mb/ V 

V V V 	 C 	
V 	

V 	 V 

V V 

V 	Vice- chjrman 
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O.A. 124/2006 

07. 12.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice - Chairman. 

Mr B.C. Pathak, learned Counsel for 

the Applicant submitted that he has not 

received copy of the reply statement. The 

registry is directed not to receive reply 

statement 	without 	endorsement/ 

acknowledgement of the other side. Post 

on 13,12.2006. In the meantime, the 

Respondents' counsel is directed to 

furnish a copy of the same. 

Vice-Chairman 
/ mb/ 

14.12.2006 	Mr.B.C.Pathak, learned counsel 

for the applicant submiti3VO that he has 
received the copy of the written State 
ment today and would like to file rojo. 
inder. Let it be done. 

POEt on 12.1 • 2007. 

bb 

i.2.l .07 

vice -Chairman 

When the matter came up the 

learned counsel for the applicant 

submitted a copy of the order passed in 

W.P(C) 6152/2006 wherein the Hon'bla 

High Court directed as under: - 

"In view of the above submission of 
the learned counsel, we set aside 
the order in so far it relates to 
shifting of the post from hnphal to 
Itanagar is concerned. Further, we 
observe that the applicant shall be 
allowed to move to Itanagar by the 
end of January, 2007 and till then, 
she should be allowed to continue at 
Imphal, against any available 
vacancy. 

1- 

t 

 

contd.. 



O.A,. 124/06 	 1 

.i. 2. i. • 07 	 The Writ Petition accordingly 
sthnds disposed oL" 

A copy of the said order submitted by 
learned counsel may b9 kept on record. 
Considering the submission made by the 

counsel for the parties post the matter on 

9.2.07. 
t44d4, i4Mi 

Vice Chairman 

pg 

	

9.2.2007 	Learned counsel for the parties 

Wanted to get instruction. Let it be 
done within three weks. 

Post the matteron 1.3 2007. 

/bb/ 	
Vice-Chairman 

	

10.07. 	Aggriev'd by the tranfer order datd 
17.4.06(inexure A-i) the applicant was 
transterred tran Imphal to Itanager* 
being aggrieved the applicant has 
filed this O.A. seeking tor the follo 
wing reliets 

i) The rrins fex order issued vie.. 
Memo NO*Zitafx/584/SBCO/RT/2 
04 dated 17th April 2006 
(Awlexure A41 may be quashes 
and 

The aove Respondents al 
may be dircted to isue 
transter ordersS in accor 

dance with the standing de 
partmental instructions, so b 
that applicant alongwith her 
husband may be transferred t4  

together to any Station within 
the 'Region Ct the postmaster 
c;enerall in due conrse; 

The Responde nts NO.3 viz 
The post Master General, N.E. 

contd/- 

1 

./h 

ic. 



O.A. 124of O' 

1.3.07. 	
Region , Mi1long may be ca'llea 

upon to explain as to why he 
should not be dealt with under 
'Central tdministratjvé\ Tribunal 
(Contempt of conts) Rules 1992 0  

for his willful ccmmision aria 
ommissions In the aisposal and 
rejection of applicant's repre 
seritation dated 2404.2006 
addressed to the Respdent No.2 

and upon receiving the explana' 

tion if any from the said ReSpOr 

dent No.2 take appropraite acU 
as the Hofl'ble Tribunal may 
deem proper under the circumsta• 
ces of the case so as to prevent 
such M misuse of powers by the 
adrniniS tr ative authorities: 

iv) The applicant may be allowe 

the cost of this application. 10  

I have heard learned counsel for the 
parties. When the matter came up for 
hearing the learned counsel for the 

applIcat has suthitted that the interi 
order directed the respents to retai 
her in ixnphal Division till academic 
Session is over. The counsel for the 
respondents has also subnitted that 

_—r- 	 the applicant has already joined at 
Itana$gar on 10,2.07. Accordingly 
the order of the findings substantialli 

/-, /h 	 complied with. 
O.A,iS dismiSsed-iaS complied wit 

I' Ce 
Member 	 Vice—Cnairman 

Im 
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Nc'ting by Oilixr or 
Adate 

Serial 	Dai 	Office noics,rcpnrls. orders. or procccdings 
No. 	 with signature 

2 	 3 

'P(C) Ni 615212 906.1  
BEFORE 

THE 110N'BLE IR JUSTICE D. BIS WAS : 
THE H( N'BLE S T. JUSTICE A. HAZARIKA 

118. 12.2C 06. 
He rd MF H. Rahman, learned 

,1 ;stt.Sol citor Ge eral of India for the writ,. 
p titione s and a so Mr BC Pathak, learned 
c unsel f ir the re pondent. . •. •... S  

Thi 	writ petition has been filed 
c ailengi g the 0 der dated 11.g.06:.passed. 
b 	the learnec Central Administrative 
T ibunal, Guwaha i Bench, Guwahati in Misc 
P tltion 10.50/0f. By this judgment, 
IE arned.I ribunal h is directed the::respondent 
a ithority to shift he post now held by the 
a iplicant from im hal to Itariagar 

Mr ahman, learned ASGI submits that 
tile lerned ribunal acted beyond' 
jrisdicth n In dir cting shifting of the post. 
which Is purely a policy matter exclusively.:.. 
within th domain of the administration and 
sich a dli ection Is ot sustainable In law 

Mr Pathak, learned counsel, on the 
01 her ha d, submtted that the applicant is 
r dy an willing t comply with the transfer 
o ierdatd17.4. 6 whérebyshe.has been I 
tr nsfern i 	fro.m 	Imphal 	to..:: Itanagar.';.... 
P sently she:ls. rot in, a position tO move  
b causé f. the on joing academic session.of.:  

,-. h r childr n andalo.forthe' reason that she 
h s a bal y aged 4bout 7 months. However, 

/ 	M Pathal, learnec4  counsel submits that the. 
ai plicant 	will. , iov 	to 	Itanagar 	in,. . 
cc npiianc with t 	order of transfer in the 
Ia t pat !therno thofJanuary, 2007. 

( 	In lew of bove submission of the 
lernéd'c unsel,w set aside the order in SO: 

fa it relat s to shif ingof the post from 

• 	IISI 	 .............. - ' -- --. 5 



Scrial 	Daw 	Oil icc notes. rpurls. orders or proceedings 
No. - 	 with signature 

2 	 4. 

Impi alto Itanigar is concerned Further, we 
obse e that he.applicant shall b allowed 
to m ive. to It nagar by the end of January, 
200 and till I ien, she should be allowed to 
conti iue at I nphal against any. alle 
vaca cy. . 

The wri petition accordingly stands 
dispo 

d 1  
.j de 

• CER1IFD TO BE TRUEPY  

.superthtendeflt(C0PYm9 Section) 	
.. 	 . . 

Gau1atiHgh Couri: . 	 : 
Authotised U!S. 76, Acti, 1672 	.. 	 . 

'j.2Jr_1'oe . 
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f IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

50 of 2006 (In O.A. 124 of 2006) 
M.P. No ................................................................................ 

11.09.2006 
DATE OF DECISION ......................... 

Smt. Th Meena Devi 
......................................................................Applicant/s 

Mr B.C. Pathak and Mr B.K. Talukdar 
.................................................. . ..................................... Advocate for the 

Applicant/s. 

- Versus - 

Union of, India & Others 
..................................................................Respondent/s 

Mr G. Baishya, Sr. C.G.S.C. Counsel 
•••• Advocate for the 

Respondents 

[SD) 

THE HON'BLE SRI K.V. SACHIDANANDAN, VICE CHAIRMAN. 
THE HON'BLE 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied at Jodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

X/No 

i/No 

/es/No 

I'll- 

Vice-Chairman 
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ITHE..CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Misc. Petition No. 50 of 2006; 
in 

Original Application No 124 of 2006 

Date of Order This the 11th day of September 2006 

• 	The I1onb1eSri K.V.Sachidanandan; Vice-Chairman. •. 

Smt. Th MeenaDevi, 	.• 

WIo - Shri L Priyokthnar Singh 	. . 
Qtr No, 2.; Postal Coloiy, 	 . 

• 	'Imphal HPO Complex, 	.. 
p.O..:ImphaFHpO. 
Distt. Imphal West, State: Mnipur.  

Pre'sently working as Postal Assistant (SBCO), 
Imphal H.P'.O.- 795001. 	 . 	. . 

pplicant 

By Advocate Mr B C Pathak and Mr. B K Talukdar.  

- 	Versus 	. 	 . 	 . 	 V . 	 ' 	, 	
•' 	 V 

1. 	Union of India, V 	 . 	 V  

Through: - 	. . 	.' 	. 
The DIrector General (Pasts), 	 ,. 	 . 

• 	Dak Bhawan, Sansad Marg,  
New Delhi - lip 001. 	.• V .  , 	 . 	

'•' V  

V ' 	2. 	The Chief 'Post Master General,  
V 	 , 	North Eastern Postal Circle, 	. 	' V 	 •; 

Shillong - 793 001.  

Shri Llhlüna, 	V . 	 ' 	 •, 	 V 	 V .  •,• . 

Post Master General,  
N.E.Region,Shfflong-79300l. 	

V 	 V  

The Director Postal Services,  
Manipur,.Imphàl -795 001. 	. 	 . 	 ' 	

• V 	 V  

-, 	 Respondents 
By Advocate Mr G. Baishya, Sr C G S C 

/ 	 • 	 V 	 V . 	 V  

V 	 • 	 • 	 • 	 . 	 .. 	 .. 	 V. 	
., 	 V 
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-• k. 	 ORDER 

Ky. SACHIDANANDAN (V.C.) 	 - 

This Misc. Petition has been filed by the Applicant praying 

for "issue a specific direction to the Respondents that the transfer,  

order dated 17/04/2006 (ANNEXURE - A/i to the O.A.), as regards the 

transfer of the present applicant from Imphal to Itanagar, is kept in 

abeyance till such time as the Hon 'ble Tribunal may deem proper. 

Otherwise, both the OA., as well as the interim relief granted by the 

Hon 'ble Tribunal in its order dated 2610512006 will remain as 

infructuous;" 

2. 	The fäctof the case is that the Applicant has-challenged 

• the transfer order dated 17.04.2006. The Representation of; the 

• Applicant was rejected in a most ilTegular and arbitrary manner 

without Application of mind. In the representation, the Applicant has - 

made the following passage: - 

• 	 "Hence, with the above genuine facts 
and circumstances, 1' reqqest your honour to • 	 kindly bestow your good wishes and Cause to 

• 	keep the order of transfer in abeyance till Jan, 
2007 when the- Education carrier of my 

•  children will over and my small infant baby 
will also get recovery from her illness. At the 
time of my, transfer, it may. kindly be 

-  considered to -transfer my husband to a same 
station simultaneously so that the proper care 
of my children are not disturbed.' 

It is borne out from the representation of the Applicant that she may 

not be disturbed till the mid 'academic session of the School till 

January 2007 since hei first children is studying and the small infant 

baby will get recover from illness. This COU1t while heariiig the O.A. 

on 26.05,2006 after considering various 'issues passed the following 

order - - 

-, 



U 
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"Considering the entire issue I involved, as an 
interim measure, this Court directs that status 

; qUO as on today shall be maintained till, theY 
-, 	 .next date." 	- 

When the matter came up for hearing on a sübsequent 

date, learned Counsel for the Respondents submitted that the 

Applicant is on leave and the status quo order is maintaining by 

permitting her to continue :fl  leave. it is 'quite' obvious from the 

orders of the Tribunal mentioned above that the purpoit of the said 

order was to permit her to continue,in the 'said' post. It. is also reported 

by the learned. Counsel.for the Respondents that the new incumbent" 

has joineJ in her place and she .has no otherway'to go. While so, this 

Petition was:,filed by the Applicant, With' the above prayer. This Court 

directed the Applicant to find out the 'vacancy, if available . The 

Applicant, has filed an affldavit contenting that in the advertisement 

notice "1'One post of. Postal Assistant under the disposal of the Chief 

Postmaster General 'Sliillong and "2" Two' posts of Postal Msistait in' 

Manipur Postal Division, imphal against O.C. categories were shown' 

for the year 2003-04 The vacant post still unfilled In the affidavit it is 

'also. stated, that eleven (11) vacancies are available, according to her 

information and requested that she may be accommodated, in one of 

the vacancies tifi December 2006.  

4 	On 31 08 2006, learned Counsel for the Respondents 

produced a' letter dated 28.07.2006, which was issued by the Assistant 

-' Postmaster General, stating that 'there 'is no vacant "post, at Imphal 

HPO ór in Manipur State and the copy of the . said letter was kept on 

rrrirr1 T-InwAver. considerjna the submission made by' the 'learñed 

Cbünsel for the Respondents, this Court passed the following order: -, 



• 	- 	4 	 ' 

"However, considering the submission of 'the 
learned counsel for the respondents this Court , 
is not cOnvinced by the said lettei of the Asstt. 
Post Master General (LC) 'dated 28t  July, 06. 
Therefore, .the Court, directs that the Asstt. 
Post "Master General (LC) . to be present 
personally before' this• Court on .5.9.06 to 
explain/Report whether there are vacancies 
which has been mentioned hr the affidavit or 
not. Registry will also send a letter, to the said 
authority forthwith." . 

Finally when the matter came up on 05.09.2006, one of.the Officer 

Smt, Sampalika Bhattacharjee, Assistant Director, Office of the Chief. 

Postmaster General, N.E. Circle, Shillong. was present before the 

Tribunal and she has also filed an affidavit stating that 11 vacancies 

that have been pointed by the Applicant, 10 vacancies belong' to 

Postal Assistant operative category, whereas the Applicant belongs to 

SBCO category and 'though one (1) vacancy belongs, to .SBCO 

category, the Applicant is neither eligible to be posted as in-charge, 

SBCO, as she has not acquired such seniority, nor she applied 'for 

posting at Agartala Head POst Office. Therefore, it is cannot be 

considered to suit the Applicant and . reiterated that there is no 	- 

vacancy as such. But in the affidavit in support 'of the reply to the 

Misc. Petition it is also stated that "Regarding the one (1) post, of 

PostalAssistant (SBCQ) the respondents beg to state that the same is 

under. the dispOsal of C'PMG, was decláred vacant. The said post 'of 

Postal Assistant (SBCO) is meant for N.E. curie and not only for ,  

Manipur alone and the said post is allotted to Itanagal and, the same 

is at present lying vacant in Itanagar." It is futher stated that the 

Applicant never raised the' question of her deputation to elsewhere 

within the State of ManipUr. She never applied for the same and, her 

deputation to elsewhere is not a matter that has been agitated and 

pleaded and not a matter of issue before 'this Triunal,' but in the'. 

.- 

' 	 ' 

: 

• 

/ 	 •, 	 , 	 ',"' 	 '' 
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/ 	 - 

Original Application the Applicant challenged the transfer order on 

the ground of academic rind session 

5 	Two possibilities has come out in the affidavit, which are 

(i) the Respondents are empowered to keep, the Applicant at Manipur 

on deputation basis andlor (ii) the vacancy said to be vacant at 

Itanagar under the disposal of Chief Postmaster General which is 

meant for N.E. Circle, not Manipur alOne can also be shifted to 

Manipur at the' discretion of the CPMG. It appears that the Chief• 

Postmaster General can accommodate the Applicant at Manipur till 

Decethber 2006 It is also ascertained from the Officer present, in the 

.Trthuñai that Itanagar is being managed by one person at present. 

-6. 	Considering the entire issue involved in this 'Misc. 

Petition, this Tribunal is of the view'that the real purport of the status 

quo order dated 26 05 2006 was to accommodate the Applicant in the 

present station, and the Respohdents cannot read the same in 

between the lines Probably the Respondents' Counsel submission 

may be technically right in requesting the Applicant to &ontinue on 

medical leave, mterpretmg the order of the status quo to the wisdom 

of the Respondents. Butthis Court never feels it fair' and just and that. 

interpretation cannot in its true siirit and T)urjort ofthe Court Order. 

Therefore, this Court is of the view that Chief Postmaster General can 

shift the post to ManipUr, which is Under 'his dispèsäi, at present lyipg 

vacant meant for Itanagar and will accommodate the Applicant in that 

post till December 2006 and if not, the Respondents shall consider the, 

Applicant tobe accommodated at Manipur on deputation basis fr 

which immediate représentationirequeSt shall - be filed by the 

Applicant to the concerned Respondent. In any case, the prayer of the. 
I 
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IN THE CENTRAL ADMINISTRATIVE TR 

AT GUWAHATI 

O.A. No. 124 of 2006 

Smti, Th, Meena Devi 	••• Applicant 
-Versus - 

Union of India & Others 

	

.,.Respondents 	/ 

	

OA 	
In the matter of evidence on 
affidavit with regard to the 

• 	 vacancy position of Postal 
O 	 Assistant/SBC0 as directed 

by the Hon'bie 'Iribunal in 
order dated 12-7-2006. 

I. Srnti.Th. Meena .Devi,aged about 36 years wife of Shri. 
L. Priyo .kumar singh,stai Assistant/SBCO a resident of Postal 

Colony,Qrt.No.II,Impha]. west, P.O. & P.S.Imphal, Manipur do 

hereby solemnly affirm and state as under: 

1. 	That, in the instant case and in support of the vacancy •  

position I most respectfully encloses herewith Photostat 

copies of advertisement notice circulated by the Chief Post 

Master General N.E. Circle,Shillong marked Annexture A/I & 

Annexture -A/2. 

	

2. 	That, I further respectfully beg to state that in the 

aforesaid advertisment notice"1" One Post of postal Assistant 

(in• S.B.C.O.) under the disposal of Chief Post Master General. 

	

• 	Shil].ong and 02' Posts of rstal Assistant in Manipur Postal . 	- 
Division, Imphal against O.C. categories were shown for the 

• 

	

	year2003-2004. The vacant posts are still unfilled due to 

pendéncy of a case in the Hon'ble Tribunal filed by a candi-
date of Imphal and an order has been passed only on 13-06-

2006 by the Hon'b1e ribunal in respect of 0.A.No.112/2005. - 
U 

	

3, 	That, I -also. beg to state that in Manipur, Imphal is 

the only Head-Office of HSG-1 cadre having largest number 

of establishment of posts and most of the vacant posts are 
in this Hed Office only.Other Off ices are mostly single : 
handed and generally very se1doir vacancy arises in these 

offices. 
Corit 'd. • .2.. 

-• / 	ii_II• 	- 

ath omrn1s'ner(j-udiciaI ;  
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• That, I also state that besides the aforesaid advertised 

vacancies (annxure -A/i & A/2) the following vacancies 
in the caare of Postal Assistant as well as P.A. .SBCO 
have occured due to retirement of officials at Imphal 
Head Post Office. during the year. 2005-2006 and these 
postsare still unfilled as no recruitment process 

could be initiated due to " Stay" order passed by the 

Hon'ble Tribunal in connection with OA No.112/2005. 

The details of vacancIes are indicated in the tabular 

format hereunder: 

Sl.No.. Name of officials who retired - - Date of Retire 
during the year 2005-2006, . 	 ment. 

Md. Haider Khan 	. 	 31-01-2005 (A/N) 

Shri S. Kalachand singh 	28-02-2002 (A/N) 

 Shri L. lbohal singh 01-04-2005 (A/N) 

 Shri A. Shyam Kishore s ingh 3 0-09-2005 (A/N) 

 Shri Brajamani. Sharma 30-1 1-2 005 (A/N) 

 Shri B. Lokeshwor singh 30-11-2005 (A/N) 

 • 	?. 	A. 	Basir 	•. 31-12-2005(A/N) 

• Shri Ksh. Obitro singh 
	

31-02-2006 (A/N) 

Shri M. lbobi,singh 	• 	 31-03-2006 (A/N) 

Shri. K.C. ]b Baria 	• 	 31-07-2006(A/W) 

• Shri Sudhindra Ch. Bhattacharjee 
P.A./SBCO 	. 	 30-11-2005(A/N) 

- 

A separate list showing the above noted vacancies are 
enclosed marked Annexure -A/3. 

Cont'd...3 

0  
oa~ ~o  L; . 

rn  '~O~udWab 
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5.' 	That, s regards vacancy of SBCO cadre under the disposal 
of Chief Post Master General,Shillong,it 'is calculated as 
per the 'vacancy of the posts concerning to the vacancy 

AW of circle as a whole and the post can be attached by 
H 

the Cheif Post Master General in any Head Post Office 

'and even the post can be allowed on deputation against 

" the post of Postal Assistant as per administrative con- 

-/ venience by the said Chief Post Master General at any 
time withoüt• any bar. 

In' this regard I state that under the provision of 
partmental Rules,the Chie.f Post Master General, 

Sillong has Ordered for deputation to one Mrs. Jaya 

Banlk,Postai Assistant of SBCO.as postal Assistant In 
Postal Assistant In Postal store" pot,Guwahati as 

evident from the copy of Gradation list of SCO cadre. 

:pthlished by the Chief Post Master Gerieral,ShIll6ng 

which is marked Annexure-A/4. The name of said Mrs. 
• 	Jaya Barilk appears at Si. No.20 of the Gradation list. 

Hence I also. may be attached, against the indicated vacant 
posts in SBCO cadre at Imphal or even the applicant can 

	

• 	be 'shown 'on deputation to Postal Assistant cadre at 

•Irnphal against the vacant posts shown at Paragraph No., 

2 & 4 above at any tIme by the Chief Post Master General 

Shillong without affecting the administratIe in conveni-. 

	

• ' 	ences In any manner. 	' 	• 	
0 

That 1  I also beg to state that the above information 
furnished 'by me are identical as per the redords and are 

correct/true to the best of my knowledge and belief.. 

Under the above facts and circumstances,I therefore 

most humbly pray that the Hon'ble Tribunal may kindly 
be pleased to issue necessary direction to the respon-

dents so that I c'an be accommodated eas.ly agaInst "any 
of those vacant posts or I may be allowed to continue 

at Imphal either against the post of P.A. in SBCO cadre 

,or showing me against any such vacant post as on dputa-
tion to the post of postal Assistant at Irtphal against 

the unfilled 1arge number of vacant posts and allow me 
to continue me till January2007 ie,upto the end of 
Education Session of my two school going children s,o 
that I may overcome the present crises and problems' being 

faced by me'due to the impugned mid accademic order of 

transfer ,,from the Imphal to itanagar. ' • 
Cont'd...3 

H.oya(m', 	gn 	, 
Oath 	h ,aioner (Judicjafl, 	' ' 	 • 	 ' 	' 	

0 	 , 

• 	 ' •- 
0 	

( 	 ' 	' 	- 	' 	 ' 	' 	' 	0 	• 	 •' 	 •0• 
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T. That,- the statements made in para No.1 to 6 above in 

this affidavit are matter of records and therefore the 

same are true to my information derived there from 

and the rest are my humble submission before th*s 

Hnble court which I belief to be trueanddotet. 

I have not suppressed or concealed any material fact. 

4 
\ And I sign this affidavit on this the 24th day of 

August,2006 at Imphal. 

1 	Mv 
•Identified 	y me. 

Deponent- 

( S.C. .Prasad,Advocate 

Solemnly affirmed and declared 

by the deponent,who -is- identi- 

Lied by Shri S.C. 	asad,Advo- 

cate and signed before me on 	-- - - 

this the 24th day of August, 
 

200:6 at Imphal.- 

(Judlcjaij 	 - 

I - 	S 	• 	 - . • 	- 

) - 
I ---S--•- 



	

DEPARTMENT OF POSTS? 	 ." 
NOSTALClRCLEIMANlPURlVlSI0N , lM 	'c.'. 

	

..DatoUatimPhi1lthOO40305. 	..,. 

•.Apcationsin the prescribed fcrmat.wo calloq f troCandi• .t
• 
 . 

dateifor the pOsta'ol Postal Assiatani9i' 	'? 

2.'7P:oopoctLIO containing eligibility condilofli ouch a ago, qusUfi . 
calioh6IetO.;'rQoflitment procedure, prescribed applicalion form n4 i 
details about the number of vacancies to be lined In, the officer ik 
whomappilcatiofls ae to be addrsu.d can be obtained from imph&1 	. .. 
Head PostOfiIceal1d.frOm the following Sub Post.OliiceG (3 0 	

... 

• 4 .churacPandPur MOO, () ThoibaI MOQ,(lli) SvnapaU SO.. (iv) Uk1itJ ., 
(v).KakchinQ O and (vi) Bishnupur SO, on paont 01 As. Ra, 

• 

	

	1.(RUpeoà ten) . oniy, by t.ust'at thij poncemod pool office countet 
a..';;Appikpuon.du'ly.c.ompletedalong with attested copies at the' 

•cerilflcatesshouid besubrrltled tothe otlicecoocerned on or before 
• 	 .1O/4I2O05by Registered Pout or Spood Post. ApplicationS sent by. : 

• 	,.7ha, ni.gnq, wiU not be cctv4dared. AooIicatiOflO ieceived allot tho dti 	l 	. 

Sd/.,Chlef.Poatmaatet Oonor,J1  .' 
 N. Circle, Shill ong .793001, 

A, yAnAfl7ypn.q)inr1 nr gut.Ør (Ir hp.yerfl.1  8ZQ 4)  
IMPORTANT 'Las('datOOI receiptol eppilcationo by IhG, 
authorities shown in column .10 below Is 1W4/2005. Applications. . I  

' received after this date wiU not beaccepted. 	' 	 : " 	•• 	
" 

•L3 -' : 

-. 	oel 	 MLhe OW 
No. 	,,, . 	4 	St• 	 •' 	 . 	toapplci4iOflf 

jbOW 

— 	—--- —- 
1, 	Merep.ir 	a, 	•,r 	, 	 ... 	S(thwce) 	Su4c5. otPo 

OfleO,MlpJt.* 

2. 	StIGO.' 	I: 	• 	 1 (One) 	chlid PMO(Itafl. 

L 
• 	/ 	' 	. 	•, 	8ocUon)UtC7rCiO 4 . 

• 	.. 	U. 

r 	r 	ri rTss1 iv 

No,I 	DivI11o7% '.'. 	•• t'' ' 	
',, 	''. 	. 	. 	' S. 	 .' 	• 	I 

2002 

• 	. 	
,. 	R'T.imeor,Ua 	

•• 	 •'zied. 	...... 

I 	M.nipuç 	 'I 	 I 
.2;:; 	',(: 	•." 	.. (rour ,•.;., 	1. 

• 	'H 	003±2_2.. 	••.r 	•' • 
Tha above advertisement for Recruitment of Postai As5IsiOnl 

in NE CItcio/Manlpur Oivtion is published In a000dance wlpl thu giiidtt' 
iifleBaBuedbY.thO.Clrole 011iceShlUong. , 	 ... 	.,,,..., 	/• 

The vcüncias for GDS,(Gramin in Oak Saks) are exclusivelyr
.  

for the candidates already woridng in he Dept. & fuliil the loliowlng  
eligibility criteria prescribed In the Dept. of Pont Notification No. A S.RP  
10 (t)'dtrj: 9/1/02 cIrculated yido plo 7  Letter P4o, o0•29n18•$P1 dtda •; ' 

(a) They possess the minimum educational aulIIIcallofl of io+a . . 
standard (Seniot Seoonctary) (excluding Vocational StroanwItf  
and have put In a minimum 6ervice 01 3 YO&8 

• •,(b)..Oniy Ihoso:Gramin Oak Sovaha shall be eligible for being; • 	 • 	0 • 	 consldored'wh0 havoaecurod marks,not below the maI1V . 

	

• 	• 	0 	, 	,..cecurody(the laet'dl(W reWuothe foloyant cafe 0 , •S 
r 	

- 
!'UR 

	

• 	• 	 .,'(c).Théy should be within 28 yost's of ego (33 yeats of 8chodulod !, 

	

O • 	• 	 .'.Cssles or Shedulod TrlboI c0nmun3tIeG and 31 yecra for OUSG 	 • 

	

O 	0 • 	' :; Backward Ciasses community) as on the crucial date tiJCdfOf' : 
the direct recruitment of tho same year 	 .i 

'0 	• 	• 	TheGDScanddafev6houldQioo8pPlyOimtiaYinth0Pt0&crtb0 . t. 
,0 	• 	 applicaUon forms through their respecdve Ut'HEAOS;.Teata 2ct' 

 

GOS candlatea wlU be held &rnhiarly with the outsider's. 

	

..; W•.Ksh,Tomba Skngh Supdt 01 Po 	ts • ' 
P1o'l 	 - 	tanipurlmphsl 790pl 

• • 0 	• • A 	____________ 	 0 •4 0 	 )3,• 
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DEPARTMENTOF PO&TS 

N.. EL POSTAL CIRCLE 

ANNUAL RECRUITMENT OF POSTAL ASSISTANTS, IN N. E. 
POSTAL CIRCLE 	•• , 

Applications in the prescribed format are called for froni candidates for 
the posts of Postal Assistants, 	 , 

Prospectus containing eligibility conditions such as age, qUuliflcaUons, 
etc., recruitment procedure 1  prescribed applicatlon-fyrm and details about the 
number of vacanctes to be hiled Ln the 01IQer to Whom applic$tona 	to bQ 

dks4 cn bti ottIred hill all thu Head Poit Offtce, main ubPot 
Offices situated in Sub'Oivisional Head quarters and other importa:iSub-Post 
Offlcea, on payment of Rs,10A by cash at the concerned post office counter. 

Application 
dUly completed along with aUested copies of the cerlifidates 

should be subrnithd to the officer concerned on or before 104-2005 by 
Registered Post or Speed Post, Applications sent by other means Will nj be Considered 

Applications received after the du date will be rejected and no correspondence will be entertained 

Chief Postmaster General, 
North Eastern Cirde 

ShlHong-793 001 

A 

-. • -. - . 	 5- _.•_s_,__ 

( 
t * * 

4444444, 



SflName of 	the 	00 $C ST 	OBO 	PhyC EX- Toi 	ddreàif the oftca tol 
No, I Divtilon/UnIt Ilendictip Service. whIch ippticetionP ci. 

• peci men  to be aent 
-r  3 T 6 	1 	1 1  10 
L Ag1eIa 1 	 - . 3 	Director Poe(aI 

• BoMcia, AgortaiB  
Division,  

2. ArunahaI PradeBh 	2. - 3 	1 - 6 	Ulrector Poetal 
ServIce$ Arunactial 

____ 
 

• 	_ ______ Piadesh, lianagar, -  
 

______ -. _ 
Mantpur 	 2 

_, 
. 	- • 	I 	Nd 1 3. 	updt. of P0, Manipur 

Division, ImphL 
 Megheiaya 	 T - - 4 	Sr. 

Megheaya Division, 
- 

• 
Iori. 

3 	0lrocttr Postal 
- . --• 	- 	- 

Mlzwarn 
- - 

2 	. 	I 
Sarvicea, Mizoram 

- _---•_-. - ______ _____ DIvlpAIzawL ___ 
)iroctor Postal 

Services, Naglond 
DMslor, Kohima. 

7. SBCO- 	 I . . 	• 	. 1 	Chiel Poetmter 
General, (Start Section) 

Total  E. Ckcie, Sji-L - --  

:,:.H.. 	•.- 	DEPARTMENT OF POSTS 
0 	 '4 

N. E'. POSTAL CIRCLE 	 ,. 
'H 

.J...ANNUAL RECRUITMENT OF POSTAL ASSISTANTS.IN 
N. E. POSTAL CIRCLE 	 / 

Vacancy Posltioji 
(for the year 2003 & 2004) 

IMPORTANT: Last date of receipt of applications by the 	I 

authorities shown In column 10 below isL1j.04-2005. 
Applications received after this date will not be accepted. 

I 





11 

S1.NO. 	Name of offic1a1,s who retired - 	Date of Retire 
during the year 2005-2006. 	merit. 

Md. Haj.der Khari 	31-01-2005 (A/N) 

Shr.i S. Kalachand slngh 	28-02-2002 (A/N) 

Shri L. Ibohal singh 	 01-04-2005 (A/N) 

(4 Shri A. Shyain Kishore sirzgh 
• 30-09-2005 (A/N) 

(5) Shri. Brajamani Sharma 30-11-2005 (A/N) 

Shri B. Lokeshwor singh 	30-11-2005 (i/N) 

Md. A. Basir 	. 	31 -122005(A/N) 

Shri Ksh. Obitro singh 	31-02-2006(A/N) 

(9). 	. Shri M. Ibobi singh 	31-03--2006(A/N) 

Shri K.C.b Baia 	.3l-O7-2Oo6(A/) 

(11) 	Shri Sudhindra Ch. Bhattacharjee 
P.A./SBCO 	

30-11-2005(A/N) 



S 	 - 

• 	 -. 	 S.- 

/1 POSTS: INDIA 
OFFICE OF THE CHIEF 	 N. E. CIRCLE:: SHILLON-793 001. 

No.Staff/G.L./SBCO 30 AUt. )004) ted at ShUlong, the 20thAugustt 2004. 

•95•' 

To, 	 11,  

Sub:- 

The Sr. Po8, 	g-GPO. 
The Postmast?O. 

3; The Postmaster, Agartata H.O; 
4: The POstmaster, Aizawl H.O. 

The Postmaster, Itanagar H . O. 
The Postmaster, Imphat H.O. 
The Postmaster, Kohima H.O. 
ThePostmaster, Dharmanagar H . O. 
The Postmaster, R. K. Pur H.O. 

10.The A. 0. ICO (SB), C.O., Shillong. 

Maintenance of gradation list of SBCO officials as on 1-7-2004. 

A copy of fresh draft gradation list of SBCO officials in duplicate is sent 
herewith for circulation aniong the SBCO officials under your administrative jurisdiction and 
return of one copy after authentication and signature. 

Enclo:- As above. 	 S 	 A 

B. RHalder). 
Asstt. Director (Staff) 

For Chief Postmaster General, 
N. E. Circle, Shillong. 

Copy to:- 	••. 
Vj~helDRS_AgafteleAiz owIiltanagar }. 

4iphattKohima. 	 } for information & necessary 
The SSPOs, Shillong. 	 } action. 
The SPOs, Dharrnanagar. 	 ) 

For Chief Post aster General, 
N. E. CJSj3jJiong 



n171eX 1&- iNJ4 
	 (/ae- 

C-0  



 

p\ 

PMYVA 
to 

P L50-c - ID, SirD 

 

PA 

Io 

, 	 JL o 	J65 1,ijç I 

: z I  
(J 	 f

-L- 

I  

1 	. • 	 l'  



— 	
I 0- 	• -/ 
	

co 
— 	— /- 

PA C2j Lk I 

I, I•1 - 	Li'i'i i-g- I , 	7 
- 	 ____ 

3 	1 

/ 

 1 2— 

/ 	17 
3 	sX P 

- 	
L- 	 i 

b g,s. 	ib J 

I 13db 131 	1 I35 I ___ --- 

3 3 	I 	} 13 

!33 H 	97 
 

3 9  - — 



n_ 41 

7T .oci 
A1Lk 

49 ~

:  
kJ 

at- 

/ LI 
MEMO 

el-il 	- 

I 	13 

j3.5 iS.I i51gi 	- 

11l5t gj 

9.51gJ •5•g, I. 	L. 

3 4z 9 
 

lOtI' 3., gl 
-. 

3' 

j g & It1\ 	- 

g63 ,3•g -3—gi 	- 

- 

I5.11. 



H 

OLI tg 	169 3 3o 

I•'i; io3 

- 7T o.  g.15 --1 I 

gg 15 	II 	& 

3iJ I'7Fl 

30 
I 	I 

4 -7 g 

3 
I tq 	02 



-ir 	 L 

• 	 •• 	 I • 	 • • 	
%t 

1' 	

• 3\ LL Ce 	 •• c4; 	 Dk4J 

JAT 	1 ULi1HT, 

OA./(. 

- 	L.. 	 • 	- 

cfT) TI. 	•• 	•. 

I 

1. 

p 	 • 	
E,•--• 

• 	 • 	 • 	• 	• 	

• 

• •. 	 - 	 • 	 • 	 7A 	
V 

• 	••• 



CeItt 

P  
• 	 ' 

BEFORE THE CENTRAL ADMINISI RATIVE TRIBUNAL, GUWAHATI 

"O.A. NO. 124/2006" 
Smti. Ti 1.MFENA DEVI, aged about 36 years 
W/O.L,lRiYOKjJMAR SINGH, 
Postal Assislaiit/S.13.00. 	 ' 
Presently on Medical Leave at Imphal 

Applicant 

'1 

- 

- Versus - 

U non of' india & (.)thers 

Respondents 

in the ii iatl er of (Ii rcction gi VCI1 by the I Ion 'bie 
Iribunal in the order.dated 12.07.06 in the above 
noted case in regard to the vacancy position at 
Imphal 

The above named applicant begs to submit the vacancy position 
of the identical post held by the applicant at Imphal as follows 

In the instant case and in support of the vacancy po- 
sition the applicant most respectfully encloses herewith 	--- 
photostat copies of advertisement notice circulated bythe_ 
Chief Post Master General, N.E. Circle , Shillong marked An-
nexure A/I & Annexure A/2. 

'The applicant further respectfully begs to state that in 
the aforesaid advertisement notice "1" One Post of Postal 
Assistant (in S.B.C.0) under the disposal of Chief Post 
Master General. Shill o rig and "2" Posts of Postal Assistant in 
Manipur Postal Division aj.ains1 O.C. categories were shown 
mi' the year 2(fl}_-2()().1. 1 Ii& vacaiit posts are still unfilled, due 
to pendency of a case in the lIon'ble TRIBUNAL, filed by a 
candidate of Imphal and an ordcr has been passed only on 
13-06-06 by the .11 on' hi c in hit na I in respect of O.A No. 
11 2/2005 



The applicant further begs to state that in Manipur, Imphal is the only 
F-lead Post Office of I-ISO-I cadre having largest number of establishment of 
posts and most of the vacant posts are in fliis Ilead office only. Other Officers 
are mostly single liifl(1C(l and 11(1 vaciiicvar ises iii these offices. 

The applicant further respectfully begs to state that besides the 
aforesaid advertised vacancies (Anneurc - A/i & A/2). The following 4 
further vacancies in the cadre of Postal Asstt. have occurred due to 
retirement of officials at Imphal Head post office during the year 2005-2006 
and these posts are still unfilled as iio recruUiiicnt processes could have been 
initialed due to "Stay" order passed by he 1 lon'ble I'ribuiial in connection 
with above O.A. No. II 2/201)5. 

Name of officials who retired during 	Date of Retirement 
the year 2005-2006 

 Md. HaiderKhan 3 1-01-2005 (A/N) 
 Shri S. Kalachand Singh 28-02-2005 (A/N) 
 Shri L. Ibohal Singh 01-04-2005 (F/N) 
 Shri A. Shyam Kishore Singh 30-09-2005 (A/N) 
 Shri A. Brajamani Sharma 30-11-2005 (A/N) 
 Shri B. Lokeshwor Singh 30-11-2005 (A/N) 
 Md.A. Bashir 3 1-12-2005 (A/N) 
 Shri Ksh. ()hitro Si ugh I - U I -2006 (A/N) 
 Shri 	M. Ihobi Singh 31-03-2006 (A/N) 

A separate list showing the above noted vacancies is enclosed marked 
Annexure - A/3 

The applicant;further respectfully begs to state that besides the 
advertised vacancy (Annexure - A/I & A/2). One Post of Postal Asstt. in SBCO 
has further occurred due to retirement of Shri Sudhindra Ch. 13hattacharjee on 
30-1 1-2005 (A/N). The vacant post is also similarly remains unfilled due to 
reason furnished at SI. No. 4 above. 

As regards vacancy of SI3CO cadre under.ihe disposal of Chief Post Master 
(.iehcral , Shi I long. It is ca lctilated as per dic  vacancy of the posts concerning 
to the vacancy of circle us whole :uiul (lie pst can he attached by (lie Chief 
Post Master ( cncral in any I lead Post ( ) I fice and even the post can be allowed 
on deputation against the post of l'ostal Assistant as per administrative conve-
nieuuce by the said Chief Post rlasier (cnctal at any (hue without any bat'. 



p 
S 

In this regards the applicant respectfully begs to stale that under the 
provision of Department Rules, the Chief Post Master General, Shillong has 
ordered for deputation to one Mrs. Jaya Banik, Postal Asstt. of SBCO as Postal 
Asstt. in Postal Store Depot, Guwahali as evident from the copy of Gradation 
list of SBCO cadre published by the Chief Post Master General, Shillong which 
is marked Annexure - A/4. The name of said Mrs. Jaya Banik appears at 
SI. No. 20 of Gradation list. 

Hence thëäpplicant can very easily he attached against the vacant posts 
in SBCO cadre at Imphal or even the applicant can be shown on deputation to 
Postal Assistant cadre at Imphal against the vacant posts shown at Sl. No. 2 & 
4 above at any time by the Chief,  l'ost Muster (icnerul without uny 
administrative difficulties. 

"The applicant further begs to state that the above information furnished 
by her are identical as per records and arecorrect/true to the best of her knowl-
edge and beliel". 

The applicant, therefore most humbly prays that the I-lon'ble Tribunal 
may kindly be pleased to issue necessary direction to the Respondents that her 
continuation at Imphal either against the post of P.A. in SBCO cadre or 

showing deputation to the Postal Assistant at Imphal against the unfilled large 

number of vacant posts and all owed to continue her until .1 an uary, 2007 
i.e. upto the end of Education Session of her two School going children so that 
the humble applicant can over come fbrm the present crisis and problems 
being faced by her due to irregular and untimely order of transfer from Imphal 
to Itanagar in most arbitrary manner by in competent authority viz P.M.G., 
Shillong, by violating in instructions of Govt. of India as well as law. 

Th. Meena Dcvi 
Applicant. 



SI. 	Named OC Sd  S 	OBC 11*i)I EfSet 
No. ti 	 " 	'! 	 to V"V"ch p)ftc,1I0fl 

Unh L_ 
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- 1 - 	 - 
I. • 	Marilpu: 	a 	..i 	I 	. 	 i.' .. 	SUhra.) 	&jpu.iAPOd 

, 	fI offices , Manipur , 
___________________ 	

• 
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01I01PMG(8Ian. 
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DEPARTMENTOFPOSTS ------.. 	 irit 
• NE POSTAL CIRCLIMANItUP UWIbIUI 	uvlrntr-. , 

: 
-DatodatlmphaUhOO4O3Q5 	 . 

ANNUAL 
-. 	• 	

'j ,, 

Apcations In the prescribed format we called for from candi • 	- 

date 4 for the pøsta'otPostai.Assistantai': 	.': 
2. ''PocpectiJs containing eligibility ocinditono auchkro age, qusUti. 
catlone eto.,'ruortilmanl procedure, prescribed application bun apc 

• 	
dotailo about the number of vecanclos to be filled In, the officer tb. 

be obtained from imphM whom applications are to be addreaed can 
Head PostOfficeapd.IrOrn the following Sub Post.OlIicea (5 
Churacandpur MOG, (U) ThoLtbat MDU,(iU) Sanapati SO., (iv) Ukhrt4 

As. Aa, 
., 

SO(v) i(nkchlng 	O siud (vi) Bishnupur SO, on payment of 
(AupeesIen) only, by Cast'at th 	concerned poet cUbe counter. 

with attested copies of the ..ApIUon.duy.cpmpfeted'along 
\ 
', 	'. 	•.' 

certificates should be submitted tothe office concerned on or before 
-10/4120O5by flegletored Post or Speed Post. Applications aent by. 

• means will not be considered. Applications received after the dUOu ,other, 
be entertained., ;.:'-;: • 

' 	' 	Sd! Chief Poatmuter Gonor 
N,.'Circie, Shiliong • 793001, •c 

A: Yacancy Posijlpfljor guthtdet.lfOr thrter 2003 &20Q4 
IMPORTANTL98tdatOO 	recoiplof applications by the' 

in 	10 below Is 1014/200& column 	 f4.ppiicSIiOflS. -. 	authorities shown 
receiv ed after this date will not beaccepled. 	' 	- - 	- 	- 

• 	. 

I 	•• 

Si. 	1 

1 1  

_________________________________________________________ 	
c. ! j -:;   

2002, 	• 	f 2 	2 	 4 	ur) 
2003 	'2 	2 	 L.  ' 	•-' 	

- 

.rh, obov.adve(tieomefltfor Recruitment of Postal Aoaiatant 
• 	. 	 in NE Circie/Manlpur Diviion Is pubflshed in accordance with the gyidØc' 

• fines Iaeued bytiie Circle Office Shillong.  

• 	 - - 
' The vacancies for GOS. (Gramin in Oak Sçaka) are exduslveI 	-• . 

for the candidates already working in Jfle Dept. & fuilif the  fo1iowin  

	

'- 	eligibility crilarha prescribed intho Dept. of Poet Notilicalion No.S.Rr 
ti)  10 ( did. 9/1/02 lroulted yide Pt,, Loiter No C •29/99SPl Utd 

-• 	 l/O 	is 	- 	- 	. 	• • 	• 	' - •' •. 	• 	...• 	•, 	Ic 	• • 	- 	' 	't' 	•• 	• 

	

• 	•.. (a) They possess the minimum aducalional quaiillcatlofl of 10+ 	• 
- • • 	-' J( standard (Senios' Secondary) (excluding Vocational Stroanla)N 

and hav put In a minimum aen,bce oh 3 55 	 V 

	

- 	 - . .(b) Oniy those Gramin Oak Sevaka shall be eligible for being, 	. 
- • 	coneidsied -who haveaocured marks, not below the mar1U 

• 	• - 	- 	• 	-t,securedbytthe fet1ect reruMoitM reisyant cat 
 

If' 

	

.(c).They chouid be within 28 yóare of age (33 years of 8cheduba 	I - 

• . ws. Castes or Shoduled Tdbss communftlu and 31 years for tb1aV ,., 

	

• • - 	• '.t; Backward Classes community) as on the crucial data flxcdfw' 
the direct reauitment.01 the swne year., • • -• • 	•' 	: : ... 

- • 	 - ' - The GOS candidates should alco apply similarly In the proealbe4. '- • I 
- application forma through their respective Unit HEAOSTeeL:iQr 	. •:., . - - 

GDS candidates will be held similarly ruth  the outsiders.' 	• 
- • -- ' 	' 	" .. 	&- ,Kah..Tomba nh SupdL 01 Po Offices - 

4 p'Il0li 	' 	 \ 	IIanip4Jrlmphai i.7950p4 
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i? DEPARTMENT OF POSTS 

N. E. POSTAL CIRCLE 

ANNUAL RECRUITMENT OP POSTAL ASSISTANTS, IN N. E. 
POSTAL CIRCLE 

Applications in the prescribed format are called for froML candidates for the posts of Postal Assj&tants, 

Prospectus containing eligibUity conditions such as age, qiuIificatiqn, etc., recruitment procedure, prescribed applicatlon.fyrm and details about the number of vacancies to be fiUd In, the ofilcer 
to whom flppllcaUoiia are to bu cm be ob 1red 1i't 	ll th Head Post OIlIcu, maIn SUb-Pt 

OIIICC58ituatod in SUbDivlsioiiaj Head quanter and oilier lmportan$ub.p33 On poymfl of Ra1iQ/. by cash at the Concerned post office Counter.  
Appilcation duly 

completed along wiUi auested copies of the certifldate3 should be submitted to the officer Concerned on or before 10-4.2005 by Registered Po&t or Speed Post. 
Applica8 

sent by other meajjj not be 
coflSjdeg.ad 

AppIicatjos recejvecj after the due date will be rejected and no correspondence will be entertained 

Chief Postmaster General 
North Eastern Circle 

001 

t 



/ DEPARTMENT OF POSTS 
, 	g 

L1e 
N. E. POSTALCIRCLE 

/ ANNUAL RECRUITMENT OF POSTAL ASSISTANTS IN 
N. E. POSTAL CIRCLE 

Y—aga nc  
.(fortheyear2003&2004) 

IMPORTANT: Last date of receipt of applications by the authorities 	shown 	In 	column 	10 	below isL.1O42O Application5 received after this date will not be accepted. 
Si 
No, 

Name 	or 	thu 
DIvIiOfl/tJII 

- - 	-, - - - - -- 

 
OC 	SC 	ST 	OUC 	Physical 	Ex- 	. 	Total 	cdr.,.'bf the office to Handicap 	6eMc. 

• -- 
4 

- 
6 

Pad  -- - mun - which •PpIoaUu •is 
to be sent.  - - 	-- 

• 1. . 	- -.- -- 
2 
- 

- 
- 

1 
6 - -  7 - a - - 	-- - -• 

3 Director Postal 

2 
--- .- 	- -.- 
Arunach u g Praeah 

.• 
2, L). 	

Mslofl, 	jai1 	la, 
Services, Agarialo 

7 6 Ulrector Poe tel 

T T T 
____ Services, Aunacil 

h 	Ita ,nar, - 
–i-- 

Pr da
dTtPös, T 

4. Meghaluya 2 . 2 
- - DivisonImphui. 

Sr. Supdt, POs, 
- 

. 
----•--- ---- 
Mtiin 

- 
2 

________ Meghaleyg Division 0  
ShflIn  - 1 • 3 Di,ectr Postal 

0. NaIn 
- _1 . 

Services, Mizoram 
DIvi 	o 	Au awl 

V • 5 biroctor Postal 
7. Services, Nag elond S 13C0 	

-' 1 • 
- 

Division Kohirna. 
I 

• • F Ujjijer 1 

- . 9 
I General, (Start Section) 

1E. Circlø,ShIllon 1Li 
—•-i - - 

I 	 - 	. 

I 



ijçJv 	fo r 	I recjjççr tI Irne nt of 11r 

EIfalun 	TotQIJ 
Anmtcht I'indi8h 
2002 	 2 I 3 
2003 	 3 2 5 

 MLzoi'nrn 
2002 2 

, 
.-.---. 	 3 

 
- 

Mcithya .  - 
2002 	 2 2 

 
2003___ '• 	3 I 	2 6 	* 

1- 	j.-- Mnupur..--" 
2002 	 2 2 . 	. 	4 
2003 	 2 - 2 - 4. 

5. Agurtala . - 
2002 	 2 I .4 
2003 	 4 4 

hDmgn%  
2002 	 2 I 4 

tilL - - 
2002 	 1 I L5 2003 	 2 - I - _2 . 
'I'atd 	 29 

-- 

13 	9 51 



Details of vacancies subsequently occurred during the year 

2005-2006 due to retirement in addition to advertised vacancies i.e. 
furnished in Annexure -A/I & A/2 

Pame of otTicials who retired during 
the year 2005-2006 Date of Retirement 

Md. Haider Khan 31-01-2005 (A/N) 
Shri S. Kalachand Singh 28-02-2005 (A/N) 
Shri L. Ibohal Singh 0104-2005 (F/N) 
Shri A. Shyam Kishore Singh 3009-2005(A]N) 
Shri A. Brajamani Sharma 30-11-2005 (A/N) 
Shri B. Lokeshwor Singh 30-11-2005 (A/N) 
Md. A. Bashir 31-12-2005 (A/N) 
Shri Ksh. Obitro Singh 3 1-01-2006 (A/N) 
Shri M. Ibobi Singh 3 1-03-2006 (A/N) 

hri Sudhindra Cli. Bhattacharjee 30-11-2005 (A/N) 

Certified that the information furnished 
above showing vacancy position are true/correct. 

Th. Meena Dcvi. 



/ 
/ 	 DE4NOF POSTS: iNDIA 

	

OFL1CI OF TILE 	 N. E. CHICLE:: SIILLLONe-?93 001. 

	

No.Staff/G.L./SBCO 
	

AUt' 7004 
	

ted at Shillong, the 20 1h  Aug usU 2004. 

To, 
The Sr. Pots,  
The  PostmasIU?i1'.O. 
The Postmaster, Agartala H.O. 
The Postmaster, Aizawl H.O. 
The Postmaster, Itanagar H.O. 
The Postmaster, lmphal H.O. 
The Postmaster, Kohima H.O. 
The Postmaster, Dharmanagar H.O. 
The Postmaster, R. K. Pur H.O. 
The A. 0. ICO (SB), C.Q,, Shillong. 

Sub:- 	Maintenance of gradation list of SBCO officials as on 1-7-2004. 

A copy of fresh draft gradation list of SBCO officials in duplicate is sent 
herewith for circulation among the SBCO officials under your administrative jurisdiction and 
return of one copy after authentication and signature. 

Enclo:- As above. 	 A 

B. RHalder) 
Assit. Director (Staff) 

N. E Circle, Shillong cV 	
For Chief Postmaster General, 

Copyto:- 
 - ) TheD.P.S., Aai4e.t&Aiew1/1thagar1) 

• 	4mphtKohima. 	} for information & necessary 
The SSPOs, Shillong. 	 } action. 
The SPOs, Dharrnanagar. 	} 

For Chief Post aster General, 
N. E. CJSbJ.Iion: 



/ 

/ 

_________ 	 (-io 



of oaz 

At 
- 3 ___ 5 ___ ___ ___ ___ / •_ - ii 

OL- S4'i A S i-S r 	i- i 	i'is 3c' . 

c 

5 -D/D py'; 33 + 3 I43 

O  

A 

ic/PA  

- 

7. 	: 

4 fJ 
U 

MLA7! 
cJ 	C4LL it 	 F1 

--1 



_ 	- Is  

Lje1'0P 
U. 

PA 

Jlj 

ts 

AAIQ~ 

£ 	 I 1 	1.50 Jo.iM 31'7 3 	U I 	I 

Jo .1 ~5  1•7 I('1i - 

.3. 1.g.g2 •  

4 g.s. 9.s. ib.g i. 

S. 3 - 	 r 
 

J3 0,TJ 13 1° _ 13 ii3 I 	1 - 

IlL  j.3 _3 li&  

II •Io.g 

'p 

0 

(7 



• 
SSL S 	jjig , 	

, 1 ___ _____ 

13 	1 13,1 

' 
I5.gj 

" 

i7'i•S cc-8j g.ç.gi - •- 

I) 
• 

 

- 

 slr igi  

138,9  ') 	 L 13• g, IL 

- 
AV cc...- 1oI 	1 3 91 AJ3 gi1 - 3 	bub 

it 19. n 	b) l& • 	&7- igg•gi—  - 

g 

3 g 
77 

J 	• 	? 1S?J - 4E~ 
- 

i5ug 



_ 	 5 	
- 

___ 	301b1 

3

I 

	

:I:3, 	bi3  

1. 	
8• 	 I3• 	1Ib.13I q3 -- 

J 	Ii 

3i.7..  

.Th 
L H 



CTRAi ADNISTRAT Mi TRI RJNAL 	
4) 

WWAHAT I BENCH 

PJtNAL A. PLCATIC NO.___
_ 

1•' o) Name of the rplicat 
c.Q4 y/ 	w7L 

bj Respondant5 Union of India & Ors 

c) No, of ppiicant(S) :— 

2r Is the application, is the .proper form:— Yes/v. 

3. hether name & desriptiofl and address of the all papers been 

furnished in Cause title ; Yes/ N7. 

4. Has th application been dully signed and verified : Yes 

5. Have the Copies duly si gned : Yes / 

6, Have sufficient number of copies of the applicatiofl been fjlCdYCS 

Jhether all the anneXure parties ar.: impleadd 
 

'hether English translati°fl of ducum&flts in the 
LengU3g : YesJo. 

9, Is the applicati0fl is in time 	
Yes/ui. 

j, Has the Vakaiatfl,amilm0 of 
appear3flCe/ th0tiOn is 

 f±ledYeS/ 

U. Is the applic3tiOfl by IO/For Rs: 5/ 
2' 	S3 	&

Ye Has the applie3ti0fl is meitanable :- 

Has the impugnd order original duly 
attC been fil 	: 

1. Has the ligihie copies of the anneXures dully attested filed 

15. Hs the Index of ducuments been filed all 3vailabl
0  

6. Has the required number of envolopod bearing full addre 
	e ss of th 

1  

respondents been f1led 

17. Has the 
declaration as required by item 17 of the form 

: 

180 whether the relief 5ought fr ariseS out 
of the single  

1. hether the interim relief i prayed for : Yes/fl 

f eondOati0n .f delay is fjld is 
it 5upPo 

2 •  In ease o 	
rte :Y 0 . 

21. 	ether this Cas 	afl be heard by .sigle 

Any other point 

2 	
with initial of the $otflY clerk the 

ResUlt of the Soruti Y  
appliCation is in order 

$E FR)  

( 



F 	 CentiM 1-W 1111'  

Tz4c 
APPENIIX-2,, 

[See Rule 41 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

ORIGINAL APPLICATION No: /0of 2006. 

APPLICATION UNDER SECTION-19 OF THE A.T ACT 1985 

Smti Th Meena Devi 
Applicant. 

- Versus - 
Union of India & Others. 

Respondents. 

INDEX 
Sl Description of documents relied upon ANNEXURE Page 
No number 

SYNOPSIS  1-4 

1 Application  01-25 

2 TRUE COPY of order No.Staff/584/SBCO/ ANNEXURE-AJI  26 
RT/ 2004 dated 17th April 2006  

3 TRUE COPY of order No.Staff/5841SBC01 ANNEXURE-Al2  27 
RT/ 2004 dated 22 nd  May 2006  

4 TRUE COPY of O.A.No.113 of 2006 ANNEXUREA/3 

5 TRUE COPY of the order of the Hon'ble ANNEXURE-A14 

- Tribunal dated 15th  May2006 in O.A-1 13/06  
6 TRUE 	COPY 	of the 	School 	Reading ANNEXURE-A/5 

Certificate of 'first daughter of the applicant' 49 
[namely, Baby Longjam Milina Devi]  

7 TRUE 	COPY 	of the 	School 	Reading ANNEXURE-A/6 
5-0 Certificate 	of the 	son 	of the 	applicant 

[namely, Master Longjam Nirish Singh]  
8 TRUE COPY of the 'Discharge Certificate' ANNEXURE-A17 

I showing the birth particulars of 'applicant's 
second daughter' [born on 27-09-2005].  

9 TRUE COPIES of the documents related to ANNEXURE-A/8 

the 	continuous 	medical treatment of the [Colly]  
second 	daughter 	of the 	applicant 	from 

- 0 1/10/2005 to 07/04/2006  
10 Extract of G.I., Dept of Posts, Letter No. ANNEXUR&A19 

141-4/97-SPB.II dated 19-02-1997  
11 Extract of G.I., Dept of Posts, Letter No. 141- M'EXURJV10 69 1/99-SPB.II dated 23-03-1999  
12 Extract of G.I., Dept of Posts, Letter No. 141- ANNEXUREA/11 	

/ 

35/2001-SPB.II dated 11-04-2001  
13 TRUE COPY of applicant's representation ANNEXUREAJ12 

dated 24/04/2006  
14 TRUE COPY FAX Transmission Report ANNExURE-A113 

dated 15/05/2006  
15 TRUE COPY of Notice dated 15/05/2006 ANNEXUR&A114 14 

16 Extract of G.I., Dept of Posts, Letter No. 141- ANNEXUREAJ15 -76 
77/2000-SPB.II dated 02-03-2000 1 

Date: 
Signature of the applicant 

Place: 



2 

/ 	For use in Tribunal's office 

Date of filing 	 .. 	 ........... 

Or 
Date of Receipt by post 	......... L.. 

Registration No. 	 . .........
A 

Syina~~re 
For Registrar 



IN THE CENTRAL ADMIMSTVHVE TR1BUNAL 
G1JWAHATI BENCH 

OIIIGINAL API JON±No: 19-Y of 20%. 

YNOP S IS 
Smt Th Meena Devi 
	 4 

- Versus - 

Union of India & Others 

The O.A has been filed against tie arbitrary and umia-fide transfer of the 

applicant in the middle of the academic session of her ihildren, in violation of 

standing instructions for the røtalioual transfer of staff in the Department of 

Posts. 

Instructions vioated: 

(i) 	Inslrnction No.10, 11 & 20 of 0.1., Dept of Post-s. Letter No.1414/97- 
SPB]I1 dated 19-02-1997 [ANEXUPE-A to the O.A] 
G.L. Dept of Pests, Letter No.141-77[2000-SPB.fl dated 02/03/2000 

[ANNEXttRE-A/1 5 to the O.Aj. 

The 0.A has also been filed against the arbitrary rejection of applicant's 

representation dated 24-04-2006 [?'EMXRE-Ai1Z to the O.A], addressed to the 

Chief Post M:ast- General, N,E-Cfrcle, Sbilloni [Resnondent No.21. irregularly by 

the Respondent No.3, without any application of mind ai,d without any heed to the 

rule of law laid down by the Hou'ble Supreme Court in DirecIor of Sd.00l 

Education, Madras Vs. 0. Karuppa Thevan [1994 Supp.(2) 5CC 666] 1. 

The O.A has aho been ffleS against the arbitrary and irregular rejection of 

applicant's representation dated 24-04-2006 [ ?tNEXURE-A/1Z] vide order dated 

22M May 2006, by undermining the order/directicit of the Hon'ble Tribunal dated 

15th May 2006 in 0.A Noi13 :f  2006. 

The applicant is an employee of Departineni ofPosts; and she is presently working as 
Postal Assistimt(SBCO) at Inhal Head Post Office in Manipur State. [It is submitted here 

for the kind information of the Bon'hle Tilbunal that 'SBCO' stands for Savings Bank 
Control Orgaiization.] 



The applicant's husband is also a Postal Assistant (SBCO): an d he isId presently 4 
working as Postal Assistant (SBCO) at Imphal Head Post Office. 

The applicant has 3(Three) cliii dren. Her first daughter is studying in Class-I; and 

her son is studying in K.G-il; and her second daughter is a 7(Seve1f) months old breast-fed 

infant 

ANNEXTJRE-A/5 [at Page-491 & ANNEXIJRE-A161*t Page-501 are the 

documents in proof of continuing education of the applicant's children; and the 

ANN1XUR1-At7[at Page-Si) is the age proof document of the applicant's 

second daughter who is only 7(Seven) months old. 

A . 	Academic session in Mrniipur is from January to December and 

hence, the applicant's first two children are in the middle of th.d 

academic session. 

The applicant's 7(Scven) months old infant daughter is under the constant medical 

care due to serious ailments right from her birth to till-date. 

- ANNEXURJ-A/S (Collectively) are the documents in proof of medical freatment 

of applicant's infant daughter. 

As per the standing instruction.s [ANNEXURE-A/9] transfer of officials should not 

be effected in the middle of the academic session; and, the crucial date for computing the 
tenure of an official in a station is 301h September of the year depending upon the academic 
session. In this instant case, the applicant's tenure at Imphal will be completed only on 30th 
Sept 2006 since the academic session of her children will be over only in December-2006. 

6.1. 	But, the present applicant has been transferred in the middle of the academic session 

of her children; and, in addition, the transfer has forced the applicant to go to a far station [ie. 
Itanagarl alone, with her veiy smnll 17-months old) breast-fed, ailing infant daughter; and the 
authorities concerned have not considered the posting of both the husband and wife in the 
same station, in spite of administrative possibilities; and has transferred out the applicant 
outside the Region without any specific administrative ground. The transfer of the applicant 

has obviously been ordered only to accommodate one Miss. RKSanjeeta Dcvi at Imphal, 
whose name has been shown at 51-6 of the transfer order dated 17th April 2006 
[AN1EXL1RE-A/1 to the O.A1. The said Miss. RK.Sanjeeta Devi, who is presently working 
as Postal Assistant(SBCO) at Dhaimanagar joined the Department only in Junc-July 2003; 
and hence, her tenure at Dhannanagar will be completed only in September-2007. 



(P , 6  
Therefore, the present transfer of the applicant vide ANNEXURE-A/l, is the mala-fide 
exercise of powers by the authorities concerned;, and as such, the applicant has approached 
the Hoifble Thbunal for justice vide O.A No.113 of 2006. 

	

6.2. 	The Hon'ble Thbunal was kind enough to dispose the O.A No.113 of 2006 on 
May 2006, at the admission stage itself, with the following observation and order/direction 
that - 

The Supreme Court in the case of Director of School Education, Madras and 

Others Vs. O.Karuppa Thevan and another, reported in 1994 Supp.(2) 5CC 

666 held that "transfer during the mid academic term - in the absence of 

urgency such transfer restrained from being effected till the end of the 

academic year". Therefore, this Tribunal directs the respondenta to consider  
the representation of the applicant with due application of mind and pass 
appropriate speaking order and communicate the same to the applicant within 
a time frame of one month from the date of receipt of this order. 

	

6.3. 	The order/direction of the Hon'ble Tribunal dated 15th May 2006 Was conveyed to 
the Respondents on 15 May 2006 itself vide ANNEXtrEE-Af13 & ANNEXURE-A!14. The 

order of transfer dated 17th April 2006 EANNEXTJP.E-A11] was issued by the Post Master 
General, N.E-Region, Shillong (Respondent No31; and the applicant submitted her 

representation against the said transfer order to the next higher authority viz. The Chief Post 
Master General, N.E-Circle, Shillong (Respondent No.21. Therefore, on receipt of the order. 
of the Hon'ble Tribunal dated 15th May 2006 [ANNEXtJRE-A14], the Respondent No.2 [ie. 

The chief Post Master General, N.E-Circle, Shillongl was duty bound to dispose of the 
representation of the applicant dated 24/04/2006 1ANNEXURE-Af121 with an appropriate 

speaking order, with due application of mind. But instead of the said required action, the 
representation of the applicant dated 24/04/2006 [ANNEXtJRE.A/].21 has been rejected by 

the Respondent No.3 [ie. Post Master General, N.E-Region, Shillong] who issued the transfe.r 
order. 

6.4. 	To dispose of the applicant's representation dated 24/04/2006 [ANNEXURE-A/12J, 

the Respondent No.3 has acted beyond his jwIsdiction as because the. applicant's 

representation dated 24/04/2006 was addressed to the Chief Post Master General, N.E-Circle, 
Shiliong [ANNEXURE-A/2]. Further, disposal and rejection of applicant's representation 
dated 24/04/2006 by the Respondent No.3 vide order dated 22 May 2006 [ANNEXURE. 
A/2] is only an eye-wash as because the Respondent No.3 has not at all considered the issue 
regarding the middlc of the academic session of the applicant's children' in the order dated 

22 May 2006 [ANNEXURE-A/21. Further, the Respondent No.3 has also confirmed the 

( 

I 
I 



asserlion of the apphcani in the (IA that the transfer of the applicant was not etThcted due to 
any urgezcy or adi inislratwe. exigency but because some other officiil opted to be posted at 

rmphal. Thus, the order dated 22" May,  2006 itself proves that the applicant has been 
trrnsfeired out in the inide of the academic session of her children for making place to 
accommodate some other official who ot favour from the authoiities concerned. Therefore,, 
the present trnnsftm of the applicant is a proven 'rntha..fide exercise of administrative powers' 

by the authotitic concerned; and, in addition, the Respondent No.3 has wiIit'uilv over. 
stepped to dispose of the representation of the applicant dated 24104/2006, which was 

required to be dhposed of by the Respondent No 2, The Respondent NO3, while disposing 

of the reprcsentaon dated 24104/20006, has aise wilhiilly disregirded the directm of the 
Hoifble TiThuiral in O.A No.113 of 2006 [rdcr dated 15" May 2006J as because the 

applicant's reprerentafion has been disposed of without any application (3t mincL For his 
'Villfill conunissions and oniissIwi; the Rerpoulent No3 is liable for action by the lion' We 
Thbunal under CAT(Coat.empt of Cwuts)Rules, W)2. 

7. 	ilie s'eti1ic fltr that show that the tanfer of the applicant is totally against the 
standing instruction. have been given in Para..416 to Para4.2.1.0; and the detailed grouncT 
on which the order of tnmsfer has bee.nshownto be mal34ide are given in Para-5.1 to Para-
5.8 of the O.A. 

S. 	The applican, in this O.A. has prayed for quashing the transfer order dated 17th  Ap 
2006 [ANNTEXURE.AJi J; and has also prayed the Hoifble iribtital to .diiet1 
Respondents to issue the transfer of the official in due time lie. i)ecemnber-20061ianu.W 
2007J in accordance with relevant depaitmeiutal insimeli ous. ihe applicant has il so pn 
for appropuiate action against the Respondznt.No.3 for his willful commissions and omissic 
as the Hon'ble Tuihunth may deem proper. The circumstances of the case also justify that 1 
applicant is entitled to cost oflitigation.  

9. 	in the intemim the anttiicault has prayed the .Hon'ble ¶hibunal to taVTh'e. öhTi.!atir 
the transfer order dated i7hhl  Apuil 2006 ANNEXURE-Ai1 and the. order of the Respon 
No3 dated 22' May 2006 EANNFXURE-A121, on the rpedfic submission that in ea.c 
transfer ai-der is not stayed the.ui the O.A will become infiuctuous. 

I 

Signature of the conuisel for the 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION No: IJof2004 

Smt Th Meena Dcvi, Aged about 36-years 
W/o Shri L Priyokumar Singh, 
Qtr No.2-Postal Colony, 
Imphal HPO-Complex, 
P0 : Imphal HPO 
Distt: Imphal West State: Manipur 
Presently working as: Postal Assistant (SBCO), 

Imphal H.P.0 - 795 001 

Applicant. 

- Versus - 

Union of India 
Through: - 
The Director General (Posts), 
Dak Bhawan, Sansad Marg, 
NewDeihi — ilO 001. 

The Chief Post Master General, 
North Eastern Postal Circle, 
Shillong - 793 001. 

Shri. Laihiuna, 
Post Master General, 
N.E-Region, Shillong - 793 001. 

The Director Postal Services, 
Manipur, Imphal-795 001. 

Respondents. 

In the matter of: 
Arbitrary and mala-fide transfer of the applicant 

in the middle of the academic session of her 

children, in violation of standing instructions for 

the rotational transfer of staff in the Department 

of Posts. 

-AND- 

In the matter of: 
Irregular disposal of applicant's representation 

dated 24-04-2006 by the Post Master General, 

N.E-Region, Shillong in total disobedience of 



k 2. 

Hon'ble Tribunal's order dated 15-05-2006 in 

O.A No.113 of 2006. 

-AND- 

In the matter of: 
Arbitrary disposal of applicant's representation 

dated 24-04-2006, against the order of transfer 

issued by the Post Master General, N.E-Region, 

Shillong, by the same authority viz. The Post 

Master General, N.E-Region, Shillong. 

-AND- 

In the matter of: 

Arbitrary rejection of applicant's representation 

dated 24-04-2006 by the Post Master General, 

N.E-Region, Shillong without applying his mind; 

and in violation of the rule of law laid down by 

the Hon'ble Supreme Court in "Director of 

School Education, Madras Vs O.Karuppa 

Thevan L1994 Supp.(2) SCC 6661" and non-

application of mind by the authority concerned 

while in total disobedience of Hon'ble Tribunal's 

order dated 15-05-2006 in O.A No.113 of 2006. 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE: 

The application is made against the arbitrary transfer of the applicant in 

the middle of the academic session of her children by the above 

Respondent No.3 vide order No.StaffI584/SBCO/RT12004 dated 17th  April 

2006, in violation of the rule of law laid down by the Hon'ble Supreme 

Court in "Director of School Education, Madras Vs O.Karuppa Thevan [1994 

Supp.(2) 5CC 666]", and the standing instructions for the rotational transfer 

of staff in the Department of Posts; as well as, against the irregular and 

arbitrary disposal of the applicant's representation dated 24-04-2006 
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addressed to the Chief Post Master General, N.E-Circle, Shillong [Viz. 4 
The Respondent No.2] by the Post Master General, N.E-Region, Shillong 

[Viz. The Respondent No.31 vide order No.StaffI584ISBCOIRT/2004 

dated 22nd  May 2006. 

- ANNEXURE-A11 is the TRUE COPY of order 

No.Staff/584/SBCOIRTI2004 dated 171I  April 2006. 

-AND- 

- ANNEXURE-A/2 is the TRUE COPY of order 
No.Staff/5841SBC01RT12004 dated 22 May 2006. 

It is most respectftully submitted before the Hon'ble Tribunal that the 

above Respondent No.3 has acted independently, at his own individual 

capacity, to dispose of and reject the applicant's representation dated 

24.04.2006, which was addressed to the Chief Post Master General, N.E-

Circle, Shillong [i.e. Respondent No.2] by undermining the authority of 

the Hon'ble Tribunal's order dated 15th  May 2006 in O.A No.113 of 2006. 

Therefore, the said Respondent No.3 has been impleaded by name with his 

official capacity, for his commissions and omissions, as regards the 

implementation of the Hon'ble Tribunal's order dated 15th  May 2006 in 

O.A.No.1 13 of 2006. 

2. JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject-matter of the application in which 

the applicant wants redressal is within the jurisdiction of the Hon'ble 

Tribunal. 
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LIMITATION: 

The applicant further declares that the application is within the limitation 

period prescribed in Section-2 1 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

4.1. 	That, it is most respectfully submitted before the Hon'ble Tribunal 

that the present applicant was the applicant of the O.A No.113 of 

2006; and the applicant had filed the said Original Application 

No.113 of 2006 before the Hon'ble Tribunal for the same cause of 

action. The Hon'ble Tribunal, while disposing of the said O.A 

No.113 of 2006 at admission stage itself on 1 5th  May 2006, 

observed and directed that: - 

The Supreme Court in the case of "Director of School 

Education, Madras and Others Vs 0. Karuppa Thevan and 

another, reported in 1994 Supp.(2) SCC 666" held that 

"transfer during the mid academic term - in the absence of 

urgency such transfer restrained from being effected till the 

end of that academic year". Therefore, the Tribunal directs 

the respondents to consider the representation of the 

applicant with due application of mind and pass appropriate 

speaking order and communicate the same to the applicant 

within a time frame of one month from the date of receipt 

of this order". 

Therefore, it is needless to say that the Respondents [especially the 

Respondent No.2 to whom the applicant submitted her 

representation dated 24-04-2006] were duty bound to consider the 

fact of 'transfer of the applicant in the middle of the academic 
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session of her children' with due regard to the Hon'ble Supreme 

Court's judgment in "Director of School Education, Madras Vs 

O.Karuppa Thevan [1994 Supp.(2) SCC 666]" But, instead of 

considering the representation of the applicant dated 24-04-2006 

by the Respondent No.2 viz: The Chief Post Master General, 

N.E-Circle, Shillong, the representation dated 24-04-2006 has 

been disposed of by a lower authority viz: The Post Master 

General, N.E-Circle, Shillong with an 'order of rejection of 

representation', without any application of mind and without 

any heed to the Hon'ble Apex Court's observation in 

"Director of School Education, Madras Vs O.Karuppa Thevan 

11994 Supp.(2) SCC 6661" . Thus, the direction of the Hon'ble 

Tribunal in its order dated 15th  May 2006 in O.A No.113 of 2006 

has been complied for the name-sake by the above Respondents as 

because the order disposing the applicant's representation dated 

24-04-2006 has been passed by the same authority who issued the 

order of transfer and not by the next higher uthority to whom the 

representation had been addressed. The applicant has, therefore, 

filed the present O.A basically on the same facts and grounds on 

which the O.A No.113 of 2006 was filed before the Hon'ble 

Tribunal. 

- ANNEXURE-A/3 is the TRUE COPY of O.A No.113 of 2006. 

- 	 -AND- 

- ANNEXURE-A/4 is the TRUE COPY of the order of the 

Hon'ble Tribunal dated 15th  May 2006 in O.A No.113 of 2006. 
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4.2. That, for the ready reference of the Hon'ble Tribunal, the relevant4 

facts, as submitted in Para-4.1 to R-4.10 of O.A No.113 of 2006 

have been re-produced below for the kind perusal of the Hon'ble 

- Tribunal: - 

I 

4.2.1. The applicant is a 'Postal Assistant' in the 'Savings Bank Control 

Organization' in the Department of Posts; and the applicant is 

presently working as Postal Assistant (SBCO) at Imphal Head Post 

Office. 

4.2.2. The applicant is a woman employee whose husband is also 

employed as Postal Assistant(SBCO) at Imphal Head Post Office. 

The applicant is also a mother of 3(Three) very small minor 

children. The applicant's first daughter, aged about 5(Five) years, 

is studying in Class-I in a local school at Imphal; and the 

applicant's son, aged about 4(Four) years, is studying in K.G-II in 

a local school at Imphal. The second daughter of the applicant, 

born on 27-09-2005, is only 7(Seven) months old; and the said 

infant daughter is under the constant medical care, right from the 

date of birth to till-date, due to various ailments. 

It is also submitted that the said 7(Seven) months old infant 

daughter is a breast fed child. 

ANNEXURE-A15 is the TRUE COPY of the School Reading 

Certificate of the first daughter of the applicant [namely, Baby 

Longjam Milina Dcvi], issued by the Principal of Modern 

English High School, Keishampat, Imphal. 

 -AND - 
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ANNEXIJRE-A/6 is the TRUE COPY of the School Reading 

Certificate of the son of the applicant Lnamely, Master 

Longjam Nirish Singhj, issued by the Principal of Modern 

English High School, Keishampat, Imphal. 

-AND- 

ANNEXUR]-AJ7 is the TRUE COPY of the 'Discharge 

Certificate' showing the birth particulars of the applicant's 
second daughter who born on 27-09-2005 at Raj Polyclinic, 

North AOC, Imphal. 

-AND- 

ANNEXURE-A18(Colly) are the TRUE COPIES of the 

documents related to the continuous medical treatment of the 

second daughter of the applicant from 01-10-2005 to 07-04-

2006. 

4.2.3. The applicant has been serving as Postal Assistant (SBCO) in the 

Department of Posts since 06.10.1993; and the applicant has been 

rendering a highly devoted and most satisfactory service, right 

from the date Of her entry in the Department. Due to her sincere 

and devoted service, the applicant maintains a very good, 

unblemished service record at her credit. The applicant, who is a 

native of Imphal Town in Manipur State, was initially appointed as 

Postal Assistant(SBCO) in the year 1993 and was posted at Imphal 

HPO during the period from 06.10.1993 to Aug-1998. Thereafter, 

the applicant was transferred and posted as Postal 

Assistant(SBCO) at Kohima HPO during the period from 

August/1998 to April/2002. After completing the prescribed 

tenure at Kohima HPO, the applicant has since been posted as 

Postal Assistant (SBCO), Imphal HPO with effect from 
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04.04.2002; and the applicant is rendering a highly satisfactory 

service in her present posting at Imphal HPO. - 

4.2.4. The applicant most respectfully submits before the Hon'ble 

Tribunal that the applicant is very much willing to obey any order 

of transfer issued by the competent authority provided that the 

order transferring the applicant is issued before the 

commencement of the academic session, in accordance with the 

standing instructions on rotational transfer of staff in the 

Department of Posts, so that the education of her children are not 	- 

disturbed by her transfer. 

4.2.5. The applicant also most humbly submits before the Hon'ble 

Tribunal that the applicant is not averse to any transfer to any 

station, provided the transfer order is issued in accordance with the 

relevant standing instructions of 'transfer of SBCO-staff in the 

Department of Posts within the grouped HPOs located in a Region' 

read-with Govt of India's instructions regarding 'posting of 

husband and wife at the same station'. Because, the husband of 

the applicant is also an employee of the Department of Posts, 

presently working as Postal Assistant (SBCO) at Imphal HPO 

along-with the applicant. 

4.2.6. That the standing executive instructions on the Rotational Transfer 

of staff in the Department of Posts, issued vide G.I., Dept of Posts., 

Lr No. 141-4/97-SPB.II dated 19-02-1997, invariably state that: - 
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"Transfers may not be effected save in exceptional 

circumstances (which will include administrative necessity) 

in the middle of the academic session". 
[Instruction No.10] 

"Transfers will be effected sufficiently in advance of the 

commencement of the academic year. Officials who are 

due to complete their tenure by 30th September in any year 

should be transferred in the preceding April-June period or 

the following December-January period depending upon 

the academic session. Those who are completing the tenure 

after the 30' September should be considered in December 

of the year or in April-June of the following year depending 

upon the starting date of the academic session. 

[Instruction No. 11] 

"As regards posting of working couples at the same station, 

the same should be allowed if it is administratively 

convenient." 
[Instruction No. 20] 

The above executive instructions, although issued under the 

caption, "Guidelines for Rotational Transfer in Department of Post 

for 1997-98", actually supplements the relevant transfer rulings in 

the Chapter-Il of P&T Manual Volume-IV, as expressly provided 

in the Para-21 of the said instructions, which reads- 

"The aforesaid instructions may please be read in 

conjunction with the relevant rules contained in the 

Chapter-Il of P& T Manual Volume-IV." 

Therefore, it is very clear that, as per the existing departmental 

instructions, the transfer of staff in the middle of the academic 

session is expressly restricted; and, the transfer of officials, whose 

children follow the December-January academic session, will be 
effected only in the following December-January period, after the 
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completion of tenure coniputed on the basis of crucial date fixed as 

'the 30th September of the corresponding year'. 

In this instant case, it is well known to the Respondents that the 

schools in Manipur State follow the 'December-January academic 

session; and, the applicant will complete her tenure at Imphal on 

the basis of crucial date taken as the 30 th  September 2006. 

Therefore, the transfer of the applicant can be ordered only in the 

following December-January [ie.December-2006/January-2007]. 

Therefore, the transfer of the applicant, in the middle of the 

academic session of her children, is not only unwarranted but 

totally against the standing departmental instiEuctions. 

- ANNEXURE-A/9 is the Extract of G.I., Dept of Posts, 

Letter No. 141-4/97-SPB.II dated 19-02-1997. 

4.2.7. That the above facts submitted in Para-4.6 are fully confirmed by 

the G.I., Dept of Posts, Letters No.141-1/99-SPB.II dated 23-03-

1999 and No. 141-35/2001-SPB.II dated 11-04-2001; and a simple 

reading of the aforementioned letters/instructions will satisfy the 

Hon'ble Tribunal that the 'transfer policy instructions' issued vide 

ANNEXURE-A19 are continuous and current, having application 

in all the transfers issued in the Department of Posts since 19-02-

1997. Therefore, the extracts of the aforesaid letters have also 

been submitted as ANNEXURE-A/10 & ANNEXURE-AI11 for 

the kind perusal of the Hon'ble Tribunal. 

- ANNEXURE-A/10 is the Extract of G.I., Dept of Posts, Letter 

No. 141-1/99-SPB.II dated 23-03-1999. 

-AND- 

- ANNEXURE-A/11 is the Extract of G.I., Dept of Posts, Letter 

No. 141-35/2001-SPB.H dated 11-04-2001. 
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It is submitted before the Hon'ble Tribunal that it has been stated 

in Para-2 of ANI'4EXURE-A!1 0 that 'there is no deviation in the 

policy to be adopted for the rotational transfer' in the subsequent 

financial year; and, it has been expressly stated in Para-4 of 

ANNEXURE-Ai1 1 that the 'annual issue of rotational transfer 

guidelines is being discontinued in view of the well-defined 

principles of rotational transfers in this Department'. Therefore, 

there is no doubt that the instructions issued vide ANNEXURE-

A/9 are current and continuous as regards the rotational transfers 

issued in the Department of Posts. 

4.2.8. The applicant was, therefore, taken aback by the transfer order 

dated 17/04/2006 [ANNEXURE-A/1], which transferred the 

applicant from Imphal HPO to Itanagar HPO, in the middle of the 

academic session of her children. 

4.2.9. The applicant was also surprised on her untimely transfer vide 

ANNEXURE-A/1, as because, in accordance with Instructions-9 to 

11 of G.I., Dept of Posts, Letter No.141-4/97-SPB.II dated 19-02-

1997, the applicant is transferable only in the forthcoming 

'December/2006-January/2007 period' after the 30 th  September 

2006, since the children of the applicant are in the middle of the 

current academic session which commenced in January-2006 and 

will end in December-2006. 

4.2.10. That, in addition, the husband of the applicant, who is also a Postal 

Assistant(SBCO) in North Eastern Postal Circle is due to complete 

his tenure in the next January/February-2007. Therefore, there is 

no problem for the authorities concerned to transfer both the 
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husband and wife [ie. The applicant and her husband] to a same 

station in the ensuing December-2006/January-2007 so that the 

applicant can lead a normal family life even after transfer; and her 

children education will also not disturbed by the transfer. But, the 

transfer order dated 17/04/2006 has been issued, not in accordance 

with the standing instructions on the rotational transfer of staff in 

the Department of Posts.; and the transfers of officials therein have 

been ordered only to serve the personal interest of a few selected 

individuals. 

4.3. 	That the applicant, soon after the receipt of the order of transfer 

submitted a representation dated 24/04/2006 to the Respondent 

No.2 [ie. The Chief Post Master General, N.E-Circle, Shillong], in 

which the applicant had high-lighted her problems such as 'her 

transfer in the middle of academic session of her children', 

'disruption of her family life due to non-transfer of husband and 

wife together after completing the tenure', etc; and requested the 

authority concerned to keep in abeyance the transfer order till the 

current academic session of her children are over. But, the said 

representation of the applicant, dated 24/04/2006, was not attended 

by the authority concerned for more than a fortnight and the 

Respondents were preparing to relieve the applicant from the 

present place of posting without disposing of her representation 

dated 24-04-2006 in an arbitrary manner. The applicant, therefore, 

approached the Hon'ble Tribunal with O.A No.113 of 2006 

[ANNEXURE-A/3] and the Hon'ble Tribunal was also kind 

enough to issue the order dated 15th  May 2006 [ANNEXURE-

A/4], directing the Respondents to consider the representation of 
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the applicant with due application of mind and pass appropriate 

speaking orders within a time frame of one month from the date of 

receipt of order. The said order of the Hon'ble Tribunal dated 151h 

May 2006 in O.A No.113 of 2006 was transmitted to the 

'Respondents-2 & 3 by FAX on 15th  May 2006 itself before 15:30 

Hours [ie. 3.30 P.M], and was also served on the Respondent No.4 

vide notice dated 1 5th  May 2006. But, most unfortunately, the 

applicant's representation dated 4-04-2006 has since been disposed 

of by the Respondent No.3, vide order No.StaffI584IRT/SBCO 

dated 22 May 2006 [ANNEXURE-A/2] in a most irregular and 

highly arbitrary manner on a single ground that the applicant's 

tenure at Imphal has already been completed and many others have 

applied for posting at Imphal. The afore-mentioned order of the 

Respondent No.3, dated 22' May 2006 [ANNEXURE-A/2], has 

been received by the applicant vide Respondent No.4's letter dated 

22/05/2006. 

- ANNEXURE-A/12 is the TRUE COPY of applicant's 

representation dated 24/04/2006 addressed to the Chief Post 

Master General, N.E-Circle, SHillong [ie. Respondent No.2.1. 

-AND- 

- ANNEXURE-A/13 is the TRUE COPY of 'FAX 

TRANSMISSION REPORT' dated 15/05/2006 in proof of 

transmission of Hon'ble Tribunal's order dated 15/05/2006 in 

O.A No.113 of 2006 to the office of the Respondent No.2 at 

Shillong LFax No.0364-22230341. 

 -AND - 
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- ANNEXURE-A114 is the TRUE COPY of notice dated 15 tI 1 
May 2006 by which the order of the Hon'ble Tribunal dated 

15th May 2006 was served upon the Respondents at the office 

of the Respondent No.4. 

t 

	

4.4. 	The applicant, therefore, has filed the present O.A before the 

Hon'ble Tribunal for immediate redressal and justice. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

	

5.1. 	That in accordance with the order/direction of the Hon'ble 

Tribunal dated 15th May 2006 in O.A No.113 of 2006, the 

Respondents should, consider the applicant's representation dated 

24-04-2006 with due application of mind and, pass appropriate 

speaking order within a time frame of one month from the date of 

receipt of order. But, instead of passing a speaking order with due 

application of mind by. the Respondent No.2 [viz, the Chief Post 

Master General, N.E-Circle, Shillong]; the representation of the 

applicant dated 24-04-2006, against the transfer order dated 17th 

April 2006 issued by the Respondent No.3 [Viz: The Post Master 

General, N.E-Region, Shillong], has been disposed of by the 

Respondent No.3 himself in a most irregular and arbitrary manner. 

Because, the applicant's representation dated 24-04-2006 

[ANNEXURE-A/12] was addressed to the Chief Post Master 

General, N.E-Circle, Shillong and hence, the Chief Post Master 

General, N.E-Circle, Shillong or any other appropriate authority 

can only pass appropriate orders. But, undermining the 

directions given by the Hon'ble Tribunal in the order dated 

15th May 2006 in O.A No.113 of 2006, the Post Master General, 
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N.E-Region, Shillong, who irregularly issued the order of transfers 

in violation of G.I., Dept of Posts., letter No.141-77/2000-SPB.II 

dated 02-03-2000, has himself disposed of and rejected the CK 

applicant's representation dated 24-04-2006 vide order dated 22 
nd 

May 2006 [ANNEXURE-A/2]. In other words, the applicant's 

representation dated 24-04-2006 has been disposed of and rejected 

by the Post Master General, N.E-Region, Shillong, irregularly and 

arbitrarily, vide order dated 22' May 2006 [ANNEXURE-Al2], 

without any application of mind and without any regard to the rule 

of law laid down by the Hon'ble Supreme Court in "Director of 

School Education, Madras Vs O.Karuppa Thevan 1994 Supp.(2) 

SCC 666]", while the Post Master General, N.E-Region, Shillong 

neither has any authority nor has any locus-standi to dispose of the 

representation of the applicant dated 24-04-2006. In his order 

dated 22' May 2006, the Post Master General, N.E-Region, 

Shillong has neither considered the fact that the applicant has been 

transferred in the middle of the academic session of her children 

nor has stated any urgency or exigency involved in the transfer of 

the applicant in the middle of the academic session of her children. 

The sole and only reason given by the Post Master General, N.E-

Region, Shillong is that the applicant has completed her tenure at 

Imphal, and many others have requested for their posting at 

Imphal. Thus, it is very clear that neither any urgency nor any 

administrative exigency is involved in the transfer of the applicant 

at the present point of time. It is, therefore, evident that the order 

of transfer dated 	April 2006 was issued only to accommodate 

a particular individual who opted to be posted at Imphal; and to 
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satisfy similar other individuals involved in the transfer order, at 

the cost of difficulty Of the humble applicant, whose children are in 

the middle of the current academic session. Therefore, it is very 

clear that the order of transfer dated 17 April 2006 is a mala-fide 

exercise of powers by the Respondent No.3, who without paying 

any regard to the observation of the Hon'ble Tribunal in order 

dated 15th May 2006 [in O.A No.113 of 2006] has arbitrarily 

rejected the applicant's representation dated 24-04-2006 

[addressed to the Respondent No.2] vide order dated 22 May 

2006 [ANNEXURE-Al2]. 

Therefore, the order of transfer dated 17th April 2006 is required to 

be quashed and set-aside in the interest of justice without any other 

reservation. In addition, the omissions and commissions by the 

above Respondent No.3, as regards the disposal and rejection of 

the applicant's representation dated 24-04-2006 addressed to the 

Respondent No.2, are to be taken cognizance of by the Hon'ble 

Tribunal, as the Hon'ble Tribunal may deem proper. 

5.2. 	That, in accordance with G.I., Dept of Posts., letter No.141- 

77/2000-SPB.II dated 02-03-2000, the transfer of SBCO-staff in 

the Department of Posts should be made only within the HPOs 

[Head Post Offices] grouped together within a Division or within a 

Region. As per the said policy guidelines, transfer of SBCO-staff 

outside the Region should be done only with the concurrence of 

the Head of the Circle and on specific administrative grounds only. 

But, in this instant case, the order of transfer dated 17 th  April 2006 

[ANINEXURE-AI1] has been issued by the Postmaster General, 
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N.E-Region. Shillong. who is only a Regional Head; and the 

pecific administrative reason which required the transfer oLth 

officials outside the regions have not been shown in the transfi 

It may also kindly be seen that the present applicant has 

been transferred to a far place [ie. Itanagar H1O1, which is outside 

the region of the Postmaster General, N.E-Region, Shillong. This 

clearly proves that the transfer order dated 17 April 2006 

[ANNEXURE-A11] is the outcome of colourful and malafide 

exercise of power by the authorities concerned to favour a few 

officials for the reasons best known only to the authorities 

concerned. 

- ANNEXURE-A/15 is the Extract of G.I., Dept of Posts, Letter 

No. 14177/2000-SPB.11 dated 02-03-2000. 

It is submitted for the kind information of the Hon'ble Tribunal 

that in the North Eastern Postal Circle, there are 2(Two) regions, as 

stated below: 

The Region under the chief Post Master General 

comprising of the states of 'Meghalaya', 'Arunachal 

Pradesh' and 'Tripura'; and 

The Region under the Post Master General comprisiig 

of the states of 'Manipur', 'Nagaland' and 'Mizoram'. 

Therefore, as per the departmental instructions in ANNEXUR 

All 5. the applicant can be transferred only within the 'Postmaster 

General's Region' which consists of 'Manipur, Nagaland and 

Mizoram'. 
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Hence, the present transfer of the applicant, in the middle of the 4 
academic session of her children, to a station outside the Region of 

Postmaster Qeneral/Shillong is not only irregular, but a mala-fide 

exercise of power by the authorities concerned. The order of 

transfer dated 17/04/2006, is therefore deserved to be quashed 

without any reservation. 

5.3. 	That, the official namely Miss. R.K.Sanjeeta Devi, Postal 

Assistant(SBCO), Dharmanagar HPO who has been transferred 

and posted as Postal Assistant(SBCO), Imphal HPO against the 

present applicant, was recruited and appointed in' the cadre of 

Postal Assistant(SBCO) in the Department of Posts only in June-

July/2003; and hence, the said official has not yet completedJr 

fixed tenure of 4(Four) years at Dharmanagar HPQfill-diQL.Qfl 

the crucial date of 30th  September 2Q as per instruction-9 of 

ANNEXURE-A19. It is also reliably learnt that the said official, 

who is also a native of Imphal Town has requested for her transfer 

to Imphal; and only to accommodate the said official at Imphal, the 

present applicant has been ordered to be transferred out from 

Imphal, in the middle of the academic session of her children. 

Therefore, the present order of transfer [ie. ANNEXURE-A!fl is 

issued certainly not in the interest of serviç, but purely to 

favour a particular official, who could gain the favour of the 

authorities concerned. 
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Therefore, the order of transfer dated 17/04/2006 [ANNEXURE-1 

A/fl is deserved to quashed, without any reservation, to render 

justice to the humble applicant. 

5.4. 	fhat in an earlier transfer order issued in the last rotational 

transfer, Smt. I. Y. Devi, Postal Assistant(SBCO), Kohima HPO 

was transferred and posted as Postal Assistant(SBCO), Aizawl 

HPO vice Smti. Lianzuali Pautu, Postal Assistant(SBCO), Aizawl 

HPO. But, both the officials requested for their retention at their 

respective place of posting for I (One) more year; and their request 

was favourably considered by the competent authority. So, 

naturally after the completion of their permitted 1 (One) year 

retention at their respective place of postings, Smt. I. Y. Devi, 

Postal Assistant(SBCO), Kohima HPO ought to have joined as 

Postal Assistant(SBCO), Aizawl HPO vipe Smti. Lianzuali Pautu, 

Postal Assistant(SBCO), Aizawl HPO; and the said Smti. Lianzuali 

Pautu, Postal Assistant(SBCO), Aizawl HPO ought to have joined 

at Kohima HPO. But, in the present transfer order dated 17th April 

2006 [ANNEXURE-AI11, Smt. I. Y. Devi, Postal Assistant 

(SBCO), Kohima HPO has been transferred and posted as Postal 

Assistant(SBCO) at Imphal 1-IPO vice Shri. I. N. Singh [Sl.No. 1 of 

the order] and Smti. Lianzuali Pautu, Postal Assistant(SBCO), 

Aizawal HPO has been transferred and posted as Postal Assistant 

(SBCO), Dharmanagar HPO. Thus, it is evident that the order of 

transfer dated 17th April 2006 ANNEXURE-AI111 has not been 

issued on any service interest, but has been issued with the hidden 

motive to favour few officials. 

1 
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5.5. That, it is also submifted to the kind notice of the Hon'ble Tribunal4  

that in the transfer order dated 17th April 2006 [AEXU-MI, 

one Shri. Chandan Deb, Postal Assistant (SBCO) at ICO(SB)-CO 

{ie. Circle Office, Shillong has been transferred and posted as 

Postal Assistant(SBCO), Shillong GPO vice Smti. Dipika Dhar, 

Postal Assistant(SBCO), Shillong GPO; and the distance between  

the Circle Office, Shillong and the Shillong GPO is hardly 1 (Qnl 

furlong. Similarly, one Smti. Rongjengpuii, Postal 

Assistant(SBCO), Tura HPO has been transferred and posted as 

Postal Assistnat(SBCO), Aizawal HPO at her home state. So, it is 

obvious that out of 9(Nine) officials transferred vide order dated 

17/04/2006 [ANNEXURE-A/1], 6(Six) officials have been 

favoured with plumlconveflieflt postings. Hence, it is abundantly 

clear that the transfers of officials vide order dated 1 7/Q412006 

[ANNEXURE-A/1] have been ordered onlyto serve the personal 

needs of majority of individuals involved in the said transfer order 

and certainly not in the interest of service. 

Therefore, the order of transfer dated 17/04/2006 [ANNEXURE-

A/l] is deserved to be quashed to prevent colourable and mala-fide 

exercise of power by the authorities concerned to harass innocent 

employees such as the present applicant. 

5.6. 	That in accordance with the standing executive instructions on the 

Rotational Transfer of staff in the Department of Posts, issued vide 

G.I., Dept of Posts., Lr N0.141-4/97-SPB.11 dated 19-02-1997 

[ANNEXURE-A/9] and in accordance with 0.1., Dept of Posts., 
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4 

letter No.141 -77/2000-SPB.II dated 02-03-2000 [ANNEXURE-

All 5], the applicant can be transferred only in the forth-coming 

December-2006/JaflUarY2007; and the transfer of the applicant 

can be made only to any of the Head Post Offices, amongst the 

grouped Head Post Offices, within the Region of the Postmaster 

General that consists of the states of 'Manipur, Nagaland and 

Mizoram'. Therefore, on the basis facts already submitted in the 

Para-4.6 to Para-4.10 above, the transfer of the applicant can be 

ordered only in the forth-coming December2006/JaflUa1Y-2007, 

after the completion of the current academic session of her 

children. 

Hence, the order of the transfer dated 17/04/2006 [ANNEXURE-

A/l] is required to be quashed and set-aside to comply the 

requirements of departmental instructions and render justice to the 

humble applicant. 

5.7. 	That the second daughter of the applicant is a breast-fed infant of 

7(Seven) months old; and the applicant will not be able to look 

after her child alone at the new station [Itanagar] if she is 

compelled to obey the transfer order at this juncture. In addition, 

the movement of the infant child along with the applicant to a new 

station alone, when the said 07(Seven) months old infant child is 

under the constant medical care during the past 7(Seven) months, 

will also further deteriorate the health condition of the already 

ailing infant child. Therefore, even on humanitarian grounds, the 

transfer of the applicant is required to be stayed to save the life and 

well-being of the 07(Seven) months old infant child. 
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5.8. 	That, the Respondent No.2 viz: The Chief Post Master General,c 
4 

N.E-Circle, Shillong, who ought to have considered the 

representation of the applicant dated 24/04/2006, has intentionally 

I failed to consider the representation. Further, by undermining the 

) 	
authority of the order of the Hon'ble Tribunal dated 15 th  May 2006 

/ 	
in O.A No.113 of 2005, the Chief Post Master General, N.E-Circle, 

Shillong also allowed the Post Master General, N.E-Region, 

Shillong to dispose of and reject the applicant's representation 

dated 24/04/2006 by any arbitrary and irregular order dated 22nd 

May 2006 [ANNEXURE-A!2], without any heed to the rule of law 

• laid down by the Hon'ble Supreme Court in "Director of School 

Education, Madras Vs O.Karuppa Thevan [1994 Supp.(2) SCC 

666]". The attitude of the Respondents are very clear that they can 

utilize the administrative powers in any manner which they wish, 

without bothering the outcomes and repercussions and without any 

regard to the principles of natural justice, fairness in administrative 

action and the rule of law laid down by the Hon'ble judicial forums 

including the Hon'ble Apex Court of the kind. It is therefore, 

necessary that the Hon'ble Tribunal intervenes immediately both 

for rendering justice to applicant as well as to prevent such misuse 

of powers by authorities by taking appropriate action against the 

Respondent No.3 for his willful omissions and commissions, as the 

Hon'ble Tribunal may deem proper. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant declares that the applicant has no statutory remedy to be 

availed from the departmental authorities of Postal Department. The 
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applicant submitted a representation dated 24/04/2006 [ANNEXURE-

All 21 to the Chief Post Master General, N.E-Circle, Shillong [Respondent 

No21. But, the said representation dated 24-04-2006, addressed to the 

Respondent No.2 has since been disposed of and rejected, irregularly and 

I

d 
arbitrarily, by the Respondent No.3 by the order dated 22' May 2006 

[ANNEXURE-Al2]. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT: 

The applicant further declares that he had not previously filed any 

application, writ petition or suit regarding the matter in respect of which 

this application has been made, before any court or any other authority or 

any other Bench of the Tribunal nor any such application, writ petition or 

suit is pending before any of them. 

RELIEF(S) SOUGHT: 

In view of the facts and grounds submitted in Para-4 & 5 above, the 

applicant respectfully prays the Hon'ble Tribunal that: 

The transfer order issued vide Memo No.Staff/584/SBCOIRT12094 

dated 17 th  April 2006 EANNExURE-11 may be quashed; and 

The above Respondents may be directed to issue 'transfer orders' i n  

accordance with the standing departmental instructions, so that the 

applicant along-with her husband may be transferred together to 

any station within the 'Region of the Postmaster General' in due 

course; 

The Respondent No.3 viz: The Post Master General, N.E-Region, 

Shillong may be called upon to explain as to why he should not be 

dealt with under "Central Administrative Tribunal (Contempt of 

Courts) Rules 1992" for his willful commissions and omissions in the 

disposal and rejection of applicant's representation dated 24-04-2006 
addressed to the Respondent No.2; and upon receiving the 

ii 
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explanation if any from the said Respondent No.2, take appropriate 

action, as the Hon'ble Tribunal may deem proper under the 
circumstances of the case so as to prevent such misuse of powers by 

the administrative authorities; 

The applicant may be allowed the cost of this application; and 

The applicant may be allowed any other benefit(s), which the 

Hon'ble Tribunal may deem proper to render justice. 

9. INTEIM ORDERS IF ANY PRAYED FOR: 

Pending final decision on the application, the applicant, most submissively 

prays before the Hon'ble Tribunal that- 

The operation of transfer order, vide Memo 

No.Staff/584/SBCOIIT1'24 dated 17th April 2006 

[ANNEXUREA/11 and order No.Staff/584/SBC0/1T1' 

2004 dated 22w' May 2006 [ANNEXURE-Al2] may 

kindly be stayed in the interest of justice. Otherwise, 

the present application before the Hon'ble Tribual will 

render as infructuouS. 

IO.IN THE EVENT OF APPLICATION BEING SENT BY REGISTERED POST: 

The applicant declares that the application is filed through his advocate. 

II. PARTICULARS OF BANK DRAFT I POSTAL ORDER FILED IN RESPECT OF TH 

APPLICATION FEE: 

Indian Postal Order Number : 	s 3 

Office of Issue 	 : G, 

Date of Issue 	 : 	. O. 

Office of Payment 

12. LIST OF ENCLOSURES: 
Application accompanied by Index in Appendix-A 

ANNEXURE-A/1 to AN1lEXURE-A!15. 

Indian Postal Order for Rs.501- for application fee. 

I 
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VERIFICATION 

I, Smti Th. Meena Devi, WIo Shri L Priyokurnar Singh, aged about 36 

years, resident of Qtr No.2-Old Postal Colony, Behind Imphal HPO 

Complex, P0: Imphal HPO, PS : Imphal West Distt: Imphal West, State: 

Manipur, do hereby verify that the contents of Paras 1 to 12 are true to my 

personal knowledge and belief and that I have not suppressed any material 

facts. 

Date: ; - .. C- u 	 I-- 
Signature of the applicant 

Place: Imphal 

To 

The Registrar, 
Central Administrative Tribunal, 
Rajgarh Road, Guwahati —781 005. 
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Department of Potg OfflOe 
of the Chief Postmgter Genera;, N.E Circie ShIiiong 7
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Memo N. Stf/Sco/RTI2o 
	May, 2006 

Th,'s is rógarding repres entation from Sn-it, Th, Meona Devi, HPO for retention of tenure at Impha; 8fter expiry of flo& tenure 
The rePreS6ntabQn has been  ca refu llY conside red.It has been decId 	1ha 

the OffIJaI 
he already oomplefed hr tenur# nt lrn h& nd lo thr ar Other staff who 

have kd foLpotffl haI her roprenton atj This has di Qe of CiATlJWhaortierOA 

Srnt. 
Tb. Meon8 DevI, thQrefore, should be rIIavod from lmphnj HO wI1h,. 

Immediate effect, 

( alhlun ) 
Postmaster Gene-g 

N.E. Region 
Copy to 	 ShiIfong 793001 

The Dy, Spa5, Impha; 795001 
The Potrnes;er

,  Imphag HPO 795001 3,. 	The Official Concerned 4. 	Spm 



5' 

I 
.•----.. 

	

IN T1 CEN11tAiAjyfl1,1 	IIUBUNAL 

	

. 	
: 	• 	•. 	. 

'. 

'SDI Th Me 	D'i ASedhoit 3 ys • : 	• 
1 Pnyokuiii ar  Qu i'o 2-Post €U  rmpli1 FrPo_( -, OflI)kX  

P0 i mph al tP() 
 Disit llnl)Iuil \'c'ttiwnpur 	 r Pu&eitt!y 

woth1 as Potd Ac&stant (SBbo) 

	

Il11f)hUJ HP 0 - 79S 001 	I  3 
IPI) I 1 Cult 	' 

. 	0 	

, • 
' 	 --. .-. 	 . 

•1 	• : .' 	• 	• 	. 	•, , ' 	-, . r 

t 	 1 	Union of Iiha 	
\ 	I'. 	 • 
,. 	0 '.4 	 't'I 	4 - •• •. 	' 1 1u ouh - 	 . 	'' r 	: 	i 

ju' 	 ••: 
I Ik' 1)ii 'C(Ot (iii (Lot),  
J)nj 1Iivrn :,usac1 Mni , 	 n 	 - 

Nev Dlh - I 10001 	 t '  - 	 F 

I t I  2 	11 	C h 'f Fo' l\103t t  
l\Jo,Ili I W(tiHI Po(dC'u.k, 
)III1tong -. 79 U() I 	 I 	 t 	.l 

....' 	;. 	 . 	
••. 

	

- 	 . •.• 	. 	'. 	 .. 

fhc' Poi Msti Gnrd, ¼  t, 
 l\orth Eatrn P(a1 Cuir, 	

I 

bhulloiig - 193 001 
• 	

.., S4 .......... 
4. 	'llio Dive-ctor Pon1 

ItvIalul)u1 tLllj)lLfll - 795  . 	. I 	. 

	

Respondnts.. 	.. ., 
it 	 t 

t$. 	I! 	 '; 

	

Arbixrj and mala-fide tranfr at thc pphcmt 	r t 	 t.t 

in the imdill r of the tdenU( e%flofl of Itc 
•t': 

	

children, in violation of standing initrucin: 	: 

the rotatioiil traiufcr of staff in the Dprtxnrtit. 

of Posts. 	 "••. 	 I 

	

I 	- 
: 	 .. In the in 	 I 	¼1 	ItS 	 •.. 

Non co11l1eritton Of appikant' reprentai1oL 
•P-• 	- 'i 	't'.•I.. thiteil 24 01-10(16 h' t.ht, ReS1i()Ud?nE 

..% .It-•t,... '.L. 



I . 	. 	 . 	. 	
; 	 ' 	. 	. 	. 	. . -• 

11 	fion J)J1( n 	iJ 	the 	I)t f 	)cier 	1' the 2pp1iciit in 1i 	
middlo. 	of Ow a in 	h ' 	Iiiidi 	n 	by 	above 

i( SI)Ufldcnt Nci.3 vide 
... 

200, 111 VIOIUl()fl 01 (Ia' tni)diug lII'lnI(l 1 ou 	Lhv tu1brof 
in 1h. J)epsn tin ent 01 P0501 

t. ;.5. 

C 

ANNE>J[F,.AJl 	h 	the 	llUrF Cofly 	of 	' 
.j. 	S 	•., No 	ff/5i/sj-,' 	j /2004 ii t NI I 7" A1.i U 2006 .. 	. 	f 

JTJRLDICTIONOTIt . TRLl?L 
C 	 \ lhe applicant declares that the 	ubject-mi 	or (ho applicatioii in'wl)i1i 

the apphcaat Milts i edt e'al is 	 itliin t!i 	idzctoii of the jui 	 Hozi'ble 
• 	• 	,,.,' 1iibuna1 	 j ., . 

I 

I 

3, L1fffAfIQN: 
 

rn1 Q ajplicant luilhoi dnlxes that tho 811)hicatlon is vrithin th 	hniitation 51 
pet tod pi cCitbN1 In Setion-21 of the 	dmtnisti iie 1i ibunals Act, 1?85 

4 % 	C 4 	ACS OF TIDM,  CA SF 4 
QL 

4. 1. 	The applicant ia a 'Postal Asit4ant in the 'Savrn.S8 Bank'Control t 2 rt  
s 

Organization' in the Depaiment of Posts, and th6 applicant' is .- 

pi esently wotktn8 as Postal Assistant (SBCO) at Imphal Ha 	ost 

Offic C. I  

4. 2. 	The 	applicant 13 a woman 	employet' 	JOSL. husband 4  is also 

employed as Po'taL Assiant(SBCO) at Imphal Head PoOffice 

The applicant i 	also a mothi 	of 3ijhiee) 1alp 
: \ 

chddien 	1e11ppItca1tt'5 fii't daughtor, aSLd  about 5C,ric) 

is 	studying in 	C1a;s-1 	in 	a 	local 	school 	ILuphal; 	ant 

0 



k / 	
ytni 	P,01dviusin KO-Il in 

a local fjellot at Iiuphnl 	Th 	'nJ dauhkt 01 th 	applicant s  

bou on. 27-09-2005, is only 	?(Sevn) mondis o1 	and th 	baid 

m 	 i tant  dauh1&i i' 	wd 	thi. 	con'-tint mL'dlcal cai 	, i ight 11cm tliø 
thio 01 bu th to til[-&ite duo to vrwus u Irnenk 

I  

it 	is 	also 	fUtMn tte1 	that 	111' 	411(1 	7(evti) 	ulonthb 	old 	iiUant 
44 

d iughtet is a bi ea( tcd clidd. l , 	, 
I 	 44 

- 	
:.-. 	••-'''. 	. 	•.- 	: 

it.NNT}4\lllthitJ2 is the I 1Ufl' 	( OPV ot Ilu. ShonI 	 r 	/ 

CexüIicAte of the 1irt dItug,hter of the applicant [ii.nie1y, Baby 	' 

Lnngyun Mthirt DeiJ, issued by the PrniQpl of Mode.rn' 	 ' 
Eizl.iii Uuli School, hith tznpu, Imphal 

•"t'I•.4•  • 
.. . . ........................................ 

ANN]URE-A/3 1! the IRTJE COP\ of the School Re.adrng 

Certificate 	of the son 	of the -pphcarit [namel)r, Master 

Loujain Ninth Smgh]., issued b', the Principal of Modern 
.4 	 . 	. 	j.L)'I'. 	 • .. 	. 1it1is1t I14lL SdIOOt heisii4uupat InipJil 	

' 	' 
-AND- 	 I 

1 	' 
the 	'i)iicharge ANNEXU1U-Ai4 is the TIUJE COPY of 

Certificate' sll(n%,illg  the birth prticulars of the applicant's 	- 

second dauthter who borit on 27 119 2005 at Raj lyduuc1  
h North A00 5  JutpLaI 	 . 

( U 

0 

-AND- 
Il 

.1.. 4.  . S 	#•. 	.4 
A1ENIJRE-A/5(COIIY) are the TIDE' ccwIEs;:af 	e 4.4 c 

atmtac:the. coiitinUiiu 	iiIL'dICaI ilocuinents related to tho 

't &iiid thuhter 	(11 the Sipplicant. IFtILU tit-lO 20115' to  

2006. . 

4: 	Th applicant has 1.0 5e1vn, a.5 Poal i_sithut (SI3O).1n in' 	. 

Depainieflt ot' Posts inc 06.10.1 993; wid the. pp1icant hbn. 	. 



. 	 .-. 	
IJL 	 -. 

- -.--- . .-, 

t 	 Lity (e\'e(t Wd nio t 	t1t 

	

. 	

..I,.. 	•• -I 

/ 	ioiu Lh dt or 1E:L' cttt 	In ULe DpLU1tUItt. L)ue. to Iii' RiiI 	• 	. 

: : 

	 ' 	• 

1d devoted s.t'ice, t1i. applict innintthllS a Ve 	good, 	 . . . 

uiibkI)1 IIIId 	't'ic 1')d it hi• crdU. 'I1i 	)1iCut, wO is a 	: •. 	• 

ive• ofiuiph To•i in MP'" Stflt, ''S 
 

p( I U 1\h u mt(bUCQ) in Ilic 	ill I )1 ud 	)Q C d 	1ifl l U 
fl  • 	 . 	..•• 	• 

IL 	dui iupOw 
 

Ih 	)1ic1iit 	U JI 	;id 	'ot d 	Pobt 

	

at Kohiflia fl?O (turuig the pe.nO• 
frOaI 	• 	• 

AnS1)St/199S to AnflVZOOZ 	
conp 	the prel 

t1ure 	Kohilila 1O, th ajl1Ct has S11CC 
bn ostd as 

	

O 	th 

Pobt 	Abtiflt (BC0) inph 	lfl' 	
0Lfl 

04 04,2 	th 	th t 	i luhl sat tW 01  

al 	

•.. 	. 	.••'• 

in 	
iO 

	

1Ii 	Oflt postluS 
	4 	I  

I 

4 4 	The 111v1icit 111ot iepC iulty uiflt helole 1I iion'blQ 

tUfl that the pC 	vet' much w 1u1&t0 obY 	 : 

ot tItht 	
b the coUP 	

uthofltY 	
r 

	

•1• 	I ••• •• 	'.. V 

the 

,tnug 1BSU110 	
o rotU 	trflnSI 	oI 

• 

D C 	
tUt of oStS 60 that th e(uC° ot h 

	
e sot, 

' 	J••••\ 

\er t 	 I  

..... • 

	

.' 	.-.. •' 

	

• 	• 	:. • 	• 	- 
ivy 

4 5 	
pp1tCfl 	

bcOr the 
humbly 

vf  

Trim that the apphct r iiO 
11VC1 

e to iy ti aflbI 

statton 	OV 	the ti 	
IS 	tfl c1CC 	

th the 

	

ot SBCO 	
- 

0 

V 

"4 



-,-- - 	 - ..- -- .- --.----- 

DvpktI(tiJ S•flt• 91' t)? 	\viUiiii flR 	fl() IQq((Qd in 
-, 	 2 	 • 	• 

- WftIi 	1livt 	)I 	Iiidu'ri 	iu4i 11(1 Uffli 

1L)1)uI thid wij 	ut llic 	sun ' tnt 	 (tie ItIUjI/U1I(1 of 
1110.slj)j)licaii( i 	aIo 'n 	of (I1 I)'p:n1wi'isf ot' Potn, 

Pi.seiitly 'vorksiig 	Po.iaJ Aislit (SI3CO)at 1niphd HpO..: . 	.•. 
• •.-• i1oiig-vifli tito appiicud 	

I 

I 	 LI ••  
• 	•. 4.6. That the htandln,g eecntiye 1 111 cjojis on OwRotaiojiaj T&er 

of sf1'm tho Dep&tinent of Pos )  issued vido G I, Dept of Posts, 

Li No 1414/97-SPB II dated 19-02-1997, uivanably btethaLL 

TI 1.1lS1I1'5 111 s.iy hOt l?C' c't1'. ('ted bSiVO Ill c'xv'ptionaI 
cncumstancc' (which will include administrativo icoitty) 

in flip, inidd1 of iho aca'ieinic session" 

[Instruction No 10] 
L 	 I 

	

. ........................................... 
	 •••L.•.•• 

"TIQnsfei', will be efi'eced sumcknty in advance of the 

commenceineut of the academic year Ofuicials vhoare 1  

due to complete their tenure by 30th September in4  any year 

should'bo. ttanferiod in t1w piocothn8 Arit-Junct periodoi 

tho following December-Janinuy period depenthng' upon 

I t n the academic session Tho'e 'o are comp CtIII tie enu 

CUI a[te the 3Oth. epte1nb s 

r 	 • 
the stmling date of tlu' academc seion 	 ! Upon 

[Instruclioalloll] 

"Asic'gaids posting ofworbing couples at thessn 
• • .1 	:.M:; 	'!" 	• •• 

be 	allowed kuuiutnit&Vely the 	same. should 

nit01 
• i • 

the lfl5tCt1OI 	thouh 	icsued 	uadei 
ie 	above 	xecutivC 

l'i 	n D epart%iteflt OL)?oht cs.pttou, "GUldehtich tOl RottiOfl'l 	ut1tCt 

I 	 p 

• 	.,• 	. 	S  

-S.' 



a 

tile (jitl)tC141  

theai P-Zl of he süd inrU(;ti01 	uch eds- 

	

"tiu 	
wi( uc1tW tun 	

ht 

	

- 	. 	•. . .-•-, 	. 	., .. 

	

)l AU 	Ofl wiU the 	
gOntflC' %t '  the 

ol 	MU \ 1  UU 	 I  

it i vet cki thnt u 	the eit1IS depa 

flhtLCt10, thC 	1SiL ol 	in thL midUe o the ucad1i\1C :' 

ot 

	

V_ssiolli 	phY i tittd nd th 	
ocial 	OS' 	

\ 	c ' 

	

chülU tolto' te DeCeLi 	
-JLU'U 	iCt\tje1lUC et1'iOt wU 

h. 	

1 

effected oily in the folto\1flS 
DCCL beIY 10 

of teUU 	Qifll)UtQd on the biS ot cru date fe 

	

'the 30th 	 of the cOTP° 	S 

In this t\t 	oas it is wfl 	to the eSpOfl 	thtthQ 	•-.. .. . 

	

chO0l5 I 	
StC follow tho 3DeCbj0 

	

ses101 	d, the 	1c 	li 	her 
 

	

th 	
. ... 

	

hp blbt 	
Cfl d e 	 th 

	

the 30 	
O06 

the trt of the 	
cail be 	only i' 

fot 	Decen1t3 

e1O e, the tl 	
f the 	

the niiddl of the 	- 

sehston of hct ch111tC 	S not on1 uIl\t 	
but 

fit 
acadenil

tIIC 	
d CP iient 111ct10 

tot1Y 	 OS 
I 	 I 'I 

	

- 	 tbc Ft1 	c Gi 

	

cc17 	 .. 

i'o i997-9" cttfly 	1)?1flfl' ht l lvtt trnr nlin& in 
oVi(kd 

4,7. 

LctU 

-4  
S 5 	iitt'-(1 lfl r'U 	6' : 	 r' 	•. 

That the aboVC 	
IL 

the ) \, Det)t ot 
VOhtb, 

199 	
d° 141.35I200 	

IlL tIrI' 
tic 	 . . . . 	. 

-cl)J3.t11S ot. 	 )OhC" 	a'.' 

t\ti 	 \lQ 

r(lt'' 	•' 	. 

Y. 	." 
,.. '.1..... . 



- I .,.uttfl i'it  Of 1_ 0... 	 -. 	' 

n 	ilic ti nfci 	j)•; 1.1c 	t. U'• .t.J VL 	S 	
vy 

 

c 	, 	
U nct9 u1 tti 01 	t(1 1UeI 1iw 

bii 	as 	
I\NEXUR1 	joi•hC 

Lud I1 ot the UQU be ThbU11 • 	•• 	•- 
• 	: • 	• 	• 	• 

• 	• • •• 	'•.1 	
• 

- ANX1' 	
1-trct ot (,I, t iP h  q. 

	

o 1 ii-1i99 I'flJ dited i 	
-1999  

- 	• 	
:.; 	 : 	: 	• 

', •;tol 
 

- 

E\U1U 1 	
ihToaractüf Gi, Ppt'( 	

Lt1 	' 

AN 
141 35 	

, cpjj.0 dated 11 O42001 
O 	

- 

b\ 

It 	
be1Oi 	

0flt)1 1LU 	tt$ U ia 	ofl 	 - 

?2 ot 	
t1 	ttii 	no 	vtt0n u 

po1Cy to b aôo 	i th r a iontt jçr' n ih 
ptQd  

tilc 	
d t hs been 

1SSt 	ed rn Par 

PNN 

Aiaos  

iti dsconti11ued -: 

19 

- 	IIIIt t10 	
t0i1S 

Ü101 1I 110 uv'."----- 
• 	

•• 

1d 	

tho 

1' 

	

n tllC DC?
t OV0 	 - 

• 	• 	I(S 	- •• r1 

I 	 -• 	? 'lS_ 	•\ 

4 S 	Th 	
thr01°' 	

by t1 

1 /04/2006 	

iC 	

• • 

'I •' 	
• 	

1) • 	
:-- 

0 tO It ava 
tt\ 
it 	.I 	1j 	

•I 

that the 
I 	the______-1Z 

Callt 

	

to1Tt 1WL 	
: 

	

. 	I dicn 
aC1(Lsthht 	

SiOtI 	I'LL C 1 	

CI 
° 	' 	 •.. 

4 	IliC pI)\ 1 	 - 

1 

ile onW 	
Ie 

s 

199'L l'e 

	

• 	• •' 	• • 

• 	S 	•• • 	• 



. 	 .. 	 : 	. 
tDLIt'(ZOO Jr IO I 	rai 	dtcr the 30th cptInbr 
2006 iiic (ho chulth a 01 t11 	tpp1icoti WO in Ilict. midd1 ofth, 

	

. -
..:• 	: : : 	,. :':4:.c 

	

duhlent icadcniio sscioii w1u1i c0lillm.ticed tu Jrnuary-2006 and 	 I 

't11 011U in Dcubj-206 	 ' 

	

; ;,•; 	 • : 

	

jljb 	 \, 	1 

	

I•tl 	 'I Jj 

4 10 	•fliat, in addition )  tho hlSbaJ)d nfl1 	Ipp11QU1t, wiio isa1soPaj' 	4 

1' 
Ar 	taiit(S13CO) in Notth Eiutt ii Po to1 ( u ck iu duøt cpLteI "

14, 1 
his ICTLUXC' in the next Jaxivar,fIc'bruar-2007 lThcLeforethetct 1$'k 

	

1 	% 	tj 	'' 	
. •' I'' I 	 % 

.. 	 no pLO)1ern fo th authontLb conceuied to trnsirbothho' 	c j 
I 1 

• 	S 	 husiind tnd wift [j. 7lie flpI)tiCflt  1111(1 her 

	

I 	I 	I1I 	II,, 	{1 • 

	

. _'./ 	•''•:. ;,Lr. 	1lj 
&Iation in the c'n5uing DecQnlbci-2006/Trnuar7-2007 so that th 

. 	 . 	.. 	... 

	

0 	• 
'. 	 fl)p11CWt caii lcad a nrnmal lunuly liic vu aIlci Ii .xisLc und Ii 	j 

4 I 	:'• 
htIdn QdUVflttOfl will tilso not &1i'rbd by tho trunfor, But t  thc  

	

. 	: 	I 	fr  •;.: 	• 

1raijsii oidi dated 17/04/2006 has been 	ued ) not ifl ccQrdzrnCO 	. ' J 

	

i 	I 	I_ 	• 

with flic. tftiding insiflIctiOi1 on Ul( 

	

C 	I I 	•- 	.•  
. 	 :. 	'. 	• 

11)c Dpiitni '. lit 01 Posts, and t1i tnJ1}S . i S ot ofliCiIh3 t)roin hvi 
t 	1 •' ; 	• 	' 	t 	c 

bkn oideid only to srvc 111 pel'SO11,11 intCLS of a fewsIt1' 
4' 1 i 1  • i 

	

..' 	•?,,& 	A 1t 
individuus 

s 	 ItI.4 	I 	I 
That the app1icait, therefore, soon afler getting t 

-• 

OL dci, submitted a repi eseut ation d4it ed 24/?412006 to ;th 

RsnondCflt No 2 In the said reprnefltat1Ofl Jh app1nt4ught 

	

lighted hei pi oblem such as 'hei tran sici rn the imcld1p 	t. 

academic scssirni of her chtldren' 'dtsnpt ton 0' of herftiUlI 

	

I 	I 
due to non-tianstet of husband and wife toeth aft corn lflS.00 4 .. c f:.j 1  

- 

the tenuIe' e4c, and iequc"ecl thi. authority concerned to 

kind immediate interventiOn 	But, 	 nfuct  

e1esentaiton 
 eRetit cinted 24fO4/2OO4 	ubtiitted b 	the p 	. 

• •'i.: 	- 

• 	 :::?i••: .;•.' .. .'..-.. 	. . 	0 	...... '. 



- 
I)P11(nJLt.. It.H I10 l.)ec'II 	11eUdtd yet b\' jjje HbQVct 	 at 

Io2 alid t1t: &ippLic&u 	t.':eu t'I1 	'L[L UQ 11 1M11LU'I? LIIULi tO • 
	..i 	•:.•Y 

I ) ! )1 O 1dl Ui, lloii 'IIi 	Triini;tI. fol .  llpd 	CC. . 	
.: 

AN N It \ I) Ri 	Ai 	is 	lite 	 I K I) E 	( 0 IV 	( 	4ppUcut 'i 
S., 	.•,ij. 

ii repreeiLt-ttIoz1 	itd 2 1iO4/2006 addre 	t e C1frf1'o;t y 
M 	('lici 	N k ( ir 	k. S11111011g i1ii 	.iI, 	 jnlI Nu.2j 

I 	 I tU I  'k 

ç 	, 
I 	I2 	Jie 'pp!IniiI, tJt 	i 	Ioi e, Jii' 	I tI 	(I Ow 	() 1\, luld pi nyod thu 

interveiitioi ol the 11in'bIe fi ibunal on the lohtowm& gi ouiids - r , 
S. ... 	 .I'.( 

IA

5.  
I 	it 

G .ROTTNrDS FOR RTT if F) 'c\Trrr I ECA[ PROVTSION 'I 

.1 

5 1 	That, iii accoidance with 01 	DI.pt of Pods, letter No 141-s , , 

77f2000-PB fl duNd 02-03-2000, thn, tninsf 	of SBCO-stut 

te h 	Di)a1nleilt 01 Pv 	h'i1d h" 	'' 	only 	t1nn th 

aDivision or within a 
• 6 

Post Oiiices] gioupLd totther within [Head 

the said 	guidehnes 	mfer of SCO-staff Rgioa M pc 	pohc 

ou1d th Reg,ioi should b done. tnly wiUi tt 	 6 
.. 

th'i' ad otihe ('itek iid on 
Ih 

6 	 4 

But, in this imAkult cu, the ardr of traimfr dated 17AprI %ZP9 6  jI 

[PEXUI&EAhhi .1 has be.n isue.d by the PostinasI.eOn' 

-• - 	. 	t. 

t 	.4 

as • • 
V... 

the region o the Potm aie (iena 	
.E-Regi91 ShiUo!ISl1 	. 

06 clr1y pOVCS thit thc t11 (rdr dtcd 17J\Prl 20 c 
	. 

is the outcOlUc 0ç0iouccu1 	malfido. 

V 

)(1Pr it may usa and ty be seen that th presel 

- 	I 	it - 
ben tUlt 	ne to it lU 	n 	%IU4II 	4 	 dO 

5' 



	
• 	 . 

• j •  

o(A 
c./:• 

exercise of power by the ithontte.s coacied to favour a few • • •• 
• 	••H 

offiQt$I?J for I hC 	UOU lw., it hillowil OI t)' t t) tlie 	 ., 

gj 
.: 	 •.. 	• 	.•, 

	

I 	
U 	 ? 

conerued 	 s'  
.051 

t*.:' 	 •• 

- AN11Xt)1.-1V1O th r-uct of c , Dc1)t fPt 
* I4 

No 141-'fl/200G SVBJ1 dtd 02 03 2000 	 f 

	

• 	 • 	 • • 	 • 	
II 

It is ibiuittd io' the kiud jafoimliti011 of t 

thu iii 

 

	

ffie. 	Laidu1 Pojti1 CueI,thC1C 

tted below 

The Region under the Cbief Post Master Ceneral 

onipi1S1'I of the stitec ot bMe hiYfl 'ArunacIUI 

pçadosh and ']1lpur&, and ON  

1 \I 
• 	• 	 • 	• 	• 	• -•.• .,'• 

	

- 	-• .i 	 i nø- + 

• 	(ii) 

77 

• 	: 	•• 	• I 

	

1.LcnCC, the t)tent tr'f 	0c 	nt))ct! 
I 

	

: 	' 	 • 

hCSO 01 het cludie' to a stati0t 
outd ho& 

l 4 I  

1 	.11 	
1% 	•I 	

• 

osttU 	OenCt1u1/° 	
n only tneflt 	but 

t i' 	b th 	
tflt 

(I 

tit 	
diL'l 7//200.

10 
• 

withoUt y i 1t0U 

	

• 	

• 	.• 

• I ... •• •'' 

III 	•• . 

r 

I, 

4.1 



• 	 .. 	•• 

r1u) Pvi. VOI4tF11 

	

I 	 X 	• 	 . 

Attant(13CO) )  LThut'innu I-U() lio li€i bil ttuntuted 

ali(1 po"AtA 	l?o 1u1 i\ 	1ut()}3( (), Ii u ph ul l.IV() u.gutnrt tho 

	

I 	 I 	I•I 	 . 	 . 	 . 	 ••I 

' 

pi eenI upp1i nnt, Wa s 	u iI d ul uppotilt ed in thc.  
I 	 II1_. 

U. 	 .. 

PotaI i\s'tuflt(SBCO) In th DQpnl1nlcnt ot 1otoaIyu Jun 

	

S 	•t U.• 1 • 	. •. ' it. 
L/  

July/2003; and ncc. I 	oQiil iasjoI yet comptodicr 

lxedteuui'e @1' '1(Four \'e.ur ul 1)hu.tu oiiut 1-11?() ti1l'dat6orj 

Ute. cnjcialdate or 3O SepteWbec 2006 

1\NLXURLA'6 It i n10 t ii by 1eiitit tIu( the oid 
• 

who i lout t e of hp1il To'ii h i equested for hor trnOr 
.-.• 	.• 

	

j 	. 

to I in ph al and only to nc0n) in od1 ' 	
raid ofli ci1 at Impha1 th •1 	,•. 

' 

piseflt u1)p11CUit 1ia boon oidcied lo bc tm 	tri 	, o 	;t 

	

• 	. 	•: .' 	 '' 

imphal irt the iniddtc of tho ncckui sesQfl. 

ThiCf01C, the 1), eseiil oi ol UflStL1 

	

S 	 -

the 15Ud 	
but puro' ' 

favouv a parttculi o1icaL VvlO could 	the 

	

gain 	favou:c, 

aiithoi ities concerned 	
l 

	

• 	• 	I 

th 	)tdor oc 11,1111dj.dne t1 7I04I206V 

553. 

	

uttC to tho liuiub\Q ppltcfl 	
I 

I t 

	

S 	• 	• 

fiat 
 

in 	Iucu tiancf 	ode 	5ucd in I 

nnti 	\ 1 	P I i A ist1 	))1lU 
:' ..:.\t.. 	•.,•. 	. 	. •., 	•1 •  

J U )I) L fl 
I '1 1d l)tj ti d i Vi' t ul Ah5V 1  

W 	

A,awl 

TO vICC mti LtflZU1 V<u1 o 	
\ c t t(S O) 	- 

Il 
1\ tot 	l 	stTh mk 

 

	

L 	 t theti 

t5rt\)i'ttC plu(e O 	tO \ (m' 	
titeff ve(uC 

• 	
• 	: 

/ 

.S.. 	,1ht. 	it.i t 	0111 CI 1)1 	fl S)$P ----, 	.-... 

A hi 	i 	
thout RL\ 	L5It(t 	ta 

a 



W3R 	ivrni,ahh. C(3tD.)(iPn)I by ille cnnnatent  

/ 

ui1,uaII • altcL' the COflh1)LCIiOlt of [RCU pciin lued 1(Ono) yew 

I et:u1i()Lt $ th it rQNpCCt1VV placo o L 	)ULt L .  '' Dvt 

I o1i un i I I P() ou ht to 	JO%flC(L tU 
'I 

h• 

Pota[ Asi(azit(SBCO), Aitw1 HP() vice 
' 	 t 	•'t 	 ' i' 	p 	•': 	 • 	; t 

I . 	• 	.• 	 . , 	,.... 	_r 	. • 

. 	 . 	 . 	
.•1' 	 ' 	 • 	 '. • 

PoaI Aitt(SB())) Aizawl 1-I.PO; and the said Smti L1aRua1:? 
. , ,..',.' I !... 	'i•,r'.' ' 	 . •• 	- 

Paulu , Posta' Asistnn1(SBCO), i\Iz u4A iWO ought Lo have joined 
. 	 . 	 . I . 	 -' •• 	 ; . 	 . 

at KohunaETO But, iii the present fnnter order dAcd 17 Apri1'T 

2006 r[ANNEXUREAJ11, Sm t. I. Y D 

tip  IF  (SBCO) Kohima EPO has been trallSfOITOd and posted as Postal 

	

• .: 	 •-.; 	. 
..zt,.. ,  

Assisiant(SBCO) at Iinphal 1-tPO vice Shri I N Suigh [SINo
•

r 1 EA • 
thee oidei and Sinti Lianzuah Pautu, Postal Asslbtant(SB'CO), 

AiawaI IWO hai boon tIi3hiened and po'd as Po.a1 Asst.aI\t 

(SBCO), Dharrnanagai HPO Thus, it is evident that the oideOL\t It  

tninsler dated 17th April 2006 [A'ThEXURLIV1] 4has not been 	- 

issuod on any ervic0 intere, but has boon jsød th All 
c. 

moUve to i'avoutl low OihC1tIl NVX 
' 	r 

5.4.. 	That, it is also subnitttd to the hind notice of the 

thit in the tranbior order dd.od 17" Apt ii 2006 

thio hu Chandn Dob 1'osta1 Ashtstaflt (SBCO) at 

	

[e Citi.Ae 0111cc, ShillonSi hits been tranStefl?( and'pO4 	5-, 

otal Assitant(SBC), hiUong GPO VI 

	

CCSU1tI Dip 	Dht 

'  (1 '"' 	PO fliLd I 	(tiULCt_b.fl1. r  
S t . .......... .i 1istat 

S1l'_ii& 

SIIII ilUtY, 	Ci1 	11LII 	OIIgj)U11, 

1tl1tant(4C 	1.n a IO ti bn Ii 	
iied nad posted ws 

444 4 

.5 

it. 

a 

'Si 



a 

A.. 
/ 

t ' 	• 

Post ii Ait til 'l(JY'( )) A' jw-J  1U() il 	i' home state , 	it lb 
a) 

obviou8 that ou o 9(Nin) '11'i1 (it'rd vide ot'di' dated 

17/04/2006 [ANNEXURE-A/J], &(Six) officials • hv,becn. 

lavoiitcd with p1uin&onvcn'nt p0 ,tin 	Hnc tt is thundant1y 
a 	 •a'.\  it.. 

.•. 	• 

cicar that the trunsfcrs of officlas vide ordt, duted17/04/2QQ6' 
• 	 f 	.a a 	( a a 	? V 

[ANNLXURE-A/J J have been 01 dei ed only to "soryo 11W,ppmolfal 4 n.-'Y 
Ot 

• 	..". •.; 

nods of nmjot'ity of in clividnals nWOt\'Cd in thct satd tmew  
I 

;•, 
and certainly not in the intcretA ol servi  

: 

thcielore, tile. ordu of trunbi.r cL4ed 17/04/2006 [ANLURE1', 

All] i& dc!erved to be qua.shed to prevent colourthle nd 

exelctse 01 powei by the authoraiets conccred to hass Innoceat a  

ern)loyecs huch is the pi hCUt applicant. I  •'. ••'.,•:. - 
t 	 a 	

•, 

That in accot dance with the nndtn eeCUtlV 	CtiQMOfl L1t 	- 
a 	

£ 

Rot at i 0111'LUflht of StII UI the D pdieut of 108LR thbuoLdo 

4 (31 Dept ol PtI, Li Ne 141- 1/97VB ii dated 902?97 ' 

ol osts, 1ANXU1A'1 Wid 111 11 )ldU1C with 0 , Dept ' P 	, 
a • 	•••'•" ...... 

lettei No l4l77/2000SII dated O23-2000 

-a AILOb the ai teant can be itansteried on y in die fo -comUg .. 
• ••- 	':" 

V. CI%IbCt 2t)()/) 1UIUUI -2)tYl a 	
h ti iiutet ot the np1ic in1 

	

be made on to 1W ot tilL Uclul Pa)'t QiC 	
(0U 

qi 	 oi,t Oflt" ' ,i\' Ui 	P 	ait 1II 	)I14U" 	- 

	

a 	
a 

- 	(,'neni t'iUItcomut th 	tiI 'S 	t. 	A 	i'.''''' ....••- 	- 

Mi0ia' 	1iCLOt (Al the bis 1ct 	rCy 	bLitUed in the 

)L i4 C) 10 Piii 	U) tbU 	tti I itt i oI tti 	p1icflflt 	n be 

1Cd 0111Ythe fiihc0i 	
cube12006/29O?Y • 

5,5, 

U 



f 

1 nVQL I1I coiuipletioii of tlw cnilrat icdm1Q 6&3LOfl 	 : 

.44 
UMN 

7/fl' 4% 	
ChtIdLtU. 	

c 

1i"k( d t JI 	of1ho lumisfer t1jl i ( t I 
174 . ,

.v 	
' t • 

All 1 is ieciuitd to bo. qUUi11(I mu! 

iequiimnts of (IprtrnI1ta1 intructous and 

Iiniiib1c fl[)j)ltCOflt 

hP  
. ' 	 . 	 . 

. 	•! 

5.6. 	•]:iat thc second dauglitei• of the a 

' 
t 	

7.Sovca) tuoutk o1d and th sippltcint wu[ not bemflblGtOO9kk 

: 	 , d th 	
it ..... 

MI 

aft 	1u i chilou at tti ncw station 

compelled to obey the tianifi ordor at this juacture Tn 

p 	 , 	- 	

i 't' •' M 

th mowinQnt t (1w inhuit 011o nlolls with th I1p)hIt to inow 
- 	t 	

;, 	I' 	f 

tJtuuoil i1øii w1lLI t1 i,ud O(oven) inoiith old inint chuld is1f 

' 	 . 	; . 	
.ty4'• 	1':• 

udL I (1 	otutint tidtci1 cw dut iig thi pt 

•: 	 . . lbQ iui t 11m.  doorior k1w
ih b lth tndUtQtt L th 

. 	 .S....  • 	• 	
•' 	-: 	. 

atItu InIiIL c1i ci Thai i 	V11 OR hum mm itUU 	L o ihtht; 
- A 

iii'i Ot thR 	11CIL I 	U UId to t) tt .Iyl I o iv t1 	 4 

wll-biig of th O(Svii)1fl0flth old tiil ciild 	r 

1 	
fll 	ç . 

5 7 

	

	
ThX, the RCspOfld11t No 2 v i z flu' ChI 1 Ppbt MtOr Giir 

StiiltQig who oogh t .. 
: 

ot th aptkCflrt dt1 24/04/O, 	
° 

italllU)S Wi udifferer aU ito de 4nd has t&t\4 

th aphcaflt'S iepiSeflt1011 for muoi thi 

)1ttkUdO ol tlm 	tutlioflti' 	d 	t Wly ' iiQI 	 J I_ 

\1'euti 	ot th( l(Ih 	buThl O 

ipp1icafl. 

• 	. 	 • 

J 	 • 	
•.:: 

'1. 



- 

Th 
 npphcct (kCic that flie, vpilcwit iiu no biUtOIy iemdy to b- 

avatled horn the depnient1 authoiiiics of Postal Depaent 
1 

Th 

pphicant, Iiowevei, has a1eady suLllliUcd a r1Lseutiou'! datd 

24/04/2006 to tho Chief Pobt Mner Oeue, NL-C4c1,hiUong 

[BoudQrlI No21 Tho Repondn( No 2 11TS D01 . pcsd myorderonth' 

	

said iei esentation of the applicant till-date 	 - 	i 

- AjNEXUlA/10 is the copy of App1cunts rpresenUon 
tt  i1att'd Z4/04/2006. : 

JATT1JNQI PtY[OiiL\' I'lL iC!iU' E1 '. 

	

Th QppllCflflt fuiihei dc1Ls j j)at h had not pieous1y filed any 	: 

	

applicthott 	it petition or suit rogarding the matter in respect, of.Nkilicll  

n1)phcntiou luu 1In Iflfl(' 1  bol ,olv 1tIY eIII1 (W UIY .0 At 	ti' 

	

any other Bench of the Tribun nor any such apphicatiofl 	t 
 . 

suit is pending before y of  

S 	11lF(S SG t 

	

n vi w of the iactb and groun& hubluiUcd n Pu4 & 	J)OVc tLi 

)ppllcant icspect1UY 1ays the iion'ble TnounaI that 
.. 

L) 	I h 1* ,iufr igtk 	uel ht Meulo 	t'' 	,siCO/ 	O(4 
l  

(1It((( 17" A%Li OO6 AL\ 	
tit.') be 	

l 	
*: 

the tbovo R 	iten 	b 	d el t e ihreo tu' ir tflitf d& in 

0t th 

Uott $ SVItlt her 	mfl'y he irai 	tvt 	to. accordall 

	

-tilt

t thoU w thut th 	o the 1'utUAt 	IteIAt '  n duc 

• 	... -:,- 
	. .. ally 

	

(iii) 	The apt)liCWt may he 	the cost of this appiCati0 and 

r 

S. 

V 

N. 



-.. 	---- 	 ---.---: 	 - 

'illo 	iuny bck ..illovi1 kkny ohor benfi1() Miich 

/ 	
Uonbk Li ibunul Liay deii pi opet to renderjuLiticut.,  

- 

9 Ii 1'!M tR1)lt', IF ANY PRA\ I 1 

PendinS finat decision on the 	)hcion, the plicnt, 	ibissvcly 

	

........ 	
•' 

prays b1ore the Hon'ble Tribunal th- 	' A 
• 	 :;i 'ji 	 • -• 	h .. ' .  

\ 

the opuat.ion of t.z,t.nsfcr ordcr, vido Memo 

No Staff/54/ S&0f1U,2U04 dated 17 April 2OO6 

LANNEXURE-A/11 in iy kindly be sthyed in theintcrstr 

üí 1ucüc 	Othei wise, the p1 escrt ipphcanJ)Crt)re 

tnc 1-Ion'ble Tnbu1il will render as lnfruct1ouS 	. 

L 

i 	II UT 1 VlN11 Al II IC& I TN I L1C SI cr 

The appliciit dcclai es that the application is filed throug1 his advocate 
.1 

• •t•' 

tndiui Postal Order Nurnbcr VC 

OiTice of Issue 

Dato of lnhu 

	

...I,  • 	 . 

o10 ou1iyiuent 

(iv) 

11S1OLN0SU4,1 • 	• 

I Ail1Cat01 acconu1111 	by Ind \ iii AppefldiXA 

ANX1t0A tV 2 
50/ - i'ot ap1)tiCi1hOUt° ' 

Indian Postal Oid i fot Rs 3 

.•.:.__.••••. 

	

1 4 1 	.1 	 LJ 

$ 
.. •. 	,,•, ., 	I 	 .• 

. 	. 	- 

- 

	

• 	. 
S . 	•• 

I,  



/ 

. 	VERLt'tCAILUN  

( 

 

SL1LI Th Mena 	 T. Piiai 	tgh, acd about 36 	
I 

yirs rWn1 of Qft No2-01d Postal Co1ony, 	hind ImphaiiP() . 	•:. 

'c)11l[)k>i 	liitplud 1U) P 	tiiiplial \Vt Dit IiiiphiVQtSt]tQ I 

. 	 . 	
I 	I 	 .. 	I 	 • 

Mmpur, do heicby veniy that to contents of1'ras I to 12 ixe true torir 
I 	

I 	 . 	 •• 	
• ' i 

perSOflI knowledgc' und bl1f nnd ihutI htw' not 

t 1CtS 	
1/ V 

1 
1 

I 

Date Sgnattre of the app1icant, 

Place Imph 	
I 

II 	 I 	 iIpI 

I 	 tyI 

• 	

. I' 

To 	 . 	
& 

Contrnl Ac 1Ufltbtt1t%VO TnbuniL 

Rinl ItotidI (JUWflhulU 'lh 

.' 	 .- 

I 	
.k 

I 	 , 

•I.: 	 . 	- 	_,*- .• 
	

j 
• 	. • ., 	•.' 	•- 	.xIII •.ç.. 	. 	••,• 

Opp 

- •. 	 S  • 
, 

, 

II %J;fy, t9 44 'r 

Sid 

tw - 

Ar  

I 	

1% 

:-' 	\ 	 -s 	 •k- •- 
• 	. 	,.. 	 • - 	. 

	

p 	

I 

I 	 , 

	

• 	 u- 

., 
p 

I 	 .••. 

4 	
I 	

• 	I 	 • 

y 



C: i NT1AL Al) M Ni T kATiVF I i'l 13U N A) 
i.) \k!i\ i'.'ii 	N 21 

nn1 Ap1Ucn 	N . I. ii tf 

D:e of Otder This the 15th day of May 2006. 

The i biD 	 h Sri K .V. Sa cki : 	on, Vice- Choiriflnfl ,  

1; 	• 

lh i'A eeilO I.K".f. AQCd. o o ui: 3o yen rs, 

	

\)j/ o Slui L. 	jO(Ufl).i1 Siiigh. 
Postd Colony, 

imphal HPC) — 
P.O. — imphi HPO 
Dist — implial West tatc Manipctr 
Presently wokin, a Postal Assistt (SBCO) 

Imphal 1-17,0. — 795 001. 

By AcivoCO 
 

-. 	 — 

iUO fl. O Ii iU1 

T)uoU1:- 
 

• T lhi- A,  F)c11' 

c.. 	DItk bL1\k nfl, aflSa& 
Ncw b.lbi * ilO 001. 

sCi: 

Li)_LUi12, 
- 73 01 

	

r) v\ , 	c-i: 	Ceriet'.l 

Noth Ei':;l1'fl i-ost3l C.rc 

793 001, 

The Director Postal Services, 
• ManiPU1 irnphal 793 0 01.. 

Applicant. 

lespondeflts. 

B' A (:LvoCfl IL. 

*I 



0DER ORAL) N 
V SCffiDMAN 7 C1 

The 	;)pbCaflt is. an 	m)iayce of departhcnt of pos .13  

Post1 Assro1 	r Inipl Head Post Office at nd woi in 	 n 

Jrnph 1 (Mn i 	tate) 	The ixpp,kca 	husband , is also,  pi eeny 

wofln 	as Posts! Assisnt at Liphal Head Post Office 	In the 

i1 	uica 	 at she 1s uee chiidi en fut 
uox , d e al,1)bcant 	vei i ed m I 

1 4 

1 da1tei 	iuyin 	in Cis 	- I, 2nd is siudying in X.G.and the is 

3d 	only 7 1nønths 	aid (tnfiir 	aaughtei) 	While 	O )  she 1s 
is 

U a 	CiiCIe 	1 )l ii 	d 	Di 	i 	Td 	17 04 2cY)b 	to 
VI t)eefl 

1O1 c 	I 	) 	4 () 	ki 	I 	
Ofl 	1L 	j)1 	O2 	\V 	11 

4 Ii 	n 	cI )  

ai 	 i  
mc 	ouici 	ihar nci cdien 	c studyLL n 

pince 	nd 	oic ai a 

acaderwC 	es'iofl 	stait horn Decernbe1Ja1i7' :. 
sOfloOl and tixu 

u 	the 	ddie DcadeilUC 	cS0fl of mL  
ajd she has ici tnntend 

t 	cved L\ U 	
r1e appbca iii iis Lied 

bet chic on 

- 	, - ¶ 	( 	fl KIQ iL 	1oii\\ 	1 Ok1C1 	- 
J.1 	.. ...- 

	

• 	 "(i) 	Tie un.sèi Order issued 	de 

SmiT/584/C0/'/2°4 atd 17t 	
iiJ 

20C ANN1UE - A/i ,
nay  be quashed 

	

/ 	
and 

Tue ao Te ReponC1eflt5 may be duected to 

issue ttiansiTi oiders' 
ung d1itiCflt is ti 	011SO that 

	

I1 LOOI1Cat10ti alorQ, \\T1t1  hr hubafld niay 	F 

be t nstrred toetheY to any staO1 within 
ic -COt1 	

Posi:n.ia• Genera" in. d 
ü 	

ue 

T 	:T. fl1 	:e 	QWC tbe Cos1 of r•his 

a1Ducaon and 
n 	C3 	ita\ 	. 	ll0\\fl\ OJICI 

benett, w1Ch the 0n1hle Tcibuflal may 

o Ick 	 cV o 'nc 



ICY 

Therof0i fi-ds Tribun2' chrects the 
eSI)cndents to consd" 

with 	 . 

tale1 1) .1 . 0 ntat1o1 of thC a1)phca'Jit L. 
due ai)pCatb0n of niiid and 

pass appI') P tnte s1x-a1 
0,•i afl• 

coiiiU1cate the same to the 

: 	: 	t) 0 	 t&) 	tl).0 1tC ot -cCeipt 

01 Lt1i 01(t. 

- 

1 o 1 t 1  ie nect counsel foi the •H. 

appiicrt mci M M Ii A) d 	ned Addi C 0 S C foi the 

e [)or&l( 1 
p.,  

Lai 11W COUUS4 OL U 	aj)1)bcallL Ul)flUtTed iii the 

	

alICo nt 1)s fflcd a i epi 	ntal ion bctox c the authoi ii e' on 
I)1)  

	

• 	-: 	 - 

4 O X)O( 	cl b wl ix auic ci 	a ci u c tioi is jvtfl to th 

'." 
e oiidunr TO (( 	 fld 	i0 	of the jfl)C wit1fl 	time 

'p 	 $ 

L L11& 	&fl 	(
C i 

	

SC' 101 	1 	I 	,oC'flS Ofl U1 Oth€L 
incI 	p 

-  
I 	

( 

tIO111CL 01 

	

e the IL 	 so 5j flu ed 	th e Cloes 

CI 

not 
IOW whethcl the acadeiluc sess101 stit from Decelflbe 

oi APlJu0e 

	

HOWtC1 cO1T31Cl 	the £ 2cts of the case thas Ti iDunal 	I 

of the 	
tii.t it will meet ends i jstiCC 	

a dec01i is gifl 	
. 

to tie iespo1C 	
to COflS e' atid dspOSe of the iep1eSe1Uol 

o Lime frame. The ieme 

	

S 	
Court in the case of Dect0l of 

School
.adras nc1 Others Vs. 0. KznUpPa Thefl and - 

aothe1, re 	
ted in i4 Sup) (2 500 6t 	- 

17- 

I 

2 	 iiv nc&uu Mi 

 c 

he1c LtI2- 

I1CV .& 

0 L. 



- 	 . ,- 

7'  
i:i intei'es c, i .snc 	tI .s T1iL:zu11 £so di2'ects that 

ti an'fe c 	1 dc'd 	o 	U 	 the aI)1)UCIlt 1) 

co'elniCl v xü z'c kept m 	w ict. i ul 'uc'h oi nc  
	dn s 

) )& U A i 	ot at 	dj iOfl 	icU hi 

the.  

lfl) 

at of Appltcat1on 	 / ç 	6 
Pt on WbSCh coPV s readY 	 16 

3)ate on WiCb copY s dc1' 

rtifie0 to be true cOPY 

• 	100 
 

Guv at  

S.. 



wool Ale 

ç\\ 	 u I4g,iJ 	
Uk •'• 	/ ): i 	ii 'A, IMPHAL 

it 

3L, 

- ADM1s[oN 

This 	is 	(u 	clIli1) 	(Iw 	f'!Iun'II; 	J):iu 	cuIii - 

L Najiu' ifi .. 

0 ,  

) N 1UR 	cI 	J 	iUi( r. 
 

)ii&' 	ni 	hiiUi 
UN J'(C()fll((( 	iii 	(lit 	iiljiiljii 	E('IPIuk.r 

. I h)iii( 	U(I(JFI'NS 

Roll No (, Ici Ac;u, 	':n, 
7. / 

I )vishni 

P i()iiffl((I,1 (.iji (JA//(((, ( 

 - Cc 	. 	•. 

4) \.IIHCC 

Il:ii:i'Ii 

l - i 	( 	li:ticI 

-. 	 .,,. 

\ 	4 , 
S  

A!)! lu Eig 	S(f/on/ 
/\(1V1111/(//, 	Iii/ilia/ 

4JUV 
I, 



- 	 - 

..., 

RIIAMAIIMPHAI 	
gh 	hoo 

i lk 

EADNG/FRANSFER_CERTIFICATE 	 • • 

•'IJ 	 II( 	i()Ilt,I,I 	IItIkHIi 

Ikn( 

	

N ifik 	ul I itlii I 	 i 	 / 77   r 
0 

utwii hi (he uhiikIo Iegk(u 
• . 	I (U 	H I(I I,, , 	, 	 •' 	 /

14 

( I 	 i 	
1oII fu 

. 	Availcinic 	y: ........... .... ............ 

1 ()IlWf( d / I ) 	i 	 ' 	
( 

(• j / ....................................................................... 

. 	•¼t(&iid1•' .......... 

( ' li;ti:t(i,, 	.............. • 	.•.r'.......................... 
l • • I•I 	(tHd ........ ..,:..:,,,,,,y, ....................... 

" 	I) 	 •- 

• 	• .• 	
J,/AjI1, ii,....... .• 

fl,t!' cC/UW/ • 	
I.V(1tIt/(f 1', /flI/)f/ii/ 	 • 	• 

• 	 • 	 •, 	.••,. 	

. 



Q 

I 	v 

-- 
I ) 

I' 	••-'\ 	.2 . 	.  00 

	

 (\. 	) 	, 

L.L'y 	 •. (d 

('I 1 
Ic 

A/4Y 

</U r [ i 

 

YCLINIC 
NOIji I /\OC, IMI'I IAL, 	 Q): 2 	1653, 2229553 

(03 5) 244273 

, A;L.,.(\:( 	lcIigl(r) AdLIFCSS 	
•,,.,, 

1)OA, 

M1l. N 	
I'( Jiii(: 

I'lII)'il 
 

( 	C)lI(IIljtl(
...,,,,.,,,,.,, 

•" 

I 

j• 	(?\p 
ft.. 

/ . 
"• 	C. 	U C 'V L •. .- 

•i 	(C\L 	 Cv 	 . 	;4 
?P" 	4. 

1 	OrJ (QLJ 

' • t'i41 	'V 
I'•' J'21 ) ,  

l'I: 

/ 



fi$ 	 V 

7 	 .. 

p, 	I lol tn 	 'I 

• 	•Whir 	r,;uti.i,Ii.m.  
U))/I tjj nil )II i/ny / hi 	

i) )
cdlkaI. Labozr4tor3r 	

a 

'Iii;iItiiiiii :1 Iiiiii•..I 	i ri 	/ 	(liMit ' tAil 	I AMIi (H.1  Irvlr 1 IiAt. 700 ON  

Illilt 	tI.I411Il1l/tliI/il:i/l/t'i/1ttlill 	
. 

C ,  

/01 -1 (3-.O', 	
f ( .A  rh' of Mij'i't 	 •) 	 .._-•-' 

. 	 •': 
1'/5 	• Addiont : 	 * Wtrd 

PrO.C . I': .0 • 	.I.*.tcjI i 

OCfl'ft1MCAL 
_._-__.._•._____ 	-U-.- 

EXAM II iA'H1ON 	tPO1fl _____ 

T(.)t1:() tDHio : iij.Lrubiu 

II 	ii Nil 	 MI. 	I It Il) NOIMAI.. kANOI 

t;ti, 	'Ii(jttiltitIIitt iiiii/II 	 ((.)iJ/Ii) 
•-2litu, 	'.1'.: ilti/ill 	(l)/I(.)I) 

 
11(o'140 

kiUi(Iillll iit/iI 	M(I)/i'()l) 010-. 	'I'll) 
iiF(lltI 	1.Jiiiit lilli/ili 	11AM . 	115.. 	40 

'l, 	ititIiitjiti ilti/ill 	All'. 	I 	iililIn (itS 	'. 	I 	i 
liii 	i/I 	'tIiitilInilititilty 130-.'I47 

:,i. 	I i t)(tit%ttItIitI I/I_ 	 I:tit,i 	iiiiiluititiliy 
11, 	lhin ,"itI hut/li 	 I 'If\/i/'\i'  
S, (3C) ,I' (/\I) Ill/I 	 <Ii ii 	tin ( —40 
S. 	()I'I' 	(,i:i') 	: Itt/I 	 l'iiititIii 30 

• 	 /'4II\, 	I 	'Ibtittiiliiiiiiiiti Ill/I 	IiiiiiIIn • 	'('IC) - 310  
• 	-'l, 	ltflhciuIiiit 	-. 	 IciliiI 	L,J, 	'.' itiçj/Ii 	 1"/lIiI,,ii,uicIrhIiliIIit-(.)uiit 	-. 	it) 

(u,ijhIIJitl(itI 	(): hiiii/iII 	f\/liiI.iIuhIIulhuillr'( -)t(it 	Ill) 	to 	0.3 
g 	t' 1 uu,((iilt 	.. 	 'Ihil /Il 	 ttlilnl 0 -• Li 

'-' 	/\Il.ittntltt I 	I/ill 	• 	I 	IC 	1 	I 	ulyn 	l)Iiutiltitt 33 -.153 

2,3— 3,0 

S. Chok1uroi ii 	/i Ii 	Wyi nit 	& Pilojçjl 1130 	260 

nit/il 	 001 30•• 200 
3. 	1 - 11)1.- 	- 	(,itiinitiiitiiI: hil/II 	\JVYIIIIIIIIII 	/. 	I 	ili)ttttl tiiIt(1[ 	,':.,1I.7(S 

• 	13, 	L 1'.) 1 III I IAll 	IuiiIIiint tip In Thu 
II.j'l 

-. 	- 	t,l'I< Ill/I 	• 

S 	CR (MIs) 	 ' Ill/I 	 I(IitIin III 24 
I-). 	1.1)11 Ill/I. 	IltiiiiI 

1\/111I. 	Fi1iti 

• li/it 	I'IiiiiIi' utpl() 
.:;, 	f\iiI 	I11L)tiI)i ii uiiin,i lK/'\I 	I 	 <It t 	'ii  

I)obi"ii SI{jtI:l(ut'u 

:;; 	 I 1 1 1 ;; 
- 	 hIIIIiiIItIIiIlIIitiiIiIh(IiitIiiII, 

• • 	-.- • 	-,: 

	H 
. 

6_1~, ~_, kc,,, ~~ It 
	• 4 

IC)I(li'Ui t(:l t 

Ntino 
Sex/Ago 
I'o k)lt'nJ by 

I ;  

	

l 	 • 	/ I,; 	- 
i.fr" 	t 	llI: 

••p.• 
1; .  

	

' 	,r--•; •-; -•4 	- 
• 	-eI- 	C 

	

• 	 .% 	--.4 

	

• 	C-4PI 	4,' 

- 	; 	tvre 	J. 
-•;-,' 

'•' /P/i /(') 

C 

C 	
)c 

'- • 	,'- .-4,y;- 	-'-' 

)Z 

A"-- 



\"••' 

i' 
O!J,. 

I 	I.' 

• 	I, 

• 	()1'u. 

Cc& 
okIr.0 	((Itlill •1' CAL 

111y;,i,  11i4r 	
, 

tt 	 :J 

I / 1 	II1411 	( 	t/\II 	I 	/\t'1II 	III 1 	II v1IhI 	I/SI.. 	(liii 	(Ici'i 

())I()fl(t) 

N a ii to 	13 	by 	0 i! 	Ii 	ull 

/) 	ti?'ri 	A II 	it q"(I • 	Wt 	(3 

l'i)l()i 	iii I 	I 	: 	 • 
t. 	'j 

flPO(MflCAP 	 !J"O 

4)It() Donc 	: 

iii' 11tH 	I MiiIIH NOI(MAI, IAttI. 

IlL ii/II 01/I '(ii) 0 -urn 
II. thu/ill (!)/)'()I) II)t 	lo 	Ill) 

it/it iii 	Hi/tutu dli 	110 
iitiiu 	ilii il/il l)/\t\/1 It. 	'1(1 

/\ik. 	I'I:iiittu oH 
I 	liiuuuii 	I 	111111111114111V I:uiI 	I?; 	/ 

iiii:ii/u iiiiiii, 	II(III,hiIi!liy :t,iu 	ili 
P l(/i','\I 

t\( 	) 	I 	) Ill/I 'Iuu'II j(i 

1 	(II 	(Al. ) 
I/I IIiuiiIIi 'lii 
Ill/I :huIll: ltI) ,, )ltI 

t 	tllltuuiIIiu 	Ititiul 	IC 	.i iuit/'Il Mutt 	t!hhhhtluutlfhIhI 	I 	ti(ut (),) 	-- 	III 
0  

l/11 f\/1iIItlhhliiIlilithiIlitihii iii) 	IIIU.1 

F 	iuIiIui 	IuIuul C 	/utt I 	III 	II 	iii (i 	•- 	It 

• 	/\iltuuuuuliu C 	/uIl tCC(C 	ulytu 	IiIuucttuuii :13 

IIiittiuIluu •./uII iuiiiIiui:I ;,:t 	.-. 	iii 

uII/I1I V'yiiiuiiçoci 	/ 	Ili,jjjI 1(u) 

1rilyi;iulht ii 	/tI (•))' tfl- 	200 

lilt 	tIIIi'I hhil/uli \I\J 1IuhlUI 	/ 	I 	IijI u;u, 

It.t)i ilii/II Iiiuttii'uil 
HIll/H IH'C it 	I) 

Ill/I 
ti/I liutilt: lilt 	ii 

11)11 	 : Ill/I 

11 lull/Ill t\/1uIui. 	,1uitul 

/\lH\'I;lmI Il/il 

All 	luuuuuliuuI:l I. 	/\i 	1 I 	if 	11 	I'll It 

	

C):tI0; 	RJl iiiuri.0 

IuiutI\' Ilk Hill Ilt,1111111 IiuIIiuI 	lv'II si'. 	vu 	1,11 III.. ulIuIllil VIIIIIIII IlIlly IIII 1111111111s ,  vollfilflol vilth 

	

I 	is ii I 	II 	IS 	lind Iit 1 	II'' 

Im 



WorIcir)g Hours: 
Sommor :'6-30 am. to 6.00 p.m. 

• 	 ' Witor 	: 6.30 am. to 5.30 p.m. 
0/.. 11 on ll Stindiys 	/ h)IuTh)':; 

'telephone 2410664 

Ale  &V 

? (EEL 	= 
;T 	rie€IiI Laty 

r N  
\ 	/ RIMS GArE, LAMPHEL, IMPI-LAL 795 004 

Rmjd, 'to. MNI(CR/N0/034/CL/2000 

Reference : 06/07-10-05 

Name 	: Baby of Neena 

Sex/Ago 	r/ii days Addioss 

Test(s) Done: 	Serum — 13iiirubin 

TEST 	RESULT UNIT 	. METHOD 	NORMAL RANGE 

SL Sugar-Fasting 	: mg/dI GOD/POD 60 —105 	. 
ina/dI GOD/POD up to 1 40 

- 	andom . mgidi GOD/POD 45 - 130 

Serum Urea . mg/cit DAM 15— 40 

S. Creatinino mg/dl Alk. Picrato 0.5 - 1 5 	• 

S. Sodium 	: nEq/L FIm 	Photometry '135 — 147 

S. Potassium 	: :iiEq/L Flame Photometry 3,8 — 5.0 

S. Uric Acid 	: mg/cit PTNPAP 	M:2.5-7.0 F:1.5-6.0 

S. GOT (AST) 	: lU/i. Kintir. S — 40  
r - 35  

S. GPT (ALT) 	•: U/I. Kinetic . 
110 — 310 

S. Aik.,phosphaase: lU/L 
mg/di 

Kinetic 
Mod.JendrassiC-GrOt 0.3— 1.0 

— Total S. Bilirubin 	 16.1 
mçi/di Mod.JOI1dFCSSICGI'Oi up to 0. 

— Conjugated 	0.5 6-8 
.5, Protein 	— Total G/dI l3iure( 

13CC dye binding 37 	53 
• - Albumin : Gktl 

— Glubuliil /dl 

nci/dl 

Indirect  

\Nybenga & Piteggi 150 - 250.  
S. Cholesterol 	: 

GOP 3G — 200.  
S. Triglyceride 	: 

. 
iig/di 

mci/di Wybcnci3 	Pileggi 	M:35-65, F:45-75 

S. HDL— ChoIestcrOi 
niçj/di Indirect up to 150 

S. LDL 
. ing/dt C.P.C. 9 - 11 

S. Calcium 
lU/L Kinctic 

S. CPI< 	 : 
lU/L Kinetic 	 .. .. 	upTh 24 

• S. CK (MB) 	 • 
lU/L Kinetic 	• 

S. LDH 	 : 
' mq!dl Mod. Metol 2.5 - 5 

• 	S. Phosphorus 	: 
UIdI Kit ictic UP to  

S. AmylaSe 
IKAU King's . 	1 —5 

S. Aid PhosphataSe 
• 

Door.'3 SigiitUfC 
be liçjhlty variable with •'.. 

Note 	: 	Please refer 	tiictty to ttn 	foliO.'1 tne:; 	liv(I 	hi)VU, os the out oat vLUU 	otay 

duterent methods ;utct kits tjet.i. 
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1 I i/h/iiy: rictnca 
((MU UAII, 	I/\M1'IflI,, IM('I•IAL 705 004 

I Ii, 11III i(.i/NO/ua.I/CL/2(fl0 

Roteronco 	Q'1/o91o_Q 
Nin : 

Sex/Ago 	: 	'/13 	y 	Addro; : Ped. Ward - 

kkiu'od Iii' 

SIGICHE1190CAL EXA,  

Test(!) IJon 	: 	''' - 

rEST 	 R(StJI T UNI Mk IR)L) NORMAL RANCI 

[(I, 	ai.IrnIiri ! 	II — 'I Vi 	( )I) GO .-105 
11 	 I1 I Ii 	Iti 	'lu 

I 	ill 	ii I 	II I 	;I 	,I 	I/('( 	Ii (I' 	i'( 	I 

011II11 	t.Jrun i /il I IIVVI 4() 

LI(IIIIiIII(I IIIII/Ill /\II- 	I 	'i't;ii' (i,t, 	I .0 
lilt 	III I 	lut 	I'(ItI(IItIUtiI 

• S. Pot 	;itin 	: ml 	jfI. I;muiu 	'Imutnumutmy  

S. Uc Acid 	: n m 	(i'dI 1 '1 Ni 'Al' 	M:2i-'f.0,  

S. GOT (ASI') 	: Itt/i Kim 11,1k; .5 — '10 

. Ci'T (ALl) 	: It 	I/I I(imI'!tiI; 3.5 

• 	S. AlL P uplmtm;n It 	I/i. Kim mulk; lit) -310 

Ulilitiblit 	TnI:mI 	3,4 .4 , mm/mU Mm'd 	,Imitim;m,mmmI;-(iimI (1.3— 1.0 

Cuiijugcdud : 	U . /dl Mni(.ItliitfflOWl up to 0,3 

S. Pro(okt 	— Thial (VdI I thn imi U — U 

— Afltumilim ('s/Ill dY 	hIiulI,i( .3.1 

— Glimbimlin /tiI iiltm:ui 2.3 — 3.0  

imig/di Wyl ICnçJI & Pilcucli 150 — 250 
• 	S. ChoIcsIcr0l 30 — 200 

S. ThIIycniidti 'ii 	/ 	II 

mmti/Ii 

(( 	Il' 
WyIiiiim 	It 	i'itmi M.:t 	Ob,  

• 	I 	1, 	lUTh 	(.h'mI'it'i up in 	11() 
. LUL 	 . mmtn/'II huIui:1 

U—il 
's,CnIc;kiin 	. • %iI(!I :i'.(. 

Ill/I Kim'Ik: 
• Cl'K up (m1 

U. UK  U Ill KIi"ti' 

mnq/tII Mud. MiIni 7,5. 
• 	 S. 	IIIOIiI 

I 	I/li 
imp in 

AnyI' 
((At I 

 15 
S. Acid PhopI 	ta;;(U 

DoçtOS SigImtUIe 
--- 

Note 	I 	leasu reler 	;tiIcIIy 11 iI 	mini iii;iI iqt' 	i;lviim :ihw'. x; flii 	liii 	mmit v:iIiin; 	im:iy h' 	nIiliIIy vat 	ole with 

- 	 diIIcmnn( i 	IiniI: 	:iiiI hit:; ti:;t,t. 

.1 



Working Hours: 
•Summer :6-30 am. to 6.00 p.m. 	

' 	 CECKIS 
• 	nter 	: 6.30 am. to 5.30 p.m. 	I 

Oien pn all SundGys & Ho!ithiy$ 	
Medical Laboratory 

Telephone : 2410664 	 ) RIMS GATE. IMPHEL, IMPHAL 795 004 

L- Regd. No. MNHCR/N0/0341CU 2000  

Reference : 07/11-10-05  

Name 	: Baby of Meefla 

Sex/Age : F/lb days Address: paed ward 

Referred by: 

BIIOCHEIVUCAL 
' m  Test(s) Done 	S 	- Bilirubin 

NORMALRANGE 

• 	 TEST 	 RESULT UNIT METHOD 
0 	05 

mgldl GOD/POD up to 140 
BI. 	g 	r FaSt111g 	: mgldt GOD/POD 

45— 130 
- 2hrs. P.P. : 

mg/dI GOD/POD 
15— 40 

- Random : 
mgldl DAM 

0.5— 1,5 
• 	Serum Urea mg/dl Alk. Picrate 

135— 147 S. Creatinine 	: 
mEq/L 

Flame Photomet 
3.8 - 5.0 

S. Sodium mEq/L 
Flame PhotOmet 

M:2.5-70. F:1 .5-6.0 
S. Potassium 	: 

mg/dl PTNPAP 5-40 
S. Uric Acid 	: 

lU/L KinetiC 535 
S. GOT (AST). 	: 

lU/L Kinetic 110 - 310 
S. GPT (ALT) 	: 

lU/L Kinetic 
MOd.Jendr° 

0.3 	1.0 
S. Alk. phosphatase: 

Total 	9 . 3   mgldl Mod .Jendrasstc.GrQf 
up to 0.3 

S. Bitirubi 	- 

0 - 9   mgldl 
Biuret 

 
6 -8 

- conjugated : GIdl 3.7 -  53 
S. 	roteifl 	- Total : GIdt 

BCG dye bindiflQ 
2.3 - 3.6 

- Albumin: GIdl Indirect 150-250 
- GlubU 

• 	 • 09Idl 
Wybenga & Piteggi 

36-200 
• 

S. Cholesterol 	: 
mg/dt GOP 

& piteggi ybeflga 
M:35-65. F:45-75 

S .  TrigtyCeri mg/dt up to 150 
S. HDL— ChOleSter0 mgldt lndireC 

C.P.C. 
 

S. LDL 	
: 

mg/dt 
S. Calcium 	: 

lUlL Kinetic up to 24 

S. CPK 	
: 

IU/L 
KinetiC 

S. CK (MB) 	: Kinetic 2.5-5 
S. LDh mgldt Mod

lUlL 
. MetOl 

up to 
S .  Phosphorus U/dt 

Kinetic 1 —5 

S. AmylaS 	: 
KAU 

King'S 

S. Acid Phosphatase 

variable with 

D 0,~6  ~S l ! 	 aiboves the nOfM31 values 
May be Sligh 

as 

ditlerent methods and kits used. 	 . 
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Isy 	I tli Mnt"lt. 	1 	 , SI 11181 while 	iiitlii15t 	i'otatlOfl8l 

len it is 1 u ss:SittR Ii thrill to i;ska tiw n:iiise into neutitillI. 	5a' 

'i 	Is; 	thsr 	u:n. 	 n i 1 	5 1ltics 	oil 	thi'tOttiIhhi 	to 	utIsCi' 	Mlii1St1'it 

• 	1)' 5 itittCUt° it the 'stile 	
t:itluIii tenwe VUI lie cotispheted In necoi'daticL 

with 	ii 	ti list Itis ntiiitni'd 	i)isent0 tic Oihci No. 1' I2l4I9S1[, 

I' 4 ('. 

Its 	Ii RitShlt lii the 	iits't':t 	It .h's aRty lie ii hush with thin fip1;ttiVltt 

oh' the eltittliRteUt nitthUsUt 	
eVilt thiiitit.ht they di tilt Intl withiti this: pitt vIew 

ut this' alive 1,ssi,t'hii1R, 

•ç' - . i.' 

• 	 • 

I 	' 	• 

•., 

I. 



• 

' I 

• 	t/. 	\\Itili'. 	iiiiIi'iiiii 	ti:iii'.I , i:, 	.tIiIItili.IIi(t\i 	iit , i ,tIi 	iii 
!- 	tIt' 	iIl/III I ic (1/t( 	' liii 	Ii ith I Ii 	ill Iii 

tt 	i\: tii 	ti:;iIti, c1Liiii; 	,liiiiiIit tit 	iii:ut 0 ( 	titti,,'. tIji 	\'i'ii; V iif 
eciuItI' 	Iiiiiit'it 	Iii:iiiirI 	by 	ti;iii:;I'i i ily, 'i IIICIII 	to 	. 	}i)I 	ffluici' 

	

1\1 I'( 'NI 	ItoiI 	ii%I,'i 	ti'tIiooiilit',Ii'oot 	lilt t';, 	It' 	;o 	i:i111tioIti'o 	Ii 
iilItoit' 	IoiiiiiiI 	Ii' 	:.itl'itiiiii't 	I I 	illioitir 	u 

	

i 	*III'It 	'ii 	.tsiitI:oi 	'.1:111,lilt 
eXeCIIti

,
I1 li'noi o0it:tcuoio:iI ti;oI;Ici; ioiy t' 	Ic'o'It by ttu: c:oicc:iiot:tI Ict 'itio:t( 

1i\1(J/CIef Pi'vl( i, 	• 	 ' 	' 	 ' 	' ' I 
'I'I, 	• 	•' 	•,' 	 • 	., 

). 	tt'ti:IIIY:{I 	oil 	:oii 	iillIiItl/iittiii'i 	ii 	liii' 	fll:ilioiio 	IIIIIII 	',Iiio'Ii 	Iio• 	\\:i. 
li:toi:;I:i 101 :;tto>iiII 	toil I w. I liii 11:111)' o'4iit:uiI'ii'oi loot 	;o 1 c'l tuti tot' (coo \'o:;ti;. 	III 
c)lIltr \\')iI, 	:iti ooItt'ci/ootlio'i:oI 	;IonotIiI 	;iic'itiI :o llIIliIllIiiil of Ic'.'o '':ti; 	it ttii 
ttiLiit Itt 	v1iic'ti II(' 	I:; 	It :oii'.Iri I rot IrIi,!i I' hr IIt 1)0' Ctoii,iiIri 0(I i'hi1,011 	I'ctt' 

ti;itoI'ii', Two yom .  III ri1 	r, hiitW('.VCl, ciiil' 	iI;tooiiItoll ioiiiiIitioiit alld it will 
loll 	1iiIIIo 	toll 	oolIui'o'i/oittt'u:tl 	Iii 	o'Iihioo 	io'Itoiii';Irt' 	Iii 	liii' 	iilit 	4 .I:otiooIl 	Ito 

(io.ieiICo. 	(0 011iel -,';c,'Itti hoyL: :;teoit 11)10 1 °. II(I iiIq tout tot'., 1(eit ;i:tIi 	;oI(ei' ;i 

l)oe:oI( of two 	 11my 	tic: eIiOIItIIeII hit 	;ilhi;flblitl01i\'(: 	;r; 	\')ihI 	;i'; (ill 

CouoI):tsi(lo18te 	,o'itiitiI:. III 	IICII ClC, toil icii;tioIro', 	uii c)Ihic(:l/tot(iCi:lI will 
(Q11t. IoisIooltoic at (I ht mmioll ni've"Alfol .  ( lie Iltil l()e cit ttiithii I U111U11101 

(fau'E'et'. 1&eti;ui1e' bcfut'c C0i1111C1i1110 or two er; niy be (:Ou1itIe1Ccl only 
in exut'eme.' l)ul.h1e illt:s or on :ui c.trone co1pIioll;o(c .i ouinl Ill 

exeel Iticolial c'.oeo with llor 101)110 uc'tI 	,f Illo I ti'ittI 	f u 	c.: 	''le. I Iii 	•:o(tlehl 

I'ni' , 	 vJll too' i'iuo:Ido'o rot v.11111 	ii'.iii I I'' Jolly totIRi'i/lIl'Ii''iaI 	who 

(holi not 	uhit,lle: 	.t:tllto 	o.',ljiti'ot luIiiii. 	 ., 

2.0, 	A; i1iid:; 'ou':lioij 	iii' \,'tII Liitj 	'o ou ik"; :0 ' (Ii 	;tooi' 	l:iticili, 	the 

Lio1e ;IuooiItt he 	III If it ii :ilotoioti:;lo;onvtIy CU1IV)'I011'iiO, 

	

tl'':i.' 	I,' 	iril 	iii oiioijttiooIiolI; 

the ielevtoo( uiIt' 	rull(:lIIlI. it iii tIn' ( :hl,llito'i 	It iii 1' S.'. '' 	c1:iiitiiit \'ioboiitii' I\', 

\ 	: 

.0 

V 
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(1Itt/ 23-3- I 
Iii tlii lhp: 	(iin:,lc 	of Iots 	I'uli 	jiiit'l' 	liii' 0 uu 

	

I 	

djcC[cl to iIlvih' ;i efticoce [otile1)0 kifti No. ?l/9JJ:C 	, . 
• 	. 	

(lw), d,itcd :1-9-I 9S 1i: 
y 	

•:i>' & j: 	
Ailviscr, I)ep:'iiiiwiit ui Po';k 	N 	i)i:lIu, iCiiljtii' the 	 IIIftk1 Ii) ho tilopttL to 

	

2. 'IlIUuLhc [licle is flu cic' 	iii iii thc pofly to be adopted br the : rotahc)n;il L inlr:; Ir [he Fii 	ici:ih ye. ,, . I 999-2ouo eel pared to the policy 	 .•. hIetjic 	it;:ti(:cI 	uii(I 	ihii; 	ullice 	heUci 	Nu. 	LI I-'t/)i.Sl'fl.)b 	dated 2 3 	 ilk oidcr to ;iW e. 	tid 	tie on [0 Lioiiat (iaii';kt: epceiaily iii [lie cutitj ol (lie iiced (or ci lcctiit1 CCOIittifly, it lia bceii dcei(k(I It) chric 
the )'e:ir 1999..200(), 1luwcvc there 

\:. 1 hI be 1 10 imr(i) (r;uift'jjji11 ohhiejal:; iii all c;idtcs llchichiiu tI;et(cd cative:; twin one ulhec tt aiiollier in the sante sl:i1i011 where in 'i'\, cxpeiiditnie is IIIVOIVO¼I. Ak;u hIici will he iu bat' t ti;nisl1jn1. oltej;iIs in all e;tclte; . iiieludiii 	;zct[el c;idies 	(toi 	one place to itio[ln'r  Fc 	 on :tdtiiiiiistt;ttjv e  • 	 :o;oti 	;itnl iii do: iIiteiC'( i)i ;ei \'j' 

	

3, 	In 	csec( il' 	ilieial; lieuuiiiflt. 	init: hiaiii'd lo';t 011ices :il:;u, die puhey o'ltttitiun:il tt:iinIr 5110111¼1 be minh(:i'lente(l taLin1; every care to kce1) the e:tiitant eNhicilil [dii C (t) the Olin fifliti 	• 
I lead'; 	itt' (.iiel:;:Iki.tjt, i ; t l 	)IIiee;, 	eto., 	lie 	tei I iIe:;ktI 	to 	i:iLv in thi 	lil:Itleiaeeiidin1,l. 	 - 

5. ieccipt of liii:; letter neiy plc;;e be acl:iiciwll ; : t . t l 	 • 

I .  

5'.  

• 1 ••  . 	 - 	 S 
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EXTRACT OFGDPT (Y PO13 CIRCUL/'FZ 

0.1., DEPTT. OF PO[Tt. C1F. t R. NO. 141../20O1 -Pfl-II 

otat2('fh I 	Pohcy pu 	2 	S 10 tiu \'eir 20 

- 	I 	c:IiIc)eIotI to WVIO 	(WCO to thu ( is )IIiiu- or roLk 

for ihc ve)nr 2000-20()1 1::.s u:cJ u, siior ti ti; ()flic:o tutlo, NO. Id I •0/200 

i 

- 

.1002 

'S 	t rans roru S. 	• 	- 

•:' 	 •• 	 • 	• 	• 	
\''._•'-'• 	 ---.--,- 	 -.-. 	

-.5. 	 '.5.. ----------------------- 

•11OIiCy to ha 0C.lOf)ICU for io[tiouiaI (13115101 101 the Year 2001 -2002. 	All tho . 

ompIOyc 	compIctin 	p0 ,I t( flub 	fllOy bc 	ro!itrd 	tibjoct to foIIowinbrOod 	: 

pl'inciplos of rotational Ii 	i 1 	U 

Matching of human resource with requiicmonts of posts and placing 

of,iciJls in the choice ,tations may b 	con:dorod in Iho ovorlI 

COfltU\t of 	idinniti 1tIvo I oquiroment 	c1 austerity measureS 	c 

Inter-station transfoi s 5houhd be resh ictod to minimum in view of 

the Ot) 	 of ily 5110 1Ui 0, 

ExtensiOn oHenuro by one ye r excopt in the case 01 single handed 

JhpC,tflrtors may b 	On ,iijCi cJ by U so I lead of Circle 	The 

employees retiring within one year may be considered for retention 

in re pect 01 Group A OIiiers 	proposal of oxtenSiOfl may be 

referred by Hoad of Ciscle to sho Diroclos ito 	 -H .- 	- 

re b inq jistroducod by the Depi1rnOflt froml 
2.New p1 othc 4  s and 	ei vsce 

handle these pi oducts and 
timo to tiislO 	Oificials 	i e 	c'ng specilicaUy triumd to 

build up a pool of trained Officials to handle 
serIceS 	Hedds of Circle should 

thoC newly lflttOfUC0U proructs aid serviCeS 	Itowover officials 	especially 

will not be tifOiiOd, 
trairiod to handle nowly introduced pioductS and soiviCOs 

U
acing 

of ther tenure unle SS 	aiied substitUtOS are availb1C for repl 
on completion 

them 
: 

; - in'rpcct of Senior Group A' 011icers, oil iners who liavo put in four years 
S 

at 	i 	t ticutar 	t Uio 	iii i 	be mv 	i m ibty i otated, 
ol cei vice in a particular p0 	oi 

1 heir transfers 
osoecialty if the post OCC uaied by U em s scnsittVc in imatuiC 

ba filled 
should be linked with their performance and reqairements of the posts to 

-' up 

In 	view of the wctl-doftnOd 	principlcS of rotational 	transfers in 	thiS 	• . 	..' 
S .  

4:. 
01tcflUie5 and other adminiSt1atiVe 	trucUofls annual 

-• 
- 
Department and proviston 

is boin 	ai scontinued 	Changes in the 
of iottiOfl3t tronsiar guidChi1(' %sSuO 

policies will o 	cornliUflicatc ci 	ncrV 	nccCSiY 
oxstiflg 

action for issuing orders 
• 	h-leads of Circles are requested to take immediate . S  

for itti0flCI transfers.  

- •• 	6. 	Receipt of thi 	Setter may k\ndty he acRno4'tedgCc. 
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via. 	- 	 • S • , 

= : 2 : 

Hence, with the above genuine facts and circumstances 
I request your honour to kindly bestow your good wishes and 

-t fl- cause to' keep the order of transferAtjll 	2007 when 
the Education carrier of my Childrj!ver and my small 
infant baby will also get recovery from her illness, At the 
time of my transfer it may kindly be considered to transfer 
my husband to a same station simultaneously so that the pro 
per care of my children are not disturbed. 4 F 

Animniediate favourable action in 'theinatter is solióiatd.'. 
to;avoid my mental anxiety which I am facing on receipt of above 
order of transfer from cic1e 0ffice , 	

S •, 

Yours faithfully, 	. 	 '. 

Dated: 24.04-.2006 6 	 ' 

	

2' 	dQ'V , t 

(Th. Meena Devi 
 • 	. 	 'S 	

P.A./SBcX,Imphal. 	. 

	

- 	 . 	 S 

Advancecópy to s 	 S  ' 	 '• 

The Chief Post Master,t3eneral, 	. 	 , 	 •.. 	
'• 

I.E. Circle, Shillong for hiskind 
içiformation and immediate intervention as 	 . 

S. 

	

• '" 

~ZA' 
	for, 

 

S 	 (s.$) 0/0 C.P.M.6. 
Shillong for information and similar action, 	• ,' 

S 

t 	ri 	 -..i 
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COMMUNICATION REPORT  

	

DATE/T I ME * 200E MAITF/  iS 1 1 	I IAI 1E 	F El IJ I NI F C 0HY 7 

/ 

	

/ 	* REMOTE ID 	b--->> 	0s642223034 	. 

	

* TX'PAGES 	---- >> 	01 

	

+ ETAFT TIME 	---->> 	15 r 

	

* LiURATTC'N 	---->> 	0:49 

	

* REE;LILT 	- - - ->> 	0. K. 

cOMMUNICATION REPORT 

	

• 	. 	DATE/TIME : 2006 MA/16 1E19 	NAME : PENGUIN P C 0 CHY' 	. 
-. 	 .--.,---- 	 ..• 

	

+ REMflTE ID 	---- >> 	0EE4O4 

	

* TX PAGES 	---->> 	01 	•. 

	

* START TIME 	- - - -)> 	15:1S:SS 

	

* DURATION 	---->>  
• 	* RESULT 	---->> 	O.K. 	. 

COMNUNICATION REPORT 

DATE 'TI I 1E 	2006 MY' 15 15 24 	NI IE 	F ENC U I N F C 0 GHY ' 

I 	 ,. 	 •. 	 • 

	

REMUTE ID 	----)> 	04223034 

. 	
'* TX PAGES 	----)> 	01 	. . . 	•.' 

	

+ STAFT TIME 	----> 	15 24 11 

	

* DURATION 	---->> 	00:45 	. . 

	

-* RESULT 	- - - ->> 	c K. 	. 	- 	• . . 	- 

..................• COMMUN I CAT I ON REP ORT 	.- 	. 
. 	 •....•.••. 

DATE/T I ME 	00E I IAY/ IE 15 :E 	NAt 1E F ENGU I N F C 0 GRY 7 

.* REMOTE It' 	---> 	03E42223034 
• 	• 	*TXPAGES • 	---->> 	01 

* START TIME 	---->> 	15:25:30 	 -: 

* tIURAT I ON 	- - - ->> 	00:50 

	

* RESULT 	- - - ->> 	0 K, 
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ro 

L 	The Chief Post Master General, 
N.E-Circle, Shilong - 793 001. 
[Thro' the Director Postal Services, Manipur] 

The Director Postal Services, 
Manipur, Inphal - 795 001. 

'niQ Deputy Supdt of Poet Ofi1ce, 
Manipur Division, Jrnpbal —795 001. 

1mphal 
May 2006. 

2. 

• Sub;- Zeico of Hon'blo CAT/ahati Bench order ded 15th May 200& in O.A .  
No.118 of 2006 for timely complice. 	 •. 	 - ,,•• 

Notice inlimating the stay of trasfer of Smti. Th. Meena Devi, PA(SBCO), 
Iniphal BPO to Itanagar EPO by the Hon'ble CAT/Guwahati Bench vide order 

4 	
dated 15th May 2005 in 0 ANo 118 of 2006; 

Ref. - C OISh1IIULiS Memo No StaWS84/SBCO/RT/200 4  dated 17th Apnl 2006 

Rospected Sir, 	 . 

I 21P ub"'v'g hrr'wth a cprtifd copy of Hon'ble CAT/Guwahati Bench order 
dated 15th May 2.005 in 0 ANo U S of 2006 which is self explanatoiy.  

91 	ArAee' i4 IbA 	t'1lA ( 	 IP_, ni,vt 	AT4 	 1 	ntl4 ,;ft, 

AILV FA'.' %).. *&4'. .LVk #W 	3.L %.VI UUtS444 	A.WU .M(4J &A'4LJ L'Q VU1IJLI1 i,zth 

• 	failing which I shall have no alternative but to initiate appropriate legal action. 

	

3. 	Since my transfer, to Itanagr, a 	order in c.o/Shuilong Memo 
No 5i/584/sBco,pT,004 dated 17th April 2006 has already been stayed by the 

	

Hon'ble CAT/GuWabdit Bench n the aachd order dated 15 May 2006 in 0 ANo 118 	t 
of 2O05, I may be allowed to continue as P.A(SBCO), Iinphal JPO in the interest of ,  

justice 

• 	
Yours truly, 	•', 

fl 	 . 	 • 
(TkMeena'DeVi) IJ 	

Posl 	isthnt(SBCO), 

	

S 	 Imphal H.P.079•5001. 

lnc1; Hon'ble CAT/GUWahati Bench 
Order dated 15th May 2006 in O.ANO.118 of 2006. 



t(J A( I or G.J. 1)1 ['1 1 or I0,1S CIRCUI Al 
N( 	14 1-11/ 'Outi bt III) D. UI/U 1/2000 	- 

(, I , Dl l II 01 () ii 	NO 141 11/1000- PU-Il, 0/VIED 2-3-2000 

ROt Uton ii Transfers quidelines, of 8 [3C0 staff in the Department of Posts 

I ton iIIi 	h (I In I(nt in (hi ()np u IiiV'iI 	miter ol even number, dtttod 

30- - OJO oii (ho 11('UV(' (lUJL( I II I iiin MOW bL(l1 UeiduU Uit 2-3 IPOs a 

far conUuout pe%I)(o Thouh I (In i ll)0:i toqother ond the SBCO staff 

transierred to sod i jIoup ol I II 'Os alter Ii toy complete their prescribed tenure. 

The lIPOs grouped (oçotl 101 flS Th0V0 (Il) (hO pnnciplc of contiguity should be 

s let 	pos bi e wit in i Div 01 md it tiot within Lho Roqoi 1 

I lowovo, n 	lvii:tflMll in tlm 	I )(,t):I  tiiott'; oIdot:, dated 3O-31  

any trnstor outsidu a flojtoi m should be del me only witll the concurrence o f • .:.  

the Head of the C iidr) :it1 (fl I pndiic nIJInIi iii rntivo rirounds only. It should 

I 	ho olisurod that wiulo :oit;idni iimç l)in itaticn)al traisleis of SDCO stall 

qt'oup oh I tO, (0ll;j(1OIntu)lm 	¶JlvMlt lii l II) lImo pending requests f 

the officials for Ii i 	i t'r (row subut b iii irel Orl(J unpOpUl()r stetons to the 

City Divisions and itorr 1 	nilor eroos 	 -• 

I. 

V 
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V 	Mbr t4 v* 
iNTHEGAJJt1ATl HIGH CQkJRT 

(THE HIGH COURT OF ASSAM, KGALAND, MEALAYA, MANIPUR, TRIPURA, 
MIZORAMNDARUNACHAPRADESH) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

.. - - --- TUWAj1A9J 

	

No 	
. 	 . 

• 	Y%J 	/'tj.&, Appellant 

' 	

VERSUS 	
P-IantiffI Petitioner 

Respondent 
Defendant I Opposite Party 

Know all men by these presents that the above named . •.c-~( 

/iI 	 /1 	A 	•1 do hereby nominate, constitute and appoint/sri../ 	. 
........ 

• Advocate and such of the undermentioned Advocates as shall accept this Vakalatnama to be 
• 	my/our true and.lawful Advocate to appear and act for me/ us in the matter noted above and in 
• •• connection there with and for that purpose to do all acts whatsoever in that connection including 

depositing or drawing money, filling in or taking out papers, deeds of composition 1  etc. for mel 
us and my/our behalf and I/We agree to ratify arid confirm all acts so done by the said advocates 
as minel ours to all intents and purposes. In case of non-payment of the stipulated fee in full, 
no Advocate will be bound to appear or act on myl our behalf. . 

lnwitnesses whereof I! WeThereunto set my/ our hand this 
.................dayof ....... 

A—h, 
L •  / k 	-LL-P- 

• 	 . 	... 

(1) Mn P. K. Goswami 
• 	(2) Mr. P.C. Deka 

(3) Mr. J. M. Choudhury  
• 	(4), •  Mr. A. K. Bhattacharyya 

• 	(5) Mr. O.K. Sharma 
(6) Mr. L. Talukdar 

• 	(7) Mr. P.K. Tiwari 
(8) Mr. 1. N. Srinivasan 

() 	Mr. M. K. Choudhury . (17) Mr. P. C. Kalita 
(10) Mr. B. M:Sarma • • (18) Mr. K. Paul 
(11) Mr. G. K. Thakuria 	• . (19) Mr. U. K. Nair 
(12) Mr. M. Chanda 	• (20) Mr. D: K. Sarmah 
(13) Mr. B.K. Baishya (21) Mrs. N. S. Thakuria 
(14) Mr. D. S. Bhattacharyya (22) Mr. U. K. Goswami 
(15) Mrs. S. D. Baruah 	• (23) Mr; A. Rahman • 

(16) Mr. Siddhartha Sarma 	' (24) Mr. M. Dutta 

Sri...... 

Received from the executant, 
• 	 . 	 satisfied and accepted. 

• 	
. 	 Advocate 	. 

Senior Advocate, leads mel us 'in this case. 

•/: 
Accepted 

• 	 e'pted 

AdVocate 	 Advocate' 
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FORM No. 12 
[See Rule 671 

14KA LA T N AMA 

IN TJJE CENTRAL ADMINISTRATIVE TRJ]3UNAL 
QTJWAHATI BENCH 

OA/tCiiL / No:.. A*., ... ...of 26~R~ 

App1icnt(B) 

VERSUS 

2'.t:4.t9....94i. . .......... Respondent(s). 

knomknr-No......... iii the above application / .pti4in do hereby appoint and retain 

... 	.................... .. 	. ......  
J.... 	 Advocate(s) 

to appear. plead and act for me/us in the above appli cationfpetition and to conduct and prosecute 

all proceedings that may be taken in respect thereof including Contempt of Court Petitions and 

Review Applications arising there-from and applications for return of documents, enter into 

compromise and to draw any moneys payable to me/us in the said proceeding 

Place: 

Date 
	 Signature of the Party. 

Executed in my presence. 

eSignature with Date 
(lame and Designation) 

ij1we with date 
te of the Advocate) 

Numeandaddref.thQ&dvocate for Service 

The following codification to be given when the party is unacquainted with the language of the 
vakaiath,or is blind or illiterate: - 
The contents of the vakalath were btiy and audibly read oveiliranslated into ................. 

language known to the party execu ing the'vakalath and be seems to have understood the same. 

- 

I,- 

t 

iaturo with date 
ud Designation) 
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IN THE CENTRAL. ADMINISTRTIVE TRIBUNAL 

GUWAHATI BENCH,, 6UWAHATI 

D..A. NO.. 124 OF 2006 

Smt., T. Meera Devi., 

T 

r 

Applicant.. 

Union of India & Ors. 

.." Respondents. 

/ 

The written statement on behalf of the 

Respondents above named- 

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH 

1. 	That with regards to the statement made in para- 

graph J. of the instant application the respondent begs 

to state that the impugned order of transfer issued vide 
Circle Office 4  Shiilong Memo No..Staff/5B4/sBCO,RT,204 
dt.. 17/4/06 was in accordance with the existing Rule 34 

of P & T Manual Vol.. IV and subsequent regulations 

prescribed for the purpose. Therefore,, there was no 

irregularity in the impugned order and no injustice was 

done to the petitioner, the impugned Transfer Order was 
1SSL.(ed on completion of prescribed tenure of the Petj-

tioner in the interest of service and not in the middle 
of academic SeSSIon. 

Further q  the Postmaster General IS empowered to 
dispose of the representation of the petitioner regard- 

Cont.d. 
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(2) 

ing her transfer & posting addressed to the Chief Post-

mast.er general of the Circle. So, by considering and 

disposing the representation dated 24/4/06, submitted by 

the petitioner, and issuing speaking order there on, the 

Postmaster general's action is in order and there is 

nothing illegal. 

That witXregards to the statement made in para-

graph 2 in the instant application the respondents have 

no comment. 

That with regards to the statement made in para-

graph 3 of the instant application the respondents have 

no comment. 

That with regards to the Statement made in para-

graphs 4.1 of the instant application the respondent beg 

to state that the details of the case of Education 

Department, quoted in this Para, is not available with 

the respondents. but, it is submitted that the impugned 

transfer of the petitioner is not in the middle of the 

academic session. The academic session in the State of 

Arunachal Pradeshq in which the Petitioner has been 

posted, starts in April, every year. the Petitioner is 

fully aware of the fact and that is why she applied for 

her retention at Imphal up to April, 2007 vide her 

application dated 24/4/2006 (Annexure-A). While the 

petitioner is transferred in April, 2006, she has raised 

serious objection that it is in the middle of academic 

year, but while she herself applied for 'retention she 

mentioned the period upto April, 2007. So, there is 

something hidden in her own averment, which may be 

looked into. 

Contd.. ..p/ 
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The cadre of SBCO staff, to which the Petitioner 

belongs, are transferable throughout the Circle and they 

can be posted in Head Post Offices only.. The State of 

Manipur has got only one Head Post office at Imphal in 

which the Petitioner has already completed her pre-

scribed tenure.. therefore., there is no scope to retain 

the Petitioner within the same State by transferring her 

from one office to another. Moreover, all other staff 

involved in the tenure transfer have joined their new 

postings. As such deciding this case in favour of the 

applicant will cause hardship and dislocation to them. 

5. 	That with regards to the statement made in para- 

graph 4.2 of the instant application the respondent begs 

to state that reproduction of the same facts means that 

the matter is already decided by the Honble CAT in 

earlier case and as such the present O.A. on the same 

matter is not maintainable and liable to be dismissed. 

6.. 	That with regards to the statement made in para- 

graph 4.2.1 of the instant application the respondent 

begs to state that it is admitted that she is a Postal 

Assistant in SBCO and was working at Imphal H.O. she has 

since been transferred and relieved. he applicant 

however reported sick.. 

That with regards to the statement made 	in 

paragraph 4.2.2 of the instant application the respond-

ents have no comment. 

That with regards to the statement made in para- 

graph 4.2.3 of the instant, application the respondent 

begs to state that from her  own statement it may be seen 

that the Petitioner is being rotated to Imphal periodi- 

Cont.d.... p1 
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cally. Initially on her recruitment she was posted at 

Imphal and worked there more than 4 years. Then again, 

she has been brought to Imphal in April,02 and accord-

ingly by March 2006 she has completed her prescribed 

tenure of 4 years at Imphal. According to her own state-

ment in this Para, out of total length of about 13 years 

of service, i.e. 06/10/93 to 30/4/2006, the petitioner 

worked at Imphal, her native place, for 9 (nine) years 

in two spells, i.e. from 06/10/93 to August, 1998 and 

again from 04/04/2002 to 04/2006. Therefore, no injus-

tice was done to the Petitioner by the humbly, respond-

ents. 

That with regards to the statement made in para-

graph 4.2.4 of the instant application the respondent 

begs to state that regarding academic session, already 

discussed in para 4.1. The Petitioner was transferred 

immediately before the commencement of academic session 

in the State of Arunachal Pradesh in which she has been 

posted. 

That with regards to the statement made in para-

graph 4.2.5 of the instant application the respondent 

begs to state that as already stated in para 4.1, there 

is no scope of Grouping the Offices as there is only one 

Head Post Office in State of Manipur. Transfer of hiis-

band of the Petitioner to same station could be consid-

ered simultaneously if he had applied for the same, as 

he is yet to complete his tenure. but no request is re-

ceived from her husband as yet. 

That with regards to the statement made in para-

graph 4.2.6 of the instant application the respondent 

begs to state that the transfer of the petitioner was 

Contd. 
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necessary in the interest of servi.ce and for Administra-

tive reason and it was not in the middle of academic 

session. The academic session in the state of her post-

ing i.e.. Arunachal Fradesh; .is commenced from April every 

year. her transfer order issued on 17/4/2006 to have 

immediate effect.. As such her contention that she was 

transferred in middle of academic year is baseless and 

unacceptable. 

She completed her tenure at Imphal in April, 2006, 

as such the case of her transfer was considered in time 

and the order was issued in the month of April itself 

depending upon the r.:ommencement of academic session in 

the state of her posting, i.e. Arunachal Pradesh.. 

Regarding posting of working couples at the same 

station, it is to state that her husband is also working 

in the same office at Imphal, but he did not complete 

his tenure. He might have been transferred and posted at 

Arunachal Pradesh if he would apply for the same. 

Therefore, the transfer order of the applicant was 

issued considering all aspects, DepartmentG& rules & 

guidelines, issued from time to time, 

That with regards to the statement made in para-

graph 4.2.7 in the instant application the respondents 

have already narrated in forgoing pares. 

That with regards to the statement made in para-

graph 4.2.8 & 4.2.9 of the instant application the re- 

pondent begs to state that the petitioner is fully 

aware of the fact that the maximum tenure in one post is 

four years.. Even, she came to Imphal on transfer to 

Contd .... p/ 
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Kohima in April, 02 as stated in Pare 4.2.3. As such, it 

cannot be stated that she could not anticipate the 

transfer. Zrther, it cannot be stated that the transfer 

was in the middle of academic session as stated in fore-

going pares. She, herself applied for her retention at 

Imphal up to April, 07 vide her application dated 

24/4/2006. 

It is pertinent to,mentioned that in hey represen-

tation the applicant prayed for her retention at Imphal 

upto April, 2007 vide hef appl.ication dated 24/4/2006. 

But the same applicant agitating and challenged her 

transfer order as in the ground of mid session which was 

issued 1 ,0 the month of April, 2006. Even the representa-

tion which has been annexed by the applicant as Annex-

ure-A-12 is not the actual copy submit.ted by the applic-

ant before the respondent authorities., the applicant 

filed the aforesaid representation dated 24/4/2006 

before the respondent authorities with a prayer to keep 

the order of transfer in abeyance till April, 2007. But 

the said April 2007 on the 3rd line of the 1st paragraph 

at page 2 of the representation dated 24/4/2006 was 

being over written as January, 2007. The said mis repre-

sentation of fact amounts to play fraud with the court 

and it appears that the applicant did not approach the 

court with clean hand and tried to establish. her case 

by misrepresentation, manipulation, fraud for which the 

instant original application is liable toLreiected. 

A copy of the 	application 	dated 

24/4/06 is annexed herewith and marked 

as ANNEXURE-A. 

Contd .... 12/ 
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14. That with regards to the statement made in paragraph 

4.2.10 of the instant application the respondent begs to 

state that the husband of the Petitioner could be posted 

at Arunachal Pradesh if he had applied for as he is yet 

to complete his tenure. Otherwise posting of her husband 

to Itanagar will be considered next year after he corn-

ptes his tenure.. it can be done now also if he applies 

for the same.. 

15.. 	That with regards to the statement made in para- 

graph 4.3 of the instant application the respondent begs 

to state that the PMG. Shillong the Head of the Region 

has considered and disposed of her representation dated 

24/4/06 after giving due consideration to all facts 

narrated therein in compliance to order of Hon'ble 

CAT/Guwahati dated 15/5/06 in OA No.113/06 and speaking 

order was issued vide CPMG q  Shillong L/NoStaff/ 

584/RT/SBCO dated 22/5/06. 

That with regards to the statement made in para- 

graph 4.4 of the instant application the respondent begs 

to state that the OA is not maintainable in the Hon'bie 

CAT because the fact is already considered and decided 

by the Hon'ble CAT in QA No.113/06. Further the Peti-

tioner did not exhaust the normal office channel, her 

representation dated 10/6/06 is still pending with the  

respondents. As such the O.A. may kindly be rejected 

summarily. 

That with reçjards to the statement made in para- 

graph 5.1 of the instant application the respondent begs 

to state that the direction of Hon'ble CAT dated 15/5/06 

in OA No.113 of 200 	is fully complied with by the 

respondent giving due consideration and application of 

Contd. 
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mind to the applicants representation dated 24.4.06 and 

passed appropriate speaking order within the fixed time 

frame. The Postmaster General is the Head of the Region, 

comprising of Man:ipur State so he is competent and 

empowered by the Department to dispose the representa-

tion of the applicant. It is the fact that the transfer 

Drder of the applicant was issued by the competent 

authority in the interest of service and on completion 

of prescribed tenure of the petitioner. The context of 

the case in between Director of School education, Madras 

Vrs. 0 Karuppa Theven as referred to in this para is not 

known to the respondents. It may not be applicable in 

the instant case also as it is not in the middle of 

academic'. 

That with regards to the statement made in para- 

graph 	5.2 of the instant application the respondent 

begs to state that the N.E Postal Circle comprises of 

six states and except in Tripura & Meghaiaya States, 

there is one Head Post Of f.ice in each of the States. As 

such, the Head Post Offices cannot be grouped together 

for a particular State/Postal Division except in Tripura 

& Meghlaya. the SBCO staff ,  are having the Circle-

transfer liability and they are to be transferred from 

one state to another on completion of prescribed tenure 

in the interest of service. The Postmaster General is 

competent to exercise the power of Chief Postmaster 

General. Therefore, the transfer order of the applicant 	* 

dated 17/4/2006 was not irregular at all and the OA is 

liable to be dismissed. 

That with regards to the statement made in para- 

graph 5.3 of the instant application the respondent begs 

to state that another official namely Miss R.K. Sanjeeta 

Contd 	p/ 
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Dcvi, who has been posted and since joined accordingly 

in place of the petitioner was posted at Dharrnanagar on 

her initial appointment in June/July 03. After her 

joining at Dharmanagar she applied for her transfer to 

Imphal. H.O. 

As admitted by the applicant herself in Para-

4.2.3.. of the O.A, the applicant was initially posted at 

her native place, Imphal and completed her tenure at 

Imphal in second time also.. But Miss Sarieeta was posted 

at Dharmanagar H.P.O. in the year 2003 and her request 

for transfer to Imphal H.O. was pending with the compet-

ent authority since 2003. As such the long pending 

request of Miss Sanjeeta Dcvi was considered in place of 

the applicant who as c.ompleted tenure at Imphal for 

second time also.. 

The request of Miss Saneeta Devi was considered 

as per instruction contained in Pare (4) of DOF Govt. of 

India, letter No.141-4/97-SPB-II dated..19-2-97, as 

mentiohed by petitioner herself in pare 4.2.3 of the 

O.A. 

The copies of the application for 

transfer to Imphal dated ........... and 

dated 6/1/06 are annexed herewith and 

marked asANNEXURE- B & C. 

20. 	That with regards to the statement made in para- 

graph 5.4 of the instant applicat,ion the respondent begs 

to state that the case of I.Y. Dcvi, PA (SBCO) Kohima 

H..O and Smti, Lianjualai Pautu, PA (SB(:,'O) Aizwal H.O. 

were considered on their merits because both of the 

officials requested to continue in the.ir respective old 

station for one year more. On the other hand there was 

Contd.. 
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no request from the petitioner for such extension in 

Manipur. As such those cases cannot be compared with 

the transfer case of the petitioner. 

21. 	That with regards to the statement made in para- 

graph 5.5 of the instant application the respondent begs 

to state that n the transfer order dtd..17.,4.06 eight 

officials were transferred. All the transfers were made 

in the interest of service and all the case were consid-

eredas far as posSible keeping in mind the interest of 

service and convenience of staff as well. The case of 

the applicant was also considered but could not be kept 

in the same station because (1) she completed her tenure 

(ii) she was posted at Imphal twice already and (iii) 

there is no other office for her posting in the same 

station/State., 

22. 	That with regards to the statement made in para- 

graph 5.6 of the instant application the respondent begs 

to state that the contention of he applicant is not 

correct. As per instruction contained in Fara-II of D.O. 

Pots Govt. of India letter No.141-4/97-SpB-II 

dtd..192.97 ' those who completing their tenure after 

30th September should be considered in December of the 

year or in April-June of the following year depending 

upon the starting da-th of the academic session." The 

petitioner completed her tenure in the month of April 

i.e before 30th September of the year and as such her 

transfer order was due to be issued in the month of 

December 2005. But she was allowed to continue in the 

same Station upto March 2006 and considering starting of 

academicAin the new place of posting i.e. Arunachal 

Pradesh in the month of April 06. 

Cantd .... pj 
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23. 	That with regards to the statement made in para- 

graph 5.7 of the instant application the respondent begs 

to st.ate that the applicant has been posted at Itanagar, 

the capital town of Prunachal Pradesh which is having 

well communication facilities with day bus services and 

night bus services as well. The applicant can easily 

take her breastfed child there.. Being the state capital 5  

ample medical facilities are there at Itanagar.. As such, 

it is a lame excuse that her child will not get due 

medical treatment at Itanagar. 

	

24.. 	That with regards to the statement made in para- 

graph 5.8 in the instant application the respondent begs 

to state that there is no omission or commission on the 

part of the respondents. Further respondents begs to 

state that the facts is already explained in the forgo-

ing paras.. Further the respondent beg to state that the 

applicant by mis-representation herself approacMA this 

Hon'hle Tribunal for which the instant application is 

liable to be dismissed. The grounds setforth in the O.A. 

are not tenable in law as well as on facts and circum-

stances of the case and are not good ground for which 

the instant application is liable to be dismissed. 

	

25. 	That with regards to the statement made in para- 

graph 6 of the :instant application the respondent begs 

to state that this is the false declaration of the ap-

plicant that she has no statutory remedy to avail from 

the Departmental authorities of Postal Deptt. She has 

already applied to the D.G. Dept.. of Post, Govt. of 

India New Delh.i for consideration of her case vide her 

application cltd.10..6.06 which is still under process for 

onwards transmission to New Delhi. 

Cont.d....  
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copy of the applicants representa-

tion is anne>ed herewith and marked as 

ANNEXURE-D' 

That with regards to the statement made in para- 

graph 7 of the instant application the respondent begs 

to state that the matter is already considered by the 

Hon'ble CAT/Guwahati in AU No..113 of 2006 and passed 

order dtd.. 15.5..06 The respondent also complied with 

that order of Hon'ble CAT in Toto. 

That with regards to the statement made in para- 

graph 8 of the instant application the respondent begs 

to state that the applicant was posted twice in her 

native place 4  allowed to complete tenure on both occa-
sions 4  starting of academic session in the new state of 

posting was considered and oer of 	Hon'ble Cat 
V 	dtd..15..5..06 in OA. No..113/06 was complied with by .VthB 

respondents. As such 4  no relief is admissible to the 
applicant and the D.A. is liable to be dismissed.. 

That with regards to the statement made in para- 

graph 9 of the instant application the respondent begs 

to state that the petitioner is already relieved and her 

substitute joined in the post.. As such 	the transfer 

order dtd.17--06 is already implemented.. There is no 

vacant post Imphal at present to allow the applicant to 

rejoin and to continue there.. Therefore 4  the interim 
order prayed for, is liable to be rejected.. 

Contd.... 
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VERIFICATION 

L..eVA- 

District.E¼j41lland competent officer of the 

answering respondents, do hereby verify that the state-

ment made in pares. true to my 

knowledge and t.hose made in 

being matters of record are true to my knowledge derived 

therefrom which I believe to be true and the rests are 

my humble submissions before this Honble Tribunal. 

And I sign this verification on this .th day 

of Ai.tgust, 2006 at Guwahati. 

L 
POt master Generzl 

N.E. Circle, StziilQn2-793001 

Contd 	p/ 
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To 

The Chief Post Master General, 
N.E. Circle, Shillong. 

'N  .;3 UI. 

24 APc 20O& 
irryfi .,, 
rTT 	

' ri-  W 

(Through Supdt. of Post Offic(, s, Imphal) 

Subject :— Request for koepino the order of 
transfer to Itanagar untill completion 
of current Educational session of my 
Children is upto Apri3 . , 07, 

Reference C.O. Memo No, Staff/584/SBC6/RT/2004 
dated. the 17th April, 2006, at Sh±llonq,. 

Respected Sir, 

The sudden untimely order of trDnsfer to Itanaqar 

(Arunachal Pradesh) has compelled me to disturb your esteemed 

and precious.attention and seek for your kind intervention and 
sympathetic consideration with following compelling facts :- 

That 	Sir, I am the rTther of 3(three) Children. Out 
of that the last one is only 5 months old and sufferinq from 

chest problems. After delivery of the child on 27-9-05, the 

baby constantly remains suffering and during the intermediate 

period number of times she has been hospitalised with s(?rious 

symtoins of chest di seases ino).udi.ng Jaundice. Photocopies of 

•a voluminious supporting documents marked c 
are enclosed for your kind perusal, 	 / 

That Sir, my remaining two children are studyinq Fit 

Irnph3l and they are passing thrr)uqh middleof session of the 
Education Session. In case they are disturbed at this stage 

their Education carrier will be doomed and will effect their 

future prospectus. The Photo copies ofCertificatn arantod 

by the School authorities are enclosed marked - ( 4 
to 15, for favour of your kind ready reference. 

4, 	That Sir, my husband is alsov.orng as P.A. in S.B.C.O. 
and his tenure at Imphal will complete.in the •lst quartrr of 
2007. My present transfer to Itanagar alone will disturb my 
couple life and alone I shall be facing of trernond•us d.i fficul-
Lies In to look after Lho wel iar e of lily ;hild.r: en r F 1 t-1n -lqi 
I F I am to move alone, 

ContcJ. :. .2/- 
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Honco, with the abovo genuine fct5 and circum.stare
s  

I request your honour to kindly bestow, your good wishes and 
cause to keep the order of transfe -

r  till April, 2007 when 
Lhe Education Carrier of my Childrer will over and my small 

infant baby will also get recovery from her illness, At the 

time of my transfer it may kindly be considered to transfer 

my hsb3j to a smo station simultaneously so that the oro- 
per care of my children are not disturbed 0  

An immedi.3te favourable action in the matter is soliciatd 
to avoid my mental anxiety wh-lch I am facing on receipt of above 
order of transfer from circje Office s  

Yours faithfully, 
Dated: 24-04_2006 

2/2, /'Z.'e Y 

( Th. Meen& Dcvi 
P. A./S000,Imphal 

Advance copy to :- 

Tho Chief Post Master ,General, 
N.E. Circle, Shilionq for his kind 
information and immediate intervention as 
prayed for, 

A.O.I.C.O. (s.B)o/o C.P.M.G. 
Shillong for information and similar action, 

Ih, Mocna Dcvi ) 
P.A./sBc0,IFflph3l, 
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'he Post Master General (Staff) 	 /•./ 	.• 	1.; •  

Noith Eastern Circle , Shillong 

Thiough propet channel 

) ' Subject: Recruitment in P.A. Cadre in Manipur Po 

Respected Sir, 

'p 

in connection with the advertisement published by the Department 

of Post, it has come to light that the Director of Postal services Manipur 

is going to select as many as 6 (six) qualified candidates for the 

recruitment in Postal Assistant cadre and for that application have been 

invited from the eligible intending candidates. I, the undersigned 

respectfully beg to lay the following few lines for your kind consider-

ation and action as your honour deem. 

1.. 	That, Sir, I was selected as P.A. (S.B.C.O.) for the recruitment held 
in the year 2002 and in completion of prescribed training, I was posted 

• at Dharmanagar Head Post Office on dated 

• After my joining at Dharmanagar, 1 am facing inconveniences as 

regards to my proper lodging and safety as because I am an unmarried 

girl and leaving alone with insecure mind. 

2. 	That, Sir, after knowing the recent publicaron of the advertisement 

in Manipur I desire to participate in prescribe test Exam, and interview 

to be taken by the Director of Postal Services, Imphal. 

- - 	 C-- 	 - -------- 	—n 	 - 

1 	• 	• 

.4 	.4 	 • 	• 
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The Chief Postmaster Geuera1(Staff 
North East Circle, 
Shillong - 793 001 

Subject: 	Representation in respect of transfer - case of Snit. R.K Sanjecta Dcvi PA 
SBCO Dharinanagar. 

Sir, 

Most bumble respect, I have the honour to state that my earlier 
representations on the captioned subject may kindly be treated as cancelled. 

2, 	 That Sir, I have completed 2 year of service Nv ith entry in the service on 06- 
09-2003 and posting at Dliarmanagar Division. And I ant 30 years of age at the proper 
time of marriage. 

3. 	 That Sir ,My parents desire to get my marriage from the same continunity 
from Manipur. But proposal for marriage could not be initiated due to my present posting 
outside the Manipur state. 

4'. 	 That Sir, as PA SBCO is under Circle Transferable Cadre , my next 
transfer/posting may kindly be considered in Manipur Division as my home town is in 
Manipur State. So that my married life can be started in Manipur. 

With oblige, 

Yours faithfully, 

Dated 6" Jan'2006 
	(Smt. R.K Sanjeeta Dcvi) 

PA SBCO , Ditarmanagar. 

1,) 



The Director of Postal Services, imphal for his kind consideration 
as prayedfor along with an application for recruitpient and with 
enclosures. 

(J4j 7  

Copy to 

r rcyfully allowed by your honour to appear That, Sir, in case I am me  
in the above interview/test and in case as per my available ability and 

efficiency I am selected in Manipur against the existiiig vacancy, 1 shall 

not claim my seniority and I shall join as a new entrant by foregoing my 

piesent service. 

4. 	That, Sir, I belong to OBC and as per the publication of advertise- 

ment the.maxirnum age limit has been fixed upto. 23 years, but due to 

continuation in P.A. SBCO cadre under your disposal I have already 

crossed the above age limitation. 

The above facts and circumstances, I request your honour to 

kindly extent your generous hel.p and cause to forward the enclosed 
application to the Director of Postal Services Manipur and also 

rnerçyfully grant exemption of age limit as I am already in service 

since dated ........ 

For this act of kindness I shall remain grateful to you. 

Yours faithfully, 

(R.K. Sanjeea Devi) 
Postal Asistaiit 

Head Post Office, Dharmnagar 

: 

R.K. Sanjeeta Devi 
Postal Assistant 

I-lead Post Office, Dharrrianagar 

/i1bHC 	,LA/\JZJ. 

iWA,V/P'/ 7 93c/ 
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I 
Shri. U.S ltugliavan, 
I)iiector General 
I )eparinieiit of Posts. 
Government of India 
New -Delhi-i. 

(iii ro u gli Pro per cli a ii i) 
I 

Subject :- 1, In the matter of most whimsical and intentional harassment, mental 
torture and creation of unprccecntcd situation in the family life, 
damaging educational career of my two school going children by the 
l'ost Master Genera, Shillong in connection with untimely and irregular 
tenure transfer to Itanagar (Arunachal Pradcsh) from Imphal (Manipur) 

AND 

II. In the Other hand undue and open flivour to Miss R.K. Sanjeeta 
i)evi, Postal Assistant (S.i3,C.O.), Dharmanagur by transferring her to 
Imphal in my place even before completion of tenure (3 years 
continuous service) at Dharnianagar, where as the prescribed tenure 
rcriod in North Eastern circle is 4 year. 

AND 

Ill. In the matter of humble prayer with folded hands for kind 
immediate intcrlrenec to save the future educational career of my 
children whose academic session falls from January to December of 
the year, and going to end on 3 1-12-2006, And also tocause to unveil 
the mask behind screen against exhibiting naked case of favouritismn 
in the name of tenure translr. 

Most respected Sii 

At the very outset, the poor applicant most humbly owe pardon for addressing this 
application to your honour in most hclplcss conditions, and finding no alternative to over-
come the crisis caused due to sudden and untimely tenure lrnnskr to ltantigar by P.M.G, 
Shi Ilong without any prur inlornmt ion and without offering any opportunity to communi-
cate the ilace ul eltnice/williiigziess etc. In this connection I lrvently request your hohour 
to kindly spare a iii nute (1 your precious time to go through the facts relating to open 
diserirn ination behind the aforesaid tenure transfer and to favour this poor applicant to 
have with a just1il and reasonable decision. in this conneclion, this poor applicant may 
kindly be allowed to put torward her lamenting facts and unjustful and arbitrary action by 
the higher authorities specially P.M.G. Sliillong who has created niounting Problems in 
personal as well as in family lil. 



-: ( 2 ) 

I. 	that Sir, I aIiI your pool -  sot'- tdtiiiite and working as Postal Assistant in Saving 
J3aiik Control Organization at Imphal. I am the mother of two School going children at 
liuphal and a seven months brcast-ftd chi ki. Unfortunately, the newly born child while 
coming 0111 from the womb was found suffering from Jaundice and Symptom of 

I'ncumonia. Due to thesc two daigcrous symptoms she was shifted to Medical ward only 

after 2 hours oilier birth. Thereafter she had to remain for longer time in thehospital and 

even after recovery very frequently she has been hospitalized repeatedly to save her life 
from uncertain circunlstajiecs. The relevant supporting documents arc áncloscd marked 1 
to 17 for favour of your kind perusat and disposal. 

That Sir, the applicant is a woolen employee whose husband is also employed as 

Postal Assistant (SI3CO) at Imphal post office. The applicants first daughter (aged about 

5 year) is studying in class I in a local school at hiuphial and the second child (son) age 

about 4 years is studying in K.G. I in a local School at Imphal. As already stated above that 

the Aadeniic session in Manipur runs from January to December of the year and thus the 

present crucial time of transfer isjust the middle ofilicir educational session. In support, 

the applicant most respcctfilly submits photostat copies of School icading LcrtiLicatcs fro 
favour of your kind disposal and marked 18 and 19. 

That Sii, the app! leant has been servi rig in the l)eptt. of Posts since 6-10-1993 and 
she joined at Imphal Post Office on 4-4-2002 after her transfer from Kohima (Nagaland) 
and is rendering highly satisfiictory service in her present posting at linpha! 1 -lead Post 
Office. 

That Sir, soon allcr the recript of the impunged order of transfer issued by the 
P.M.G., Shillong vidc his mcmo no. staff/5 84/SBCO/RT/2004 dated 17/04/2006. 
I submitted a humble representation di. 24_04L2006 to the Chief Post Master General, 

N.E. Circle (Shi I long) in which tile app! icant had )in-pOintiy high igllted her prqblems, 

such as her tIlIl1sIr ill the middle Of ilie tcideinic session of her two children 011(1 (he 
ai I ilig condition of tier breast kd baby of 7 iiionths old who is surviving by constant 
treutliledt arid care of a child specialist l)oetor at hiuphal iight horn the time of ,  her 
delivery from Iliemother's wonib, A Siniuitaneousrcqucst was also made to stay tile order 
of transfer onlypj the end of education Session i_c. December 2006 and at the time of 
toiiisler it Was requested to cuisider dic traiislei o f hei husband together who is also 
working at Imphal as PA. in Saving l3ank Control Organization to a same station as her 
hii.isbuuid is also goi hg to complete tenure in l)ecember 2006. But (he said representation 
of the applicant was not attended by the authority concerned at Shillong for more thai -i a 
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Pill  
fortnight and befoic disposing her rcpresentation, Miss R.K, Suujccta Dcvi was rclicvcd 

from Dharinanagar without joining of her reliever who was ordered in her place. This is 
for Your  honour's kind infoin,aiion that as per the transfer order issued by P.M.G. the 
reliever namely (Siut. Lianzuali pautu) whose name was listed at SI. no. "7" was ordered 

to move first and only after bet joining Miss R.K. Sanjeeta Devi., would have to be 

relieved from Dharmanagar. 13t:t it is surprise and at the time vety painful to mention that 

in most favourable manner she was relieved on 12/05/06, without any reliever. Here it is to 

be added that the said s:it. Lianzuali l'auiu has not resume her duty upto today at 

Dharmanagar. A photo copy of transfer order dated. 17/04/06 and applicant's 
repieseillatluil dated 211/0PI/06 are eticlused Ilir your kind perusal inurked 20 & 21. 

That Sir, finding colour of open undue favour to Miss. R.K. Sanjeeta Dcvi by 

violating I)epartmcntal rules and principles of the Department and also restriction of transfer 

of Govt. servant during academic session of children, the applicant found no other 
immediate alternative and approached the I lon'ble Central Administrative Tribunal at 

Guwahati with O.A. No. 113 of 2006. The I-lon'ble CAT on being satisfied about the 

authenticity of the grievances and serious omission and commission in the part of the 

RM.G., Shillong directed the authorities to consider the application dated 24/04/06 of the 

applicant with due application of mind and pass appropriate speaking order within a time 

frame of one (I) months. Tlic said order of the I Ion'ble 'l'ribunal dated 15/05/06 was 

transmitted to the Chief Post Master General, Shillong by Fax on 15/05/06 itself before 

15.30 hours and again vidc application of the date through proper channel. A copy of 

application is enclosed marked 22. But very painful to mention that the applicant's 

representation dated 24/04/06, which was addressed to the Chief Post Master General. 

Shillong was disposed by P..M.G. in the most arbitrary and whimsical manner only on the 

ground that the applicant had completed her tenure at Imphal. A copy of the rejection is 
enclosed marked 23. 

That Sir, it is heart bursting to report that the repieselitation dated 24/04/06 which 
was addiesscd to the Chief Post Master General was irregularly intercepted and disposed 

off by the RMG. in the most violative manner by simple saying that the applicant had 

coitipicted tenure. Perhaps here is the place to mention that the Itanagar where the 
applicant was t ransfirred til Is u ler the aWn i nistrative Regional iuridiction of C.P.M .G.. 

In similar niaim&r the traiistr ut Miss R.K. Sanjecta l)evi, from Dharmanagar which also 

falls under adiniiiistiatjve juridiction of C.RM.G ind interfering of C.P.M.G. without his 

approval clearly exposes the personal vested interest oIP.M.G. and also violation of rules. 

Perhaps, youi honour well aware that the N.E. Postal circle comprising of two Regional 
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Adminittativc Juridiction aild M ituput Nigal'md and Mioiam Division only fall within 
thc Administrative juridiciioii of P.M.G.. Hcncc, the impunged order of transfer interfering  

- 	to the juridiciwit o F (2J'.M.G., without his opprovul wits irregular and with vested hidden 

• 	 S 	 motive to provide undue livour to Miss R.K. Sarijecla Dcvi. 

11. 	Again, your honour will litid that while disposing oil the application the 

• 	P.M.G. neither discussed anything about maintaining his indifferent attitude about 

not fillowing tho instructions and guidelines in accordance with (GOt) Deptt. of 

Posts letter No. 1 4/77/2000-Sl'fl 11 dated 02/03/2000. As per the said policy, guide- 

lines, iratisfer of S1)CO stall outside the Region should be done only with the 
• 	concurrence ofihie Ilead ouilic circle and on specitic administrative grounds only. 

Ill. 	Again, your honour will find that the P.M.G. while disposing of the 

application maintained quite inhuman treatment by not discussing anything about 

his irregular action of issuing tenure transfir orders in the middle of Education 

session and constquent upon its adverse effect on the future career of applicant's 
two school going children. 

The l'ost.Mastcr General while disposing off the application also failed, to 	A. 

justify his action to take contrary view against the rule of law laid down by the 

I'Ion'hlc Supreme Court as mentioned by the Hon'blc CAT in its direction dated 

15/05/06. A photo copy oft Ion'ble CA'l"s orders is enclosed marked 24. 

Again your honour will find that the P.M.G. , Shillong while disposing off 
the application also did not mention anything about his decision for transferring 
the applicant's hiusbatid to the simc station simultaneously in order to provide 
belier opportunities, to the appi cant to maintain her family lif le in better manner 

AND, in this minncr it is very much unfortunate for a high-ranking officer like 

l'.M.G. who is not only the ailluinistrative head of (he Region but also like the 
no Eu rid guard ions of the entire subordinates sin ffs working tinder him. 

7. 	That Sir, in (lie transfer order dated 17/04/06 by the P.M.G, the applicant's name 
was i'ound at serial No. 5. In the said order it was also mentioned that the applicant should 

he relieved on olhce ai'rangcmeiil imnediately . ]hcreatler , no order of any kind was 
issued by the I)ivisiuimal head till 2/05/06 tar my reliel' horn liuphal 11.0. If any oidcr in 
between was isucd the sante could tot teach to the applicant till 27/05/06 when the 

applicant was on Medical Leave and might have been intercepted by interested elcmentf 
Division 011ice. S  
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8. 	1'liat Sir, the applicant is very much painful to mention that no formal opportunity 

was also provided to her for handing over the charge physically by exchanging 

ChaicRcI!L( (AC.(.-6 I )as rcquii'ed under the rules of Postal Manual Vol. IV and in a 

vcry 'undemocratic manner with crushing hands an order was got issued by the Post 
master, Imphal vide memo no. CR- 1/staff/Imphal H.0/Dtd. IP 22/05/06 showing 

forcefully relieved fi-0111 lniplal I lead 1>ost 0111cc, when the applicant was under Medical 

leave and the case was under trial in the court of Hon'ble Central Administrative 

'l'ribunal, at Guwahati. On the other hand Miss R.K. Sanjccta Dcvi who was irregularly 

transferred in the name of tenure transfer from Dharmanagar to imphal in the place of the 

applicant was allowed to join-duty at Iniphal in most whimsical Iiianner without a least 
respectitijcfJ'Or the depaiti tienijitiles iuw lot' the direction ui lion' ble CAl', at Guawhnti. 

In the instant case . the l'lon'ble C '1' had already issued directions to the Chief Post 

Master General and also to the l'.M.G., in O.A. No, 113 of 2006 dated 15/05/06 which 

follows as under: 
"Cunsideniig the facts of the ease, this Tribunal is of the 

view that it svill mccl ends of justice, if a direction is given to the respondentsJ 

consider and dispose of (lie rcpreSefl(iltiOfl within a time frame. The Supreme Court 

in the ease of I)ireetor ot School Education, M a(Iras and others Vs 0. Karuppa Thevan 

and another, reported in i 994 Supp. (2) SCC 666 held that "Transfer during the mid 

aca(Icinic lerili in (lie absence of u i'gency such transfer restrained from being ef-

fected till the end of that acaeniie year". Therefore, this Tribunal directs the re-

spnndentto cousitlet' (he rcprcseula(ioii of the api)hcnnt with due application of mind 

4)asS appropriate speaking order and comnniunicate the same to the applicant 

within a time frim c of one mnotIi from (lie (late of receipt of this order." 

9. 	That your honoui will be surprised also to sec that the Post Master General not 

only violated the staimdiiig executive instruction on the rotational transfer of the stall in the 

Department of Posts issued vide (ii. Deptt.ol Post letter No. 141-4197 SPB II di. 19/02/ 

1997 in which Iear-cut 1.',uide1111e egai'diiig eliectitig tenure trunsl'r during ncudeuiic ses-
sion has been highlighted, hut also he ('MG) over looked the clear direction of the llon'blc 

CA!' in which law en forced by the Sn p re inc Court of In di a forbidding rotational trans lr 

ola Govt. Servant dutimin, academic session of Children was restricted. 

10. 	'lhat yotr honour will also liud that in the transfer order dated 17/04/06 issued by 

the Post Master General as many as eight (8) ollicials, were, affected. But out of eight (8) 

officials, only olhcials at serial No. 3. 4 & 6 have carried out the order as yet as the order 

was issued favouring their personal interest. In this connection it is most humbly stated 

that the officials at serial No. 3 & 4 are working at the same station at Siiillong and their 
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offices are located in the same campus. As regards serial No. 6, the official is the same 
Miss R.K. Sanjeeta Dcvi, who has been given undue favour by effecting her transfer much 

before the scheduled tenure of tenure transfer. She joined this department only in June 

2003 and on the day of transfer she did not cvcn complete three year of service. When 

the schedule timing for tenure transfcr in N.E. Circle is (4) four years and the same sched-

ule timing is applicable to all officials of SI3CO working in N.E. Circle. 

II . 	'l'hat your honour will further be surprised to see when the applicant's genuine 

player was intentionally and Pu:PoSfullY  kept unheeded by the PMG dcspilc clear provi-

SiOIIS ol the Govt. and directions of the I lon'blc CAl' with pin-pointing law by the Hon'blc 

Supreme Court. She finding no akemimative again moved a fresh application to the l-Ion'ble 

CAT on 25/05/06 incurring hevvy expenditure and having adverse effect on her health 

condition. The said l-lon'blc CAT again finding the genuineness of the applicant's griev -

ance and law & rule standing in her favour issued another direction to maintain Status Quo 
oft lie A copy of this order iuo was lumnished to the Chief Post Muster General by 

Fax as well as through proper thannel. But it was found that instead of obeying the direc-
tion of the lion' ble CAl', again the autliorit ies maintained complete indifferent attitude 
with the hands of might is right and showed resumption of duty by Miss R.K. Sanjeetu 

l)evi at lmphal. I lerc the action of the authorities had again shown clear disregard to the 

order of! lon'ble CA!' and also exposes mis-usc of official power and discrimination with 

biased intention amongst the cO-subordinate staffi The copies of CAT's orders dated 26/ 

05/06 are enclosed marked 25. 

p 

That, yours honour will also find as a strange case that the order dt. 22/05/06 

issued by the I'osi Master, Imphal showing l'orcefully relieved (marked No. 26) was not 

delivered to the undersigned and the same was collected by the undersigned only on 27/ 
05/06 when the I lon'hhe CAl issued direction on 26/05/06 to maintain STA'1'US QUO of 
the position It is not known when and on what daic the resumption of duty by Miss R.K. 

Sanjceta l)evi was shown at lm pun!. 

The undersigned is further pained to mention that ilitcuti o nnily her prayer to grunt 
leave omi Medical Cciii ficate has been 	 with an idea to create further 
hardship to the applicant and the monthly sammy for May, 2006 has not yet been disbursed 
putting the entire fbniily into great hardship and financial handicap. The Hon'blc CAT has 

fixed the date for further hearing on 12/07/06 and on the face of such direction the action 

ofauthomitics for not granting leave app! cd on M C. is another and further case ofmalaflcd 
motive and misuse of oluicial Administrative power to force the applicant to obey the 
irregular order of time P.M.G. by hook k crook. 
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Under such undemocratic view, misuse of official power 
nd also clear exposure of lavouri tism on the part of the authorities, the applicant has 

become quite helpless, and sutiriiig from mental dcprcssion which has rendered her to 
take further lest and constant supervision by attending l)ocior. 1 hence this poor applicant 
with folded hands rccjuest youi' honour to get the entire episode thoroughly enquired as to 
what made the P.M.G. Shihlong to be so harsh and unreasonable in the ease of the 
undersigned in one side and in the other side to favour Miss R.K. San jecta Dcvi. by 
violating the normal way of official procccdings, rules and the law of the land. 
An immediate kind action of interference by your honour is solicited so that the education 
oilier two children is not disturbed and she is allowed to continue at Imphal till December. 
2006 i.e. oplo the cod of present academic session of her two children, Her prayer for 
simultaneous transfer of her husband to any same station as per (he administrative 

convenience may kindly also be issued at the appropriate time to provide an opportunity to 
maintain the fani I ly life of the ap 1 ieant smoothly. 

I hence, at last, your honour will kindly ultimately will find 
thatthic present transfer order INTilli NAMU OF 'l'1NURE has not been issued as per (he 
general principle, and with kiir inotivc,but, only in order to provide undue fovour to 
Miss R.K. Sanjeeta Dcvi, the 'ca:on of vhiieli behind screen might be known to the 
authorities only. I he same transfer ordcr has not yet been carried out by the rest ofhcials as 
yet and no action for their immediate relief has also been takeii as done in the case of the 
apphieaiit. 

\Vitli profound regards and again 
with Co I ded handc the applicant 
l)lays to pardon fur addressing to 

your honour in the present 

colourful atmosphere. 

Encloser 
I iielosures I to 26 
	 Yours faithfully, 

as stated above 

'I'll. rVIEENA DEV1) 
P.A. (S.13.C.O.) 
lumphal on leave 

at I'ostal Colony, Quarter No. 2' 
Imphal 

Advance Copy to :- 

Shiri U.S. laghavan 
1-lou 1)Ie l)ireetoi'-Geuienif 
l)epartluicnt oh' l>osts. I )ak-flhavaui 
Nlev-l)elhmi-1, hum lhvuum- of kind personal 
notice and action as his highness deems proper 
to uileet time end oh' justice, keeping in view the entire 
epis('dc diseussed iii time representation 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

-Versu- 

Union of India & Ors. 

- 	Reondents 

TN_THE MATTER OF: 

Afficlavit-ir1--1ep.iy 	against 	the 

affidavit of the applicant dated 

202006 with reqard to the vacancy 

positicn of Postal Assistant (SBCO). 

dated 28 9. 

I 	-I 

aged about - -years, resident of 	jJ JT_  L1 
Distrir:tL4- )LeiJJ H11Ihoidin g  the off ice of 43 

) 
the  

Shillong,1egha laya, do hereby 

solemnly affirm and state as 

1. That I 	am the 	rincipa1 	r.rfficei 	of the 	res- 

pondents and as such 	I 	am well 	acquaii -;ted and conversant 

with 	the facts and circunst.ances 	. f the case I 	have 

gone through the affidavit fiied by the applicant on 

Ccntd ... P/- 
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28.8.O06 and undstood the contents and meaning ther-

eaf. The statements of facts which are not specifically 

admitted are deemed to be denied by the respondents. 

2. 	That with regards to the statements made in 

paragraph 1 of the said affidavit the deponent begs to 

state that the same is untrue false and mIsleading. The 

applicant tried to mislead the court by saying that 

there is a vacancy in the post of postal assistant 

(S}3C0) in Manipur or in Imphal. The respondents reiter--

ate that there is no vacancy at imphal Head Post Office 

or- in the State of Manipur, as i.ihole, at present, in the 

cadre of Postal Assistant (88CC)), to which the applicant 

belongs to 

Sl.No. Name of the sanction Name of the 	Remarks 

______ppst 	 present_incumbent_—____ 

i/c SBCO,Imphal 	Sri Niladhwaja Sirigh The applicant 

is not eligible 

for the post 

Postal Asstt(SBCO)I Sri Priya Kr..Singh Husband of the. 

applicant 

. Postal sstt(SBCO)II Smt R.K.Sangeeta Recently posted 

Devi 	on transfer of 

the applicant. 

Therefore, there is no vacant post of Postal 

Asstt. <SBCO) in Imphal HPO, at present. 



3. 	That with regard to the statement made in the 

paragraph 2 of the said affidavit the respondents beg to 

state that those areuntrue, false, concocted and 

misleading and the same are denied by the respondents. 

The applicant tried to mislead the cour,t in this para-

graph by saying that two posts of Postal Assistant were 

advertised in the Annexure -A/I but she suppressed 

mislead, misrepre5ent the tact that Postal Assistant 

(SBCO) are difierert cadre from the Postal Assistant 

cadre and beinc, the Postal Assistant SBCO} Cadre, the 

applicant can not be acct3mmodated/transferred to those 

two posts.. Regarding the one (I) post of Postal Assis--

tant (SBCO) the respondents beg to state that the same 

is under the disposal of CPPIG was declared vacant. The 

said post of Postal Assistant SBCO) is v%ant for 

circle and not only for Manipur alone and the said post 

• is allotted to Itanagar and the same is at present lying 

vacant in Itanagarm It is pertinent to mention here that 

SBCO staff belorigseparate wing of the Department, 

having Circle transfer liability. The appointing au- 

• thority and transferring authority of SBCO staff is 

chief Post Master General, the Head of the Circle. Other 

twc vacancies, declared for Postal Assistant for opera 

tive wing of the Department for Manipur Division t 

which the applicant does not belong.. The appointing 

authority and transferring authority of Postal Assis-

tant of operative wing are the Head of the Postal Dlvi- 

Contd .. . PI- 
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• sion. They are having transfer liability in the Postal 

Division only. It may be mentioned that the State of 

Manipur Division is treated as a separate Postal Dlvi-

sion. tpresent there is no vacant post in the category 

of Postal Assistant 9BCO),'in Imphal Head Post Office. 

4.. 	That with regard to the statements made in 

aragraph 3 of the said affidavit the deponent begs to 

state that those are untrue, concocted and misleading 

and therefore the same are denied. The Saving Bank, 

Control Organisatiun (for brevity SBCO) is the separate 

wing of the Department and the applicant belongs to that 

category only. She can nut be pted against the vacancy 

of other categories of operative wing. The applicant is 

concerned with SBCO category only, but not other c:ate-

gories and. she cannot be transferred a distinct and 

separate cadre. 

That with regard to the statements made in 

paragraph 4 of the said affidavit the answering deponent 

begs  to state that the same are not only misleading but 

also a blatant lie and the same without any iota of 

truth. The list of all the retired officials in SI. No. 

1 to IC) belongs to operative categories. The applicant 

belongs 1  to SBCO category only. the official mentioned in 

SI. No. 11, lastly worked and retired as incharge SBCO, 

Agartala Head Post Office. The applicant is neith€r 

eligible to be posted as incharge, SBCO, as she has not 

• 	 Contd ... P/ 
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acquired such seniority 5  nor she applied for posting at 

Aqartala Head Post OfliceMThe applicant mislead the 

Tribunal by sweartng the aforesaid evidence, on affida-  

• vit and none of the officers nentioned in the serial 

No.1 to 10 are from the cadre of Postal Assistant (SBCO) 

and the said fact iswell within the kriowlede of the 

applicant which reflects from. the statements made in 

the paragraph 5 of the said affidavit... The detail of the 

said list of officials are detailed herein belcw 

Sl.No. Name of the 	Cadre of the 	Renarks 

Officer 	Officer  

1. Md.Haider Khan 	The cif -ficial lastly Eelonged to 

worted as Postal Asstt Postal opera 

Imphal HPO and retired ive side 

but not to 

SCO side 

2.. Sri S..Kalachand 	The official lastly 	-do- 

Singh 
	 worked as Dy.Postmaster 

Imphal,HPO & retired.. 

Sri L.Ibohal 
	

Lastl' worked as Sub 	-do-- 

Singh 
	

Postmaster ,Singjamia 

azar Sub P.O.. & retired 

4. Sri A.Shyam 
	Lastly worked as Asstt. -co- 

Kishore Singh 
	

Postrnaster Imphal 

HPO & retired. 

'7 
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 Sri Brajamani Lastlyworked as Asstt 	do- 	- 

• Sharma Pbstrnaster, 	Inphal 

I HO & retireth 

 Sri B.Lokeshwar La stly worked 	s Sub Post 	-do- 

Sinh Masher Sinjmza Sub PD 

• anil retired. 

 Md. A.! Basir Lastly workedas Postal 	-do- 

Asstt.cf operative si& 

inLmphal Head P.O. and 

retired. 

B Sri. Kst 	Obitro Lastly, worked as Sub 

Singh mster,Motbung Sub F 0 

and retired 

9. Sri M 	lboki. Lastly worked 6s (4sstt 	-do- 

Sinh post mast.er 	hen) 	lmph1 

• 	 •. H.O. 	& retired. 	.• 

JO. Sri IC 	Deb Lasily worked vas 	PM(M0) 	-cic- 

atman at Imphal H.O. and retired 

11. Sri Sudhidra Lastly 	'oied as ilL 	the appli 

• Ch. Bhattacharjee SBC0Agar.tala HPO 	cant is 

a.nd retired 	not eligible 

- 	 for the post 

I 

 

at hqartala 

6. That 	with regard to the statements 	made 	in 

paragraph 5 of the said affidavit the answering deponent 

becs 	to state that those a r e false, 	untrue 	concoct:ed 

Contd.... 	Pt- 



and misleading and the same are hereby. denied. In the 

instant paragraph for the first time the applicant 

admitted that the postal Asstt,. (SBCO) are distinct 

separate cadre under the disposal of Chif Post Master 

General, Shillong In this paragraph the applicant even 

stated that she can be accommodated even on deputat.ofl 

in Manipur on different cadre, but the same was neither 

pleaded nor prayed in the original application and the 

affidavit dtd 2.8.06 was being filed by the applicant 

is beyond the relIef prayed in the original application 

which is barred by the law and rules. The applicant 

never raised the question of her deputation to elsewhere 

within the state of Manipur. She never applied f or the 

same and her deputation to elsewhere is not a matter 

that has been agitated and pleaded and not a matter in 

iSSUE before this Honble Trihunal but in the original 

application the applicant challenged the transfer order 

on the ground of academic mid sEsSiOfl. Ttieref ore the 

statements and averments made in the affidavit dtd. 

are all misleading, concocted untrue and con-

trary to the records for which the said affidavit is 

liable to be rejected as a -false and fabricated one and 

for the interest of justice it has become necessary to 

direct the applicant not to file false affidavit 

before this Hon ble Tribunal; 

Ccmtd. .. 



2r'j 
t8) 

That the statement made in this affidavit and 

in 	paragraphc. 1 to 6 	and those made in this 	paragraph 
H 	• 

are true to my knowledge and beiief 

I 	hereunto set my hand in this affidavit on 5 	th 	• 

day of September, 2006 at Guwhati 

identified by • 

/ 

ilk Ci° f Po'Iflu 	r ç'fr 	tr NE C:rle S/Io, 	1 

dvocate • 

'tZ 

( 

• 

: • 	• 

• 	
• : 

ocJ 


